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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. OF 2025/EZ

(Under Sections 14 and 15 of The National Green Tribunal Act,
2010)

In the matter of:

Subrat Kumar Sahoo

.. Applicant
_Vs-
State of Odisha and Others.
...Respondents
MEMO OF PARTIES

Subrat Kumar Sahoo s/o Late Ganpati Sahoo residing at
Raichhanda, P.O. — Kabatabandha, P.S. — J enapur, District — Jajpur,

Odisha - 755023
...Applicant

_VS_

1. State of Odisha, through the Chief Secretary, having his office
at Odisha State Secretariat, General Administration, and Public
Grievance Department, Government of Odisha, Bhubaneswar.

Email — homesec.od@od.gov.in

2. State Pollution Control Boar_d rough its Member
ardsC _‘h?&h

E\awan A/11S,

— 751012,

Secretary, having its of '/é‘}\ Y
f

~
Nilakantha Nagar, Umt‘f"f }[cl\ﬁ B@ﬁéﬁ’

AW«

Odisha. Email -parlbesﬂtl@ ,‘EJ} E{Ed%'ﬁé
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. State Environment Impact Assessment Authority, Odisha,
through its Chairman, having its office at SRF-2/1, Acharya
Vihar, Unit IX, OPTCL Colony, Anand Bazar, Bhoi Nagar,
Bhubaneswar, Pin - 751022, Odisha. Email -

seiaaodisha@gmail.com

. State Level Expert Appraisal Committee, through its
Chairman, having its office at SRF-2/1 , Acharya Vihar, Unit IX,
OPTCL Colony, Anand Bazar, Bhoi Nagar, Bhubaneswar, Pin
— 751022, Odisha. Email — seiaaodisha@gmail.com

. VCI Chemical Industries Limited, having its registered
office at 49, Gov Industrial Estate, Kalpi Road, Kanpur, Uttar
Pradesh — 208012. Email - shubham.vci@vikrantgroup.com

. Odisha Industrial Infrastructure Development
Corporation, through its Chairman, having its office at IDCO
Tower, Janpath, Bhubaneswar — 751022. FEmail -

chairman@idco.in

. Divisional Forest Officer, Jajpur, Odisha Forest
Development Corporation, having its office at J ajpur Road, C
Division, Jajpur Road, Odisha - 755019. Email -

fesec.or@od.gov.in

- District Collector, Jajpuy, \&a@ ch at office of the

Collector and District, }ﬁtr@g‘p apun S758001. Email - dm-

ff \% \AD
Jajpur@od.gov.in ”’- F*% \ 1




9. Ministry of Environment, Forest and Climate Change,
through The Secretary, Indira Paryavaran Bhawan Jorbagh
Road, New Delhi — 110 003. Email — moefcc@gov.in

10.Central Ground Water Authority, through its Chairman,
Ministry of Jal Shakti, CSMRS Campus, Olof Palme Marg,
Hauz Khas, New Delhi-110016. Email — cgwa@nic.in

11.Forest, Environment and Climate Change Department,
through its Secretary Government of Odisha, having its office
at Kharavel Bhavan, Gopabandhu Marg, Keshari Nagar,
Bhubaneswar, Odisha — 751001. Email - fesec.or@od.gov.in

... Respondents




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. OF 2025/EZ
(Under Sections 14 and 15 of The National Green Tribunal Act,
2010)

In the matter of:
Subrat Kumar Sahoo

... Applicant
=VS=

State of Odisha and Others.

...Respondents

SYNOPSIS

The present original application challenges the establishment of a
coal tar distillation unit of the Respondent No. 5, VCI Chemical
Industries Private Limited presently known as VCI Chemical
Industries Limited, at Jakhapura and Kachharigaon, District
Jajpur, Odisha. The project proponent obtained a long-term lease

of approximately 22 acres of land through the Odisha Industrial
Infrastructure Development Corporation Odisha by letter dated 6
September 2022. The land leased out to the Respondent No. 5 on
which the unit is to be established, constitute forest area classified

as “Sal Jungle” with dense Sal plantation, comprising
approximately 40,000 trees, which has neither been de-reserved
—_under law nor disclosed in the statutory applications.
\fﬁj@‘ﬁv\ithstanding this, the project proponent applied for Terms of

‘ ‘R'ef_e;é\nce in November and December 2022, which were
‘- céli"l;‘l’d‘!ﬁred by SEAC on 14 February 2023 and approved by
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SEIAA on 28 April 2023. A public hearing was conducted on 23
March 2024, followed by grant of Consent to Establish on 9 May
2024 and Environmental Clearance on 17 August 2024, for a
1,00,000 TPA greenfield coal tar processing plant. In all these
proceedings, the existence of forest land within the project site was
allegedly suppressed, and the applications represented the entire
parcel as industrial land. The Respondent No. 5 in collusion with
the Respondent Nos. 1 and 6 is thus acting in violation of the Forest
(Conservation) Act, 1980, the Indian Forest Act, 1927, and the ETA
Notification, 2006, as amended by S.O. 1599(E) dated 25 June
2014. The Pre-Feasibility Report falsely claimed that no forests or
eco-sensitive zones existed within a 10 km radius. The applicant
also has raised issues with respect to groundwater extraction of 376
KLD without permission, lack of compliance with zero-effluent-
discharge standards, and potential release of hazardous substances
including phenols and cyanides. The applicant further relies on
representations made by local communities, petitions dated 16
May 2025, and contemporaneous media reports highlighting large-
scale tree felling at the site. The Respondent No. 5 is carrying out
non-forest activities on forest land. On these facts, the petition
seeks the closure of the project activities of Respondent No. 5,
initiation of appropriate inquiry into the grant of approvals, and
application of the ‘Polluter Pays’ principle to remedy the
environmental harm already caused. The issues raised by the
applicant in the present original application raises substantial
questions relating to the environment arising out of the
implementation of inter alia, the Environment (Protection) Act,

1986 and The Forest (Conservation) Act, 1980.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. OF 2025/EZ
(Under Sections 14 and 15 of The National Green Tribunal Act,
2010)

In the matter of:

Subrat Kumar Sahoo

... Applicant
_VS_
State of Odisha and Others.
...Respondents
LIST OF DATES
S. Date Particulars

1. | 04.01.1996 | The Respondent No. 1 and 6 were entitled
to land admeasuring 69.370 Acres in Plot
No. 860 and 40.270 Acres in Plot No. 865
vide Sanction Order No. 12 in Village —
Jakhapura, District — Jajpur, Odisha and
the same formed part of the Kalinga

Nagar Industrial Complex.

2. | 29.02.1996 | The Respondent No. 1 and 6 were entitled
to land admeasuring 3.250 Acres in Plot
: No. 861, 2.960 Acres in Plot No. 862,
“'ﬁ' \\ 3.080 Acres in Plot No. 863’, 7.290 Acres
‘ \ in Plot No. 864, vide Deed No. 190 in




Village — Jakhapura, District — Jajpur,
Odisha and the same formed part of the
Kalinga Nagar Industrial Complex.

14.09.2006

The Respondent No. 9 introduced the
Environment Assessment

Notification, 2006.

Impact

24.02.2014

The Respondent No. 1, by way of a

Notification, declared an area
admeasuring 402.620 Acres in Village
Kacherigaon and 1905.730 Acres in
Village Jakhapura of District — Jajpur to
be an industrial area for the purposes of
development and establishment of
Industries by the Respondent No. 6
forming part of the Kalinga Nagar

Industrial Complex.

25.06.2014

The Respondent No. 9 vide notification

S.O. 1599(E) amended the 2006

Notification, requiring prior
environmental clearance before setting

up of all coal tar processing units.

31.12.2021

Respondent No. 5 was incorporated as a
subsidiary company of the Vikrant

Group.

06.09.2022

The project proponent obtained a long-
term lease of approximately 22 acres of
land through the Respondent No. 6 by

way of a letter.




8. | 19.11.2022 | The Respondent No. 5 applied for Terms

of Reference.

9. | 20.12.2022 | The Respondent No. 5 applied for Terms
of Reference through the Parivesh Portal.

10.| 14.02.2023 | The proposal of the Respondent No. 5

was considered in the meeting of SEAC.

11.| 28.04.2023 | Terms of Reference was granted by
SETAA Odisha.

12.| 23.03.2024 | The Public Hearing was conducted for
Respondent No. 5’s application.

13./] Marchand | Media reportage highlighted violations
April 2024 | and alleged diversion of illicit mining
proceeds to political funding.

14.| 09.05.2024 | The Respondent No. 2 granted Consent to
Establish for a large-scale Coal Tar
Distillation Plant with a capacity of 1.0
Lakh TPA.

15| 17.08.2024 | Environmental Clearance for the 1.0
Lakh TPA greenfield coal tar processing

plant was granted.

16./ 29.01.2025 | The Ministry of Environment, Forest &
Climate Change issued site-selection
Notifications specifically to direct
hazardous industries away from forested,
water-scarce, or ecologically sensitive

Zones.

—. 17| 30.01.2025 | The Ministry of Environment, Forest &
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Climate Change issued site-selection
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hazardous industries away from forested,
water-scarce, or ecologically sensitive

Zones.

18.| 16.05.2025

Villagers vide letters petitioned to the

authorities documenting forest
destruction, water contamination and

unauthorised mineral extraction.

19.| 07.08.2025

Reply to RTI by Revenue Inspector,
Danagadi Circle clearly mentioning that
Khata No. 419, Plot No. 860 and Khata
No. 419, Plot No. 865 are recorded as Sal
Jungle.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. OF 2025/EZ
(Under Sections 14 and 15 of The National Green Tribunal Act,
2010)

In the matter of:
Subrat Kumar Sahoo

... Applicant
=VS=

State of Odisha and Others.
...Respondents

MOST RESPECTFULLY SHOWETH:

1. The Applicant is a resident of Jajpur district in the state of
Odisha and is presently working as a correspondent with one
of the fastest growing Odia daily newspapers. In this
professional capacity, the Applicant regularly covers
environmental, civic, and social issues affecting the district
and its surrounding regions. Through ground-level reporting
and direct interaction with local communities, the Applicant
is deeply aware of the ongoing environmental degradation

and violations of environmental norms in the area.

2, The Applicant, in his journalistic capacity, has witnessed

multiple instances of unregulated industrial activity,

Y

Qroper handling of hazardous waste, illegal mineral

= \ﬁ encroachment upon forest land, and pollution of
Y le odles especially in and around the Jajpur industrial

be}t Desplte repeated appeals by local residents and
f
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publication of investigative news reports, the authorities

have failed to take adequate action.

3. The Applicant firmly believes that environmental
degradation is not just a policy issue but a lived reality for
many in the region, affecting livelihoods, public health, and
biodiversity. The unchecked exploitation of natural
resources is leading to irreversible damage which, if not
curbed, will rob future generations of their right to a clean

and healthy environment.

4. The Applicant is approaching this Hon’ble Tribunal in bona
fide public interest, with the sole objective of protecting the
environment, preserving natural resources, and
safeguarding the health and well-being of the local
population, who are bearing the brunt of unchecked
pollution, illegal mining, improper waste disposal, and other

environmental violations.

5. The Applicant is a concerned citizen of this country who has
been constrained to bring this application before this
Hon’ble Tribunal in order to bring into light, the use of
forest land for non-forest activities, the continuing illegal
tree felling and deforestation being carried out by the
Respondent No. 5 under the garb of operating a Coal Tar
Distillation Unit in the district of Jajpur, Odisha.

6. The Respondent No. 1 is the primary governing authority of
= /rx\l\e State, it is responsible for overseeing the implementation
“~ A
i SEN \\.%d\“ enforcement of environmental laws, policies, and
ASCY i

|20 "‘-’-'_‘ f'Sr}e-,g;,_{l%tions within its jurisdiction. It plays a central role in
2/ '?-’f_;f
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granting approvals, regulating industries, and ensuring

compliance with statutory environmental standards.

The Respondent No. 2 is the statutory authority entrusted
with the duty to prevent, control, and abate pollution in the
state. It is empowered under various environmental
legislations, including the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981. It is a crucial regulatory body that
monitors industrial operations, grants consents, and ensures

adherence to pollution control norms.

The Respondent No. 3 is the authority designated to grant
Environmental Clearances to project proponents after
evaluating their environmental impact assessments. It
functions under the mandate of the Ministry of
Environment, Forest and Climate Change (“MoEF&CC”),
the Respondent No. 9 herein. It plays a significant role in
scrutinizing project proposals and ensuring that no
development activity is undertaken without proper

environmental safeguards under the EIA Notification, 2006.

The Respondent No. 4 functions as the technical advisory
body to the Respondent No. 3 herein It is responsible for
conducting detailed appraisal of proposed projects and
recommending either grant or rejection of environmental
clearance based on the potential environmental

consequences.

The Respondent No. 5, VCI Chemical Industries Private

A lelted presently known as VCI Chemical Industries
‘CT ‘t& !
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Limited (hereinafter referred to as “VCI Chemicals™) was
incorporated on 31 December 2021 as a subsidiary company
of the Vikrant Group. The Respondent No. 5, having its
registered office in 49, Gov Industrial Estate Kanpur,
Kanpur, Uttar Pradesh - 208012 is operating in the fields of
FMCG, Speciality Chemicals, Import-Export & Real Estate.

11. The Respondent No. 6 plays a crucial role in developing and
managing industrial infrastructure in the state of Odisha. It
acts as a nodal agency for providing industrial infrastructure
and land for industrial and infrastructure projects. The
Respondent No. 6's functions include developing industrial
estates, areas, and complexes, acquiring land for large
projects, and facilitating infrastructure development through

private sector.

12.  The Respondent No. 7 of the Jajpur Forest Division is under
the purview of the Forest, Environment and Climate Change
Department of the Government of Odisha. The Respondent
No. 7 is responsible for forest and wildlife protection,
sustainable resource management, and enforcement of

environmental laws within the Jajpur district.

13. The Respondent No. 8 is the administrative head of the
district and responsible for implementing governmental
policies, including those related to land use, environment,
and industrial regulation. The Collector’s office also plays a

o {w ~. key role in local environmental governance, issuing no-
. ﬁ\:f\‘f;?o.l\aljectlon certificates, and handling complaints from
VARY ) -a’FTected residents.
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14. The Respondent No. 9 is the apex central ministry
responsible for planning, promoting, coordinating, and
overseeing the implementation of environmental and
forestry programs across the country. It is the nodal ministry
under which environmental clearance mechanisms and
notifications, such as the EIA Notification 2006, are framed

and periodically amended.

15. The Respondent No. 10 is entrusted with the regulation and
control of groundwater development and management in
India. It is empowered to grant or deny permissions for the
extraction of groundwater, particularly in over-exploited or

critical areas.

16. The Respondent No. 11 operates through a number of
departmental formations and autonomous bodies and is
responsible for undertaking different activities for
protection, regeneration and extension of forest and tree
cover in the State in participatory mode with the
involvement of local people for ameliorating the
microclimate as well as environmental management and

conservation.

17.  On or about 06 September 2022 vide letter having reference
number IDCO/HO/P&A/LA-E/8229/2021-22782, the
Respondent No. 6 through the District Single Window

= 5 Clearance Authority (“DSWCA?”) leased out 22 Acres of

-
v\-
3 l

~ / Land situated in Mouza — Jakhapura & Kachharigaon P.S.
SEN \ '&' No — Dharamasala 197, Tahasil — Danagadi, District —

'-,-_m
50211 1J'a;pur Odisha (“Project Land”) in favour of the

1 c 7» H Reépondent No. 5 for a period of 63 years. The details of the
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land allotted in favour of the Respondent No. 5 is set out

hereinbelow:
Sr. Khata No. Plot No. | Total Allotted
No. Area in|Area in
Acres Acres

1. 419 860 (P) 69.37 10.37

2 344 861 (P) 3.25 3.00

3. 345 862 2.96 2.96

4. 237 863 (P) 3.08 0.86

5. 206 864 (P) 7.29 4.47

6. 419 865 (P) 40.27 0.34
Total 126.22 22

18.  Post receiving the leasehold interest over the Project Land,
the Respondent No. 5 proposed to set up a Greenfield Coal
Tar Processing Unit having a capacity of 1,00,000 TPA over
the Project Land (hereinafter referred to as the “Unit”).

19.  The applicant states that 11 Acres out of the 22 Acres of land
leased out to the Respondent No. 5, falls under Forest Land.

20. The Respondent No. 9 had introduced the Environment
Impact Assessment Notification, 2006 (“EIA Notification
2006”) on 14 September 2006. The primary objective
behind the EIA Notification 2006 was to regulate activities
that have significant environmental implications. The

§ notification mandates that certain projects, including

jﬁ-fkndustrial, infrastructure, and development projects,

TSN\

.

"-_f’ﬂﬁﬂ_crgo a thorough environmental impact assessment to
"}i';e_}’,tify potential environmental risks and mitigate them.
| |
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The notification mandated that any construction of new
projects or activities or the expansion or modernization of
existing projects or activities listed in the Schedule to the
notification entailing capacity addition with change in
process and or technology shall be undertaken in any part of
India only after the prior environmental clearance from the
Central Government or as the case may be, by the State
Level Environment Impact Assessment Authority, duly

constituted by the Central Government.

Subsequently, the Respondent No. 9 vide notification
bearing no. S.0. 1599(E) dated 25 June 2014 amended the
EIA Notification 2006 and included all coal tar processing
units under item 4(b)(ii), basis which the industries
processing coal tar was required to take prior environmental
clearance before setting up their plants. A copy of the
notification dated 25 June 2014 is annexed hereto and

marked with the letter “A”.

From the inception of the project proposal, Respondent No.
5 has engaged in a concerted and deliberate act of fraudulent
suppression by concealing the fact that the land earmarked
for its Proposed Coal Tar Distillation Unit includes 11 acres
of forest land. This fact was never disclosed in any of the
applications made before statutory authorities, including the
Respondent No. 4, the Respondent No. 3, or the Respondent
No. 2. Moreover, the Respondent No. 5 has also stated in its
Application for Terms of Reference (“ToR”), that no forest
land is involved in the project or part thereof. A copﬁf of the
Appllcatlon for ToR as made by the Respondent No. 5 in the

18



23.

24.

25.

'r\‘

il \

parivesh portal is annexed hereto and marked with the letter

CCB’)

Despite full knowledge that forest land falls under the
jurisdiction of the Forest (Conservation) Act, 1980 (“1980
Act”) and mandates prior approval from the Central
Government under Section 2 of the 1980 Act, Respondent
No. 5 proceeded to apply for ToR on 19 November 2022 and
again through the Parivesh Portal on 20 December 2022
(Application No. SIA/OR/IND2/406839/2022), falsely
representing the site as industrial land without disclosing its

forest character.

The proposal was considered in the meeting of SEAC on 14
February 2023, and ToR was subsequently granted on 28
April 2023 by SEIAA Odisha, based on incomplete and
misleading disclosures. The Respondent’s deliberate silence
on the land status defrauded the screening and scoping
process under the EIA Notification, 2006, by ensuring that
no scrutiny under the Forest (Conservation) Act or site-
specific ecological studies were undertaken. The focus for
the application clearly requires the application to disclose
whether the proposed land includes forest land. A copy of
the ToR dated 28 April 2023 granted to the Respondent No.

5 is annexed hereto and marked with the letter “C”

During the Public Hearing conducted on 23 March 2024,
Respondent No. 5, through its representatives, continued to
h\lslead the local public and statutory officers by assuring
‘tﬁq all legal compliances had been met and that the project

}piqu:d no environmental risks. At no point during this

E 19
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26.

27.

28.

hearing was it disclosed that the project site includes forest
land, a material fact that would have fundamentally altered
the assessment of public interest and environmental

viability.

On 09 May 2024, the Respondent No. 2 granted a Consent
to Establish (“CTE”) for a large-scale Coal Tar Distillation
Plant with a capacity of 1.0 Lakh TPA, encompassing
hazardous products such as Coal Tar Pitch, Carbon Black
Feed Stock, and Coal Tar Oils. Again, this clearance was
obtained by continuing to suppress the true nature of the
project site and thereby bypassing forest-related regulatory
oversight. Copy of the Consent to Establish dated 09 May
2024 is annexed hereto and marked with the letter “D”

Coal tar distillation is a Red Category Industry as per the
CPCB classification, involving operations that emit highly
toxic pollutants including polycyclic aromatic hydrocarbons
(PAHSs), phenols, and naphthalene derivatives, all of which
are known to have carcinogenic, mutagenic, and bio-
accumulative effects. The establishment of such a plant on
or near forest land is not only illegal but also ecologically
disastrous, as it jeopardizes biodiversity, fragments wildlife
habitat, contaminates soil and groundwater, and introduces

air-borne toxins into ecologically sensitive zones.

Forest lands serve as critical carbon sinks and ecological

ti}ﬁifers The construction and operation of a heavy industrial

‘ﬁn\ltﬁ\ghls scale on such land severely impairs ecological

balance“ \g1olates principles of intergenerational equity, and
a1 "T"‘v

contravenes the Precautionary Principle and Sustainable
/ ?I /)
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29.

30.

31.

32.

Development, which are integral to Article 21 of the
Constitution of India and the jurisprudence evolved by the

Hon’ble Supreme Court and this Hon’ble Tribunal.

The cumulative effect of Respondent No. 5’s deliberate non-
disclosure, fraudulent misrepresentation, and environmental
irresponsibility has vitiated the entire process of
environmental appraisal, rendering the Terms of Reference,
the Environmental Clearance (“EC”) dated 17 August 2024,

and the Consent to Establish void ab initio.

It is humbly submitted that suppression of material facts in
the environmental clearance process, especially concerning
forest land, has consistently been held to invalidate the
approvals obtained. The actions of Respondent No. 5 in
using a forest land for non-forest activities clearly
demonstrate a blatant abuse of process, defeating the very
objectives of environmental protection law and warranting

immediate intervention by this Hon’ble Tribunal.

The Pre-Feasibility Report submitted by the Respondent
No. 5 explicitly claims there are no eco-sensitive zones or
forest areas within a 10-km radius of the proposed Coal Tar
Distillation Unit. A copy of the Pre-Feasibility Report
submitted by the Respondent No. 5 is annexed hereto and
marked with the letter “E”.

The entire regulatory process, starting from the application
for ToR to the grant of the CTE, has been premised on the
false representation that the project site is non-forest land.

Armed with the Environmental Clearance and on receipt of

21



a Consent to Operate (“CTO”) from the Respondent No. 2,
the Respondent No. 5 will bein a position to commence full-
scale operations, cloaked in the appearance of legal
compliance, despite having bypassed mandatory forest

clearances under the Forest (Conservation) Act, 1980.

33. The Respondent No. 5 is also required under applicable
environmental norms to adhere to a strict Zero Effluent
Discharge standards, especially given the hazardous nature
of coal tar distillation processes which generate highly toxic
effluents containing phenol and cyanide. However, there is
no clarity or disclosure in the project documents regarding
how these norms are proposed to be met. The absence of any
technical specification or control mechanism for effluent
treatment and discharge raises grave concerns of potential
contamination of groundwater and nearby surface water
sources, affecting both ecological integrity and public
health. This omission further highlights the Respondent No.
5°s non-seriousness in complying with critical
environmental safeguards and renders the project in clear
violation of the precautionary principle and the mandate of

sustainable development.

34. The Respondent No. 5 had commenced ground operations
and is continuing such operations in violation of multiple
environmental and forest-law provisions, thereby causing
grave and irreversible environmental damage. Shockingly,

i \\these illicit activities have been carried out without
\Y 4
\
T—-{ nli‘s\'. ? I
e |- ia;i.lthorities, demonstrating a blatant disregard for the rules

‘tha'ining the requisite permissions from the concerned

5 / i : i i 5 .
. /o ;;{nd regulations. This egregious violation of the law has not
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only resulted in significant financial gains for the
respondent but also perpetuated environmental degradation

and undermined the rule of law.

35. Based on the above, Respondent No. 5 is not only liable for
multiple violations of the EIA Notification, 2006, but also
under the Forest Conservation Act 1980, Environment
Protection Act 1986 among others. The details of continuing
violations being committed by the Respondent No. 5 is

detailed below:

A. Utilising Forest Land for non-forest activity
without prior approval of Central Government in

complete violation of the 1980 Act:

L. The Respondent No. 5 has allegedly set up its
Proposed Plant in Kalinga Nagar Industrial
Complex over an area of 22 Acres at Village —
Jakhapura, Khata No. 419, 344, 345, 237 and
206, Plot Nos. 860(P), 861(P), 862, 863(P),
864(P) and 865(P) Mouza — Jakhapura &
Kachharigaon, Thana- Dharmashala, Tahsil-
Danagadi in the district of Jajpur, Odisha.

il. Vide Notification dated 24 February 2014, the
Respondent No. 1 declared an area

admeasuring 402.620 Acres in Village

t ,\ C\; L,:“‘* ﬁ\: __‘ Kacherigaon and 1905.730 Acres in Village

K .‘-;:\\f?j'\_ Jakhapura of Dis’trict — Jajpur to be an

o f: ’\". '_I:'-"l-, industrial area for the purposes of development

\ f "-H ¥ | and establishment of Industries by the
N 3 _/ f{r:;?:::
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1v.

Respondent No. 6 forming part of the Kalinga

Nagar Industrial Complex.

The Kalinga Nagar Industrial Complex
comprises of Government Land as well as
Private Land acquired by the Respondent No.
6. The Respondent Nos. 1 and 6 were entitled
to land admeasuring 69.370 Acres in Plot No.
860 and 40.270 Acres in Plot No. 865 Vide
Sanction Order No. 12 dated 04 January 1996,
and land admeasuring 3.250 Acres in Plot No.
861, 2.960 Acres in Plot No. 862, 3.080 Acres
in Plot No. 863, 7.290 Acres in Plot No. 864,
Vide Deed No. 190 dated 29 February 1996 in
Village — Jakhapura, District — Jajpur, Odisha
and the same formed part of the Kalinga Nagar

Industrial Complex.

Out of the total land belonging to the
Respondent No. 1 and 6 forming part of the
Kalinga Nagar Industrial Complex, 10.37
Acres out of 69.37 Acres in Plot No. 860, 3.00
Acres out of 3.25 Acres in Plot No. 861, 2.96
Acres in Plot No. 862, 0.86 Acres out of 3.080
Acres in Plot No. 863, 4.47 Acres out of 7.29
Acres in Plot No. 864 and 0.34 Acres out of
40.27 Acres in Plot No. 865 in Village —
Jakhapura was allotted to the Respondent No.
5.
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Vi.

The applicant states that near about 11 acres
out of the 22 acres of land allotted to the
Respondent No. 6 is of Type: Shala Jungle
consisting of Sal Trees which are a dominant
species in the dry deciduous forests of Odisha
and is considered vital for the ecosystem,
providing habitat and resources for various
wildlife. The land comprised in those 11 acres
has not been de-reserved till date and the same
is evident from the records of the Tehsildar.
The Respondent No. 5 in order to carry out
excavation of Murrum, has indulged in
widespread felling of 40,000 trees without any
authorisation or permission from the Forest

Department.

In this regard, the applicant states that an
application was made under the Right to
Information Act, 2005 by one Debasis Swain
to the relevant authority seeking information
with respect to the classification of the land
falling under the Project Land of the
Respondent No. 5. The reply to such RTI
clearly shows that Khata No. 419, Plot No. 860
and Khata No. 419, Plot No. 865 are recorded
as Shala Jungle. A copy of the RTT reply issued
by the Revenue Inspector, Danagadi Circle is

annexed hereto and marked with the letter “F”

Section 2 of 1980 Act imposes a restriction on
the de-reservation of forests or use of forest
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land for non-forest purposes. Section 2 states

that:

“Notwithstanding anything contained in any
other law for the time being in force in a State,
no State Government or other authority shall
make, except with the prior approval of the

Central Government, any order directing—

(i) that any reserved forest (within the
meaning of the expression “reserved forest”
in any law for the time being in force in that
State) or any portion thereof, shall cease to be

reserved;

(ii) that any forest land or any portion thereof
may be used for any non-forest purpose.

Explanation. — For the purposes of this
section “non-forest purpose” means the
breaking up or clearing of any forest land or
portion thereof for any purpose other than

reafforestation.”

The Respondent Nos. 1 and 6 could not have
utilised such part of land classified as Type:
Shala Jungle for any non-forest purpose
without the prior approval of the Respondent
No. 9 and therefore could not have allotted the
land to the Respondent No. 5 even for setting
up a coal tar distillation unit. Furthermore, the

ramifications of the Respondent No. 5 in
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IX.

carrying out illegal activities in a forest land
are far-reaching and devastating. The removal
of vegetation and topsoil leads to soil erosion,
landslides, and increased risk of flooding,
causing irreparable damage to the ecosystem.
The destruction of habitats and disruption of
wildlife corridors threaten the very survival of
endangered species, exacerbating biodiversity
loss. Furthermore, the illegal activities are
contaminating water sources, affecting the
health and livelihoods of local communities.
The long-term consequences also include loss
of forest cover, decreased carbon
sequestration, and exacerbated climate change
impacts.  Ultimately, = the  unchecked
exploitation of forest lands for illegal activities
is undermining the ecological integrity of the
area, compromising the well-being of both the

environment and the people who depend on it.

That the Respondent No. 6, which has allotted
approximately 22 acres of land to the
Respondent No. 5 for the proposed Coal Tar
Distillation Plant, is under the scanner of the
Hon’ble Tribunal for its repeated involvement
in illegal diversion of forest land for non-forest
purposes, in contravention of the 1980 Act. In
the present case, the subject land includes
around 9 hectares that appear to fall within the

definition of “forest land” under the 1980 Act.
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In this regard, relevant newspaper articles
evidencing Respondent No. 6 involvement in
many such other instances of allotment of
forest land are annexed hereto and marked as

letter “G”.

X. That as per the mandatory legal framework laid
down under Section 2 of the 1980 Act and
clarified by the Ministry of Environment,
Forest and Climate Change, any non-forest use
of forest land above 5 hectares and up to 40
hectares requires prior approval of the Central
Government, along with compliance of the
prescribed clearance process. Further, any
change in the use of forest area, or prospecting
operations for minerals in forest land, attract
the requirement of forest clearance under the
1980 Act.

xi.  Inspite of the fact that a part of the Project Land
falls under Forest Land, the Respondent No. 5
has suppressed the same while obtaining
several licenses and/or clearances without
which, the unit of the Respondent No. 5 could

not have been constructed.

.

(K3 N\

KR S _4\351‘ _ .\\\ Illegal Felling of Trees
G072 ‘| 1

. The felling of 40,000 trees already carried out
/ @ by the Respondent No. 5 and continued felling
s of trees contravenes both central and state
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laws. Tree felling in reserved forest is
prohibited under Section 26 of the Indian
Forest Act, 1927, which states —

“Section 26. Acts prohibited in such forests.—
(1) Any person who—

(a) makes any fresh clearing prohibited by
section 5, or

(b) sets fire to a reserved forest, or, in
contravention of any rules made by the [State
Government] in this behalf, kindles any fire,
or leaves any fire burning, in such manner as
to endanger such a forest;

or who, in a reserved forest—

(c) kindles, keeps or carries any fire except at
such seasons as the Forest-officer may notify
in this behalf;

(d) trespasses or pastures cattle, or permits
cattle to trespass;

(e) causes any damage by negligence in
felling any tree or cutting or dragging any
timber;

(P fells, girdles, lops, taps or burns any tree or
strips off the bark or leaves from, or otherwise
damages, the same;

(g) quarries stone, burns lime or charcoal, or
collects, subjects to any manufacturing
process, or removes any forest-produce;

(h) clears or breaks up any land for

cultivation or any other purpose;
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(i) in contravention of any rules made in this
behalf by the [State Government]| hunts,
shoots, fishes, poisons water or sets traps or
snares; or

(i) in any area in which the Elephants’
Preservation Act, 1879 (6 of 1879), is not in
force, kills or catches elephants in
contravention of any rules so made; shall be
punishable with imprisonment for a term
which may extend to six months, or with fine
which may extend to five hundred rupees, or
with both, in addition to such compensation

for damage done to the forest as the

convicting Court may direct to be paid.

(2) Nothing in this section shall be deemed to
prohibit—

(a) any act done by permission in writing of
the Forest-officer, or under any rule made by
the [State Government]; or

(b) the exercise of any right continued under
clause (c) of sub-section (2) of section 15, or
created by grant or contract in writing made
by or on behalf of the Government under
section 23....”

Moreover, under Section 27 of the Orissa
Forest Act, 1972, such activities are an offence,

as morefully set out hereunder —

“27. Offences.
(1) Any person who—
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(a) makes any fresh clearing or causes
breaking of land which is prohibited under
Sec. 5;

(b) sets fire to a reserved forest or to a forest
land in respect of which a notification under
Sec. 4 has been issued or in contravention of
any rule made by the State Government in this
behalf, kindles any fire in such forest or
leaves any fire burning in such manner as to
endanger such forest or forest land; or

(c) in a reserved forest kindles, keeps, or
carries any fire except at such season as the
Forest Officer may notify in this behalf, shall
be punishable with imprisonment for a term
which may extend to six months [and with
fine] which may extend to five hundred

rupees.

(2) Any person who in a reserved forest—

(a) trespasses or pastures cattle or permits
cattle to trespass;

(b) causes any damage by negligence in
felling any tree or cutting or dragging any
timber or removing any forest produce, shall
be punishable with fine which may extend to

one thousand rupees in addition to such

p w\‘ K ()/ compensation for the damage done to the
Vet A . p
A "‘ASIS = SEN\"\ﬁ‘nS"\"{' forest, which in no case shall be less than the
| l:){IR 5\3}(;7’?‘3?;; 1 8\;\] value of the property damaged, as the
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111.

(3) Any person who in a reserved forest—

(a) fells, girdles, lops, taps or burns any tree
or plant or strips off the bark or leaves from
or otherwise damages the same or causes
damage to any forest produce;

(b) quarries stone, burns lime or charcoal or
collects, subject to manufacturing process or
removes any forest produce;

(¢c) clears or breaks up any land for
cultivation or for any other purpose, or
cultivates or attempfts to cultivate any land in
any manner or puts up any sheds or other
structure; or

(d) in contravention of any rule made in this
behalf by the State Government hunts, shoots,
fishes, poisons water or sets traps or snares,
shall be punishable with imprisonment for a
term which may extend to two years [and with
fine] which may extend to five thousand

rupees......

The Respondent No. 5 has not sought any
permission from any relevant authorities and
has in blatant disregard of the laws and the
flora and fauna in the project area, carried out

illegal felling of trees.

Felling/cutting of trees is commonly known as
deforestation. It represents a critical

environmental challenge with far-reaching
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consequences. The causes of cutting of trees
may be many. For example, timber production,
land clearing for  agriculture, urban
development and forest ~management.
Regardless of the reason, the damage to
environment is normally same or similar and
therefore, while permitting cutting of trees, the
principle of ‘Sustainable Development’ has to
be kept into consideration and while there is
illegal felling of trees, appropriate action
includes application of ‘Polluters Pay’
principle, i.e., the polluter must pay for the
damage caused to the environment for its

restoration.

The Respondent No. 5 has already felled
approximately 40,000 trees at the project site,
causing severe and irreversible ecological
harm. Such extensive tree felling, undertaken
in furtherance of an industrial project, has
drastically altered the landscape and
undermined the ecological stability of the area.
The scale of destruction is not only alarming
but clearly indicative of environmental
irresponsibility, particularly in the absence of
genuine mitigation measures or ecological

planning.

Trees are not merely f)assive elements of the
landscape. They play a central role in
maintaining ecological balance. They act as
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carbon sinks, help regulate ambient
temperatures, reduce surface runoff, recharge
groundwater, and provide critical habitats to a
wide variety of flora and fauna. The
indiscriminate removal of nearly 40,000
mature trees has significantly compromised
these natural functions in and around the

project area.

The felling of trees on such a large scale has
immediate consequences for soil stability and
water retention. The root systems of trees bind
the soil, reduce erosion, and help maintain soil
fertility. Their removal renders the soil loose
and vulnerable to being washed away during
heavy rainfall, a risk particularly acute in
regions like Jajpur, Odisha, which are prone to
seasonal monsoons. The loss of vegetation
cover will inevitably lead to topsoil erosion,
sedimentation of nearby water bodies, and

long-term degradation of land quality.

The extensive loss of tree cover has also
disrupted local hydrological cycles. Trees
contribute to transpiration, which maintains
atmospheric moisture and regulates local
rainfall patterns. With tens of thousands of
trees removed, the capacity of the land to
absorb and slowly release rainwater has been
critically diminished. This not only hampers
groundwater recharge but also increases the
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IX.

risk of flash floods and surface runoff during
peak rainfall, leading to waterlogging and
associated damage to adjoining communities

and ecosystems.

The impact on air quality is equally grave.
Trees absorb air pollutants such as sulfur
dioxide, nitrogen oxides, and ammonia, and
improve air quality through photosynthesis.
The removal of 40,000 trees has significantly
reduced the natural air filtration capacity of the
region. This is of particular concern given the
nature of the industrial activity proposed,
which involves coal tar distillation and is
expected to release additional airborne
pollutants, exacerbating public health risks,

especially for vulnerable populations.

The tree felling has also led to the destruction
of habitats for numerous bird, insect, and
animal species, some of which may be endemic
or ecologically significant. This loss of
biodiversity has cascading effects, disrupting
food chains, migration patterns, and species
reproduction cycles. The area may never
recover its original ecological character,
especially in the absence of a robust
conservation or afforestation plan, none of
which has been placed on record by

Respondent No. 5.
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Such large-scale felling of trees, carried out
without public transparency or adequate
environmental safeguards, is not merely a
matter of regulatory violation but a direct
affront to the environmental rule of law. The
ecological functions lost through this
destruction cannot be adequately compensated
by cosmetic plantation drives or post-facto
conditions. The damage inflicted by
Respondent No. 5 is long-term, cumulative,

and in many respects, irreversible.

In light of the above, the continued operation
of the project by Respondent No. 5, in the face
of such grave environmental harm, calls for
urgent intervention by this Hon’ble Tribunal.
The felling of approximately 40,000 trees,
without due consideration of its ecological
consequences, clearly violates the principles of
precaution, sustainable development, and
intergenerational equity, which form part of the
constitutional environmental framework under

Article 21 of the Constitution of India.

Trees are an essential part of our ecosystem.
They provide oxygen, regulate climate and
support biodiversity. Felling of trees when
regulated by Statutes must strictly follow the
procedure prescribed in such Statutes and
felling should be strictly controlled by such
provisions. Wherever any permission for
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felling of trees is granted, the condition for
reforestation should also be imposed so as to
mitigate the damage as much as possible. But
wherever felling of trees is not required, or
felling does not follow the procedure
prescribed in this Statute or is not in
accordance with the Regulatory Statute or
there is otherwise illegal felling of trees,
punitive, prohibitive and compensatory regime
must be implemented and applied so as to act
as deterrent against felling of trees. The
Regulatory measures may also contain
provisions for imposition of fine for violation
of the statutes with regard to felling of trees and
also for realization of cost of timber/ wood
realizable by Forest Department or any other
regulatory Authority under such provisions but
with regard to damage caused to the
environment due to illegal felling of trees, it is
the responsibility of Authority who are under
an obligation to take care of the environment to
issue necessary directions which includes,
application of ‘Polluter Pays’ principle by
requiring the violator to pay environmental

compensation.

In this regard, relevant research articles and
newspaper reporting are annexed hereto and marked

as letter “H”.
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36. Inlight of the above, it is submitted that Respondent No. 5’s
actions in the present case must be examined in the larger
context of its prior conduct and the apparent pattern of

environmental violations involving forest land allocation.

37. The Ministry of Environment, Forest & Climate Change
(“MoEF&CC”) site-selection Notifications dated 29
January 2025 and 30 January 2025 specifically direct
hazardous industries away from forested, water-scarce, or
ecologically sensitive zones. These guidelines have been
ignored and misrepresented by the Respondent No. 5.
Copies of the MoEF&CC Notifications dated 29 January
2025 and 30 January 2025 are appended hereto and marked

as letter “I”.

38. The Pre-Feasibility Report falsely claims there are no eco-
sensitive zones or forest areas within a 10-km radius, despite
satellite and ground evidence to the contrary, amounting to
material concealment which is grounds for cancellation of
consent under Chapter 4, Part 13(2)(xi) of the site-selection
notifications issued by the MoEF&CC dated 29 and 30
January 2025.

39. The villagers have duly petitioned authorities as evidenced
from the letter dated 16 May 2025, documenting forest
destruction, water contamination and unauthorised mineral

K (3 . extraction, yet their grievances remain unaddressed. Copies

\_
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41.

42.

-

The media reportage between March and April 2024 has
highlighted these violations and alleged diversion of illicit
mining proceeds to political funding, necessitating a
comprehensive criminal inquiry. The applicant craves leave
to rely upon copies of news articles/reportage at the time of

the hearing, if necessary.

The acts of Respondent No. 5, including large-scale tree
felling, suppression of the forest land status,
misrepresentation in regulatory filings, and commencement
of industrial activity without statutory clearance, constitute
a flagrant breach of the principle of Sustainable
Development and the Public Trust Doctrine, both of which
have been firmly embedded in Indian environmental

jurisprudence.

In MC Mehtav. Kamal Nath, (1997) 1 SCC 388, the Hon’ble
Supreme Court held that natural resources such as forests,
water bodies, air and ecological systems are held by the
State in trust for the benefit of the general public and future
generations. These cannot be transferred or degraded for
private gain. The Hon’ble Court further emphasized that any
activity which has the potential to degrade or privatize a
public resource without ecological justification is
constitutionally impermissible. Similarly, in the TN

Godavarman Thirumulpad v. Union of India series of

f{"*dccisions, the Hon’ble Court has reiterated that forest

I f¥Sources are of vital public importance, and any diversion
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45.

In the present case, the Respondent No. 5 has treated forest
land and public ecological assets as private commercial
property. The felling of approximately 40,000 trees,
misrepresentation of  critical project facts, and
circumvention of statutory procedures are actions that
undermine the doctrine of intergenerational equity and
violate the constitutional guarantee of a clean and healthy

environment under Article 21.

It is a settled legal position that fraud vitiates all. In Lal
Bahadur v. Union of India, AIR 1981 SC 298, the Hon’ble
Supreme Court held that fraud “vitiates even the most
solemn proceedings.” Applying this principle, any approval
or clearance obtained through deliberate misrepresentation,
concealment of material facts, or procedural manipulation is

consequently to be declared void ab initio.

The Respondent No. 6 facilitated the allotment and
continued possession of forest-classified land to Respondent
No. 5 despite clear statutory interdictions under the Forest
(Conservation) Act, 1980. Such facilitation, coupled with
Respondent No. 4’s acquiescence in large-scale tree-felling
and morrum extraction, underscores a deep nexus aimed at

monetising public natural resources for private gain.

' A {@ ( The Respondent No. 8, despite being the competent

' D '.']-f,"

@thomy under the Central Ground Water (CGWA)
G@c\lelmes has neither prosecuted nor restrained the
,an%horlsed abstraction of 376 KLD of groundwater by

\'Reﬁ'pondent No. 5. The conspicuous omission to invoke
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48.
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penal or remedial powers available under the Environment
(Protection) Act, 1986 further corroborates an arrangement

between the regulatory bodies and the Respondent No. 5.

That, viewed cumulatively, the omissions, delays and
selective indulgences of the public authorities defeat the
public-trust doctrine and erode citizens’ fundamental right
to a clean and healthy environment under Article 21 of the
Constitution. The Applicant therefore reserves the right to
seek an independent investigation into the role of each
public functionary whose acts of commission or omission

facilitated the ongoing environmental violations.

The aforesaid circumstances are suspicious to say the least
and merit a thorough investigation conducted under the
aegis of an independent authority appointed by the Hon’ble
Tribunal. It is abundantly clear that the Respondent No. 5 is
guilty of violating statutes and applicable environmental
laws with mala-fide intention. It is also clear that
Respondent No. 5 is felling trees without appropriate
consent and clearance and as such this Hon’ble Tribunal be
pleased to order the immediate closure of the entire Unit and

all activities being carried out by the Respondent No. 5.

There is a grave threat of permanent erosion of the
environment if the said unit is allowed to operate outside the

amblt of the applicable laws.

\ ?Fhég present application is being filed within the period of

)llmriatlon The authorities have failed to take any action on

,ﬂ,he" representation dated 16 May 2025 made by the villagers
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living in the surrounding areas. The unit of Respondent No.
5 is continuing its operations on a day-to-day basis, in
violation of applicable laws and notifications and hence the

cause of action is continuous.

51.  The petition has been made at the earliest possible instance
and that the cause of action first arose in or around 16 May
2025 when the Applicant was made aware of the
representation of the same date which was issued by various
villagers. Upon further inquiry and investigation, the
applicant was thereafter able to ascertain the nature of
illegality being committed by the Respondent No. 5 and was
also made aware that the Respondent No. 5 was granted a
Consent to Establish and Environmental Clearance to
operate a coal tar distillation unit on Forest Land. On or
about, June 2025, the applicant upon following up was made
aware that the representation made by the villagers to the
authorities fell in deaf ears and no response had been
received in respect of the same. The applicant thereafter
started collecting all evidence and upon carrying out
research and inquiry came to understand the violations
being committed by the Respondent No. 5 in collusion with
the State Authorities to the detriment of the environment. In
or around August 2025, the applicant was also made aware
of the application under the Right to Information Act, 2005
made by one Debasis Swain and the response dated 07
August 2025 received with regards to the nature of the
\fz%,?\ect Land in the records of the authorities. Upon perusal
ﬁ)ﬁ-&hﬁp aforesaid it was unequivocally clear that the Project

Land admittedly was a forest land. Thus, the case of action
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of the present Application is continuing on and from May
2025 and the present Application has been filed within the
period of limitation of six months as envisaged under

Section 14 of the National Green Tribunal Act, 2010.

The application raises substantial questions relating to the
environment and it is filed within a period of 6 months from
the date when the cause of action first arose. The cause of
action is a continuous one, since Respondent No. 5 is

operating its unit on a day-to-day basis.

GROUNDS

Because the felling of over 40,000 trees without prior forest
clearance constitutes a direct breach of the Forest
(Conservation) Act, 1980, as reaffirmed by the Hon’ble
Supreme Court in T'N. Godavarman Thirumulpad v. Union
of India, thereby nullifying any leasehold or project rights

granted in respect of the said land.

Because the Environmental Clearance was granted based on
material misrepresentation and suppression of facts,
including false claims of absence of forest land and eco-
sensitive areas within a 10-km radius, thus attracting

revocation under Para 8 (vi) of the EIA Notification, 2006.

Because the project activity encroaches upon forest land
without diversion under Section 2 of the Forest

(Conservation) Act, 1980, and no “Stage-I” or “Stage-II”

'-\ic[earance has been obtained, thus making all related
Y 4

-jjctivities ex facie illegal.
4
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D. Because the Pre-Feasibility Report and Environmental
Impact Assessment report are based on fabricated baseline
data, which frustrates the very purpose of public
consultation under the EIA process and violates the

principles of Free, Prior and Informed Consent.

E.  Because coal tar distillation falls under the ‘Red Category’
of highly polluting industries, and the location of such an
industry in proximity to forested and residential zones
violates the MOEFCC's siting guidelines dated 29-30
January 2025, which bar such establishments near

ecologically sensitive areas.

F. Because the continuous violation of environmental norms
despite public representations and media reportage suggests
regulatory capture, requiring judicial oversight to safeguard

environmental governance and public interest.

G. Because the State Pollution Control Board, SEIAA, and
District Administration have failed to enforce their statutory
duties under the Environment (Protection) Act, 1986, and
EIA Notification, 2006, attracting vicarious liability and

warranting action for dereliction of duty.

H.  Because the Respondent No. 5°s actions and the authorities’
inaction have cumulatively violated the petitioner’s
fundamental right to life under Article 21, as interpreted by

*K

O( 4. ~the Hon’ble Supreme Court to include the right to a clean
/ ASIS KR SEN \'V J\ﬂ safe environment.




water and minerals are held by the State in trust for future
generations and cannot be subjected to arbitrary exploitation

for private profit.

PRAYERS

The Applicant humbly prays for the following reliefs in view of

aforementioned facts and grounds:

IT.

I1I.

'q KOW"\

Direct the immediate closure of the entire unit of the
Respondent No. 5 over the Project Land with immediate
effect and pass further consequential remedial relief or
reliefs to prevent the Respondent No. 5 from perpetrating

the illegality in acting contrary to the environmental laws;

Restrain the Respondent No. 2, 3 and 4 from granting a
Consent to Operate to the Respondent No. 5;

Constitute an independent fact-finding committee to assess
the ecological loss and environment compensation, and

trees felled;

Direct Respondent No. 5 to deposit interim environmental
compensation under Section 15 of the NGT Act, pending

final adjudication;

Direct the Respondent No. 6 to forthwith cancel the Lease
granted to the Respondent No. 5 with immediate effect;

Direct the Respondent No. 5 to restore and reclaim the void

7@ \"‘i” oreated due to tree felling;
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VII. Carry out an independent investigation against the public
authorities for their inaction in restraining the Respondent

No. 5 from tree felling;

VIII. Direct the Respondents to conduct a comprehensive
biodiversity and ecological damage assessment under Rule
34 of the Environmental Impact Assessment Rules, with

participation of local ecological experts;

IX. Direct the authorities to initiate criminal proceedings
against the Respondent No. 5 under Environment Protection

Act 1986 and relevant criminal laws;

X. Impose exemplary penalty and environmental
compensation for grossly violating the environment norms

and causing environmental damage;

XI. Pass such other orders/directions as may be deemed fit and
proper (including appropriately moulding the reliefs) in the

bona fide interests of justice.
XII. Ad-interim orders in light of the prayers above;
XIII. For costs;

XIV. Pass any other orders as this Hon'ble Tribunal may deem fit

and proper as per the facts and circumstances of the present
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. OF 2025/EZ
(Under Sections 14 and 15 of The National Green Tribunal Act,

P 5% 2010
Y;*../ﬁ\é N )

nG1S R btwhﬁjg\matter of:
»RY
| O f 'r? o ﬁncqﬂlSileﬁijumar Sahoo

LJD( mATE
14-— *\ \u.. x ... Applicant
\ * N i “1/:-3' :"?
N G o -vs-
O'{,’? ;:\"i Ly
0 30

State of Odisha and Others.
...Respondents

AFFIDAVIT

I, Subrat Kumar Sahoo, son of Late Ganapati Sahoo aged 38 years,

resident of Raichhanda, P.O. — Kabatabandha, P.S. — Jenapur,

District — Jajpur, Odisha, do hereby solemnly affirm and state as

follows:

1. I am the applicant herein and as such [ am well acquainted
with the facts and circumstances of the case.

2, That the statements contained in the paragraphs Nos. 1 to 5
hereinabove are true to the best of my knowledge and those
contained in Paragraphs Nos. 6 to 28, 30, 32 to 34, 36 to 39
are based on information derived from various records
which 1 verily believe to be true and the rest are my
respectful submissions before this Hon’ble Tribunal.

3. I state that the annexures annexed to this petition are true

copies and nothing material has been concealed.

Q ook Woman” S ogd

Solemnly affirme and declarsd DEPONENT
1% 62 before ma-on |dentificatio VN S %\{SV\M
i ' R, / n— a3 o ARt
o sl ASIS KUMAR SEN IGENALES
| Ao e iy Dkl g City ClvnlN%?::;, Kolkata 47
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VERIFICATION

I, Subrat Kumar Sahoo, son of Late Ganapati Sahoo aged 38 years,
resident of Raichhanda, P.O. — Kabatabandha, P.S. — Jenapur,
District — Jajpur, Odisha, do hereby verify and say that I am the
applicant herein and I know the facts and circumstances of the
case. The contents of the above original application are true and
correct. No part of it is false and [ have not suppressed any material

facts before this Hon’ble Tribunal

I sign this Verification on this 03" day of September 2025 at
Kolkata

S W obe Womony S edngo
VERIFICANT

48



"A"

s He o TRo-33004/99 REGD. NO. D. L.-33004/99

ShT
The Gazette of India

FXTRAORDINARY
HI [I—@vs 3—39-@UeE (ii)
PART I1—Section 3—Sub-section (ii)

uftrrr o TeivE
PUBLISHED BY AUTHORITY
| 1331 =% Taeett, AR, [ 25, 2014/AT6E 4, 1936
No. 1331) NEW DELHI, WEDNESDAY, JUNE 25,2014/ASADHA 4, 1936

gEiaReT, 9 AR Searg uRadsd #Eres

Fforgae
a5 fewell, 25 S, 2014

PIIAT. 1598(3H).—HRd WHR F THe0r IR ad FAmew & 3yEar Geis
&I, 1533(37) IRE 14 {dER, 2006 &1 I MU WA & for Brafaf@a o=,
faaes iy WoR, Wi (F@vemr) #RRTH, 1986 (1986 & 29) & 4Ry 3 &) 30-
URT (2) & WS (v) & WY URSA IU-URT (1) ERT Ued ufehal &7 UdmT wd §U, AN
T B YT T §, gATaNor. (TReon) fA9A, 1986 & @A 5 & ums (3) &
IVETEIER SIAHYURY Y Fddry & fow, Ted 306 g/ gnia aa & gomea §,
WA & Srar § ; AR gEen & ot ¥ e soa e sfyge ®, 36 alig g,
THd! 0 & TSUF Y gidal, e 7 3fgae safie §, SeauRer § 3udey
B & S §, A1 G f el i gafitd W w 3u% ueag R fear S

var B afh, o gee 3fgEer # afie wamat W RS v a1 g &
# RRdeg & 39 9oR RRARE 3l & AR, *dg @R g fer v o & fav,
3T I g AR, gEieRer W a #E, U’H‘Fﬂﬁ;{ Wﬁmﬁﬁw ELE
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T HIOREET

3 rfAegEen i g A -
(i) #G 11) & TEH (2), &H (3), TOH (4) 3 wH (5) & & yRTeAt & v
ﬁmﬁf@amwﬁﬂﬁmm HUI -

gt aREYSeT | Sereed &9 STeIa 89
Jo Rk R
oA | |

@) | (i) 9ed 9Fe | (i) > 5000 % | (i) < 5000 & |®TEROT ot sy @l |

(i) $va & w7 & R oNdeeay TR ufed S yufe W maia adg Bgd a@a5 @
HAOd FE 1E) F T (3) AR W (4) F & gand F aEE Aeaiaa diaiecdl
@t Fmeett. waq -

() =¥ (3).-
‘> 15 Aar”

(i1) ¥H (4).-
"< 15 Aan”

[WT. . - 11013/12/2013-HTST11(1)(H1IT)]
o gt agw afa

fRoqur . A fBow WRa & TOTTA, IEYROT, W 0L, @3 3, 3uEs (i) # ARggear 4
AT 1533(3), a@ 14 AR, 2006 gRT  Umidd fpe aw & IR GeuErd @A
1737(3), 9@ 11 e, 2007, FLHT. 3067 (H), ar@ 1 REaY, 2009, HLA. 695(31),
ad@ 4 e, 2011, H.AM, 2896 (), @ 13 A, 2012, H.A. 674(3H), A
13 A, 2013, BLI. 2559(3H), ARG 22 30, 2013, FLHL 2731(37), 0@ 9 ey,
2013, F1.30. 562(3), I 26 BLadl, 2014 AR @130 637(H), W 28 WA, 2014 g7
Tufg fFe oo |

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th June, 2014

S.0. 1598(E).——The following draft of the notification, further to amend the notification of the
Government of India in the Ministry of Envxronment and Forests number S.0.1533(E) dated the
14th September, 2006 which the Central Government p;apus\g togissuen exercise of the powers conferred by
Sub-section (1), read with clause (v)-of Sub-sectign’ 12\.&' ccfl&n{jfof ‘the Environment (Protection) Act,
1986 (29 of 1986) is hereby published, as rcqmrdd “utider sub-rulél (3 “of rule 5 of the Environment
(Protection) Rules, 1986, for the information of;'the puﬁhé ﬁl{ek»yq Ef{'va fi ted thereby; and notice is hereby
given that the said draft notification shall be laken m;{) ccfnsrddp RS {1 r the expiry of a period of sixty
days from the date on which copies of the G.j%atre. gfindia pmm@&%%}ms flcauon are made available to
the Publi i \ ,

e LA © ’g‘;ﬂg DATE / A
N\ oA\ 28 / * /
v
) S — Q’f "{‘
2 ot

S0

RN S
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Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the period
so specified to the Secretary, Ministry of Environment and Forest, Paryavaran Bhawan, CGO Complex, Lodi
Road, New Delhi-110 003, or at e-mail address:- satish.garkoti@nic.in.

Draft Notification
In the said notification, in the Schedule.-
(i) in item 1(c), after the entries in columns (2), (3), (4) and (5), the following inserted, namely:-

| 1(c) “(ii1) Non —lrrigation
projects such as large
drinking water supply
projects.

(iii)> 5,000 ha
submergence area

(1ii)< 5,000 ha
submergence of area

General Condition shall
: apply.”;

|

(ii) in, item 1(d), for the entries in column (3) and column (4), relating to thermal power plants
based on non-hazardous municipal solid waste as fuel, the following entries shall be

substituted, namely.-

(i) In column(3) -

(i)  In column(4).-
EE< ISMW'D

[F. No. J-11013/12/2013-1A-11 (1) (part)]

AJAY TYAG]I, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part Ii, Section 3, Sub-
section (ii) vide notification number S.0. 1533(E), dated the 14th September, 2006 and amended vide
S.0.1737(E) dated the 11th October, 2007, S.O. 3067(E) dated the st December, 2009, S.O. 695(E) dated the
4th April, 2011, S.0.2896(E) dated the 13th December, 2012 , S.0.674(E) dated the 13th March, 2013,
S.0.2559(E) dated the 22nd August, 2013, S.0. 2731(E) dated the 9th September, 2013, S.0. 562(F) dated
the 26th February, 2014 and S.0.637(E) dated the 28th February, 2014,

P 3R s ach 8, -7 B MG
L 3% ATEEar & gy #,- |

sy

as feedll, 25 A, 2014

FLIAT. 1599(H).—FeY TWHR, gafaRor (Weetor) faga, 1986 & f9dA 5 &
sufaH (4) & @y ufsg  wateror (weeyon) #RRwR, 1986 H awr 3 A 309N (1)
AR 3u-ary (2)%@3(5)mmalﬁ?ﬁﬂmmﬁ§@,mﬁmﬁ$mséﬁ
W(a)ﬁ@(a)ﬂsmﬂamﬁﬁmﬁa@gﬁﬁﬁﬂwm A THR
& mafaRor AR o FErey H HOHIA FEAr BEIA. 1533 (

Hiil@ 14 T{daT, 2006
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(i) @5 1@ AR TR Fag vRtd & e w, [ef@a #g ik vt @

Saefl, 3 -
9@ ) a@ =8| () > 50 Al ool | () < 50 > 25 RN | WURVT-ed ww Qo |
(it) =g (i) > 10000 %O | (i) < 10,000 %0 > feeger - ww @
R o Wwr R | 2000 f0 W Ay | TOU F A arch s
# g &% T A W
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Heare FT BER
N wW e S :
B 1" | f
(i) Ag 1(9) 3R 588 Galdd uARal & e W, Sedenad A6 N TaieE
WE) | ddE Rga | > 500 AT | > 50 HA. & < 500 W‘\’F‘fmm_’
R DE] (PRI /fTST /e R
A N ) | e Rese A o - @)
v 3mnfa) BEAHI |
Rafwseaa
> S0 R (@< S0 R AT 3 5| TR O IR
feaaE & Ra @l | Aanele gemws AR ot I,
3 §9d) | eqframera SaateE | (e /e
|- S afe & R | T0e IEHe SR
w3 3 S | I WA W
A w@dar g W
< 20 Far. > 15 R Faia 15 #E.'IHEHFF
> 20 Fa. (GaA | (FEa ﬁmﬂﬁwmﬂgﬁmﬁ
rafrwesa RwRE B fae | T WS E ,
. TIRufad JrE HURE | @ $ud & ¥T F 30
w fwm & w0 & |wad) (ii) Freft weraE Gu :
ST ¥ ) | > 15 R, 9 gome | § MR R AW
@ A fge W
| | | o ¥ 1
(Mmﬁ@ﬁwn@mﬁauﬁ@ﬁ%mwﬁmﬁﬁammmmﬁ
Fal,  wUtd -
2@ aﬁamm'>osma|> o5 ffor & | sl ot g g ! |
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(iv) G 4(@) 3R 7@ gl ufRRel & e w Pwafof@a a7 3k vlatar &

EIT'Li?ﬂ', 3'T‘<’J‘TF[:-
"4(@ | (i) P W qT >2,50,000 | < 2,50,000 M7 | @wyRwr o w@mwp A 17
casufaay | > 2,50,0002/ '
(i) BFTIR THEROT !
FoRal - Wl ofeioeme |

V) #E 4F) F @Y (3) § fr Rt F o ), Raff@a Rt @ sned,
3'T?I‘f?'[:-
"SoUTleA &HAT > 300 I A o R Hifde &F/¥ug & ae

"CTAT /@i GOE0T faud Fadg wet aua At Y § 1
(vil) #E 5(F) 33N 3FY g yaiRal & rua w Fafaf@g #g it vl =

m,:’d@ﬁ?[:-
[ s@) | et ARE SEaE & o | H,S0,  SeUEa | 3N | WIURe o @y, enfr
| 30 & Rag wh | eI aE & @R gW wEte uEst & |
ufEiand foreds sadia | @t oaw guw Bk | g a9 A e &
H.S04 38T & |y | IREAT TR ’
M THS FW REHC
| aferae o § |

(viii) g 5(3) # :-
(F) TH (2) & & uIsd F rue w® Reafaf@a wRfte wh snof, ;-

3CUGH 1 THERT (HIe § et 3100 yeetor gar gur 3R S oRad & fia
FaTase ¢

@) w# (5) & H gfafte & wu= @, %Hﬁﬁmuﬁﬁcwﬁamﬁm
2N V '

meaﬁmwlyy (
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(ix) FE s(=@) 3T sH¢ gdfa uRPdt & wua w, Rrafetaa 3 ik ufefts &

S, HU -

‘s(a) | WRE qrd | w (5) @ | () ¥RE skt | W S Rk
ca v | R oY | gF/FTE & ey | o A e
(T IR T |gEEd & RaEg | wara o oy A
Mufey 3&:3#&1% SEPE: AN 2 FamatRE aguua<25mg‘m
PR o | efua | SRl | gud & @y AR S
W TS qREaTCAT (A &
=mﬁ’ﬂi .rmvm I TR, 1989 &
lmmm FIAR THUTE SHisdl

(x) FE 5(F) 3R 58 Faag vRRT & wm w GfefRa ae ik vty @
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| fop. 2w
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I(ii) R A muRa
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AR W A
eofr 1

!

|

|
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[T -8 3(ii)] TG 1 Y93 : ST 7

FffFT®, 1972 (1972 @1 53) & whaT WS &= A ; (@) T (IGWOT FFAROT FUr
formon) sffEw, 1974 (1974 @ 6) ¥ T wfsa F ugEOT FAIFOT NE ERY
FRI-FHRE W T fhu 0 AR ¥ F ugla et o (i) oIieRer (§ven)
wfaTa, 1986 & urT 3 H 3u-URT (2) & 3T IR TREYGH FdeAne
gl Y AR (iv) IR Aoww et AR sierda Danztt @ uiw Frarehex H DAt &
W Jrafeya §

wq 1) # e 78 o oRaiead, #g 1) 7 RiAfEse ade Rga @99, 7
7() RfAEs s dua/uk/e8/Aa gErERe S, R wde sk, S
ulatihy o, TeEt e AR #E 7(9) F Rfatse geey oRescr sofiee 3uEr,
weRuT AR Ruaa gRunt @ gewes FE 'R W R s ol 9w
10 fapeiteier & ooy safeua ¥ |

g I8 3R & 3w A (), FE (i) ¥R A (i) # aivia &= H, JURRAE, "
fereli#ic A1 & TFamey & ook 15 Bramhelg & ¢ 6 G & Hal Uiead dians
&, gufEufa, o freteler a1 g8 Recieliex & gt & Fafa et & HaAT: T
AT arer T=gt A1 Ty Aot f fig WK gy FA @ g w0 @ gAed fhar S
BT & 1"

[F1. . S~ 11013/12/2013-3S0.I1(1 ) (HT)]
s canfl, §gw afa

feouor : o PE ARG & UUT FWURY, AT I, @ 3, 3UWs (i) F wRggen
. WAL 1533(3), ad@ 14 TR, 2006 g UHRA frw s & AR douEd
SILHT. 1737(37), AW .11 HSFER, 2007, FLAT. 3067 (H), a@ 1 HR, 2009, H.3M.
695(37), A 4 A, 2011, HLIHT. 2896 (), aIW 13 RFHsR, 2012, FLI;T. 674(30),
aqW 13 A, 2013, FLAT. 2559(3), G 22 IR, 2013, FLIA. 2731(H), AW
9 fAaER, 2013, @M. 562(37), AW 26 WaW, 2014 AR FLIM 637(H), I@
28 wgdl, 2014 gRY HMRAT fvw a1w |

NOTIFICATION
New Delhi, the 25th June, 2014

S.0. 1599%(E).—In exercise of the powers conferred by Sub-section (1) and clause (v) of Sub-section
(2) of Section 3 of the Environment (Protection) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the
Enviromment (Protection) Rules, 1986, the Ccntral Government hcreby makes the following further
amendments to the notification of the Government of India , in the Ministry of Environment and Forests
number S.0.1533(E), dated the 14" September 2006 after havmrr dispensed with the requirement of notice
under clause (a) of sub-rule (3) of rule 5 of the said mlc,,tfrpubhc;mte;gst{ namely:-

1. In the said notification, in the Schedule,- Bt A ( L .
i) for item 1(c) and the entries relatjng tfaqreto, u(;& ,l%l’l«.{'{ﬁ'ng item and entries shall be
substituted, namely:- |~:: _.-'. L ST 53:. A RY \
ASEFY Gj:]\q——'b . " "'-.‘ Q) BIRY 03232 T8J }1

3112.28 /*f
%\_ - 55
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8 . THE GAZETTE OF INDIA : EXTRAORDINARY {PART II—SEC. 3(ii}]
“1(c) (1) River T > 50 MW [ (i).< 50 MW >25 General condition shall apply. W
Valley hydroelectric  power | hydroelectric power Note:-
projects generation; generation; Category ‘B’ river valley projects !
falling in more than one state shall |
' be appraised at the central
(i) Irrigation (i) > 10,000 ha. of (if) < 16,000 ha. > 2000 | Government Level..”;
projects culturable command ha. of culturable
area. command area.
(ii) for item 1(d) and the entries relating thereto, the following item and entries shall be substituted,
namely:-
“1(d) Thermal Power Plants | > 500 MW | > SOMW to <500 MW | General condition shall
(coal/lignite/naphta (coal/lignite/ naphta and | apply
and gas based); gas based);
Note:-
,- > 50 MW (all other| <50 MW and >5MW | () Thermal ~ Power
| fiuels except biomass). | (all other fuals except | plants up to 15 MW based
biomass and municipal |onr  biomass or  non
solid non hazardous hazardons municipal solid
waste). waste using auxiliary fuel
such as coal, lignite/
>  20MW (using | <20MW >I5SMW petroleum products upto
municipal solid non | (using municipal slid | 15% are exempt.
hazardous waste, as | non hazardous waste, as |
fuel). ! fuel). (i})Thermal power plants
! using waste heat boilers
> 15 MW plants based without any auxiliary fuel
on biomass fuel. are exempt.”, |
(iii) for item 2(b) and the entries relating thereto, the following item and entries shall be substituted,
namely:-
“2 (b) Mineral beneficiation > 0.5 million TPA | < 0.5 million TPA |General condition shall appty ‘

»

throughput

throughput

(Mining proposal with minéral
beneficiation shall be appraised |
together for grant of
clearance).”;

(iv) for Item 4(b) and the entries relating thereto, the following item and entries shall he substituted,

namely:-

“4(b) (i)Coke oven plants

(i) Coaltar processing

‘ units

>2,50,000 tonnes/annum

<2,50,000 and
>25,000 tonnes/annum  |apply.”;

All projects

General condition shaII|

(v) in item 4(d), in column (3), for the entry, the following entry shall be substituted, namely:-

“2300 TPD production capacity if a unit located outside the notified industrial area/ estate.”,

(vi) in item 4(f), in column (2), for the entry, the’ foug\&'% U
“Skin/hide processing inciuding tannmg mdustrv i

IZ shall be substltuted namely:-

(vii) for ltem 5(a) and the entries relatlng tllere!o, the ful'low:lig ‘g ahd entries shall be substituted,

namely:-

|

l

3>

|
J

*’J

/
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General condition shall apply.

[ “5(a) Chemical T All projects| All  Single  Super !
fertilizers including all single | Phosphate without
super phosphate | H,SO, production Granulation  of  single  super
‘ with H,S0,| and  granulation  of phosphate powder is exempt.”;
f production  except| chemical fertilizers.
[ ‘ granulation of
‘ chemical ferfilizers. |

(viii) in item 5(e):-

(a) in column (2), for the entry, the following entry shall be substituted, namely:-

“Petroleum products and petrochemical based processing such as production of carbon black and
electrode grade graphite (processes other than cracking and reformation and not covered under the

complexes).”;

(b) in column (5), for the entry, the following entry shall be substituted, namely:-

“General as well as specific condition shall apply.

ATmbrn_ AAnmerEnndrioionns Asa

e A“..-
LYULe~ vaa.uuLa\.«u.uuxs vi

(ix) for item 5(f) and the entries

£ ko 22,
GUCES oM Pul_yuxvn Elauulva is vzu.uuyl. N

relating thereto, the following item and entries shall be substituted,

nameiy:-
“S( Synthetic organic | Located  outside  the (i) Located in aGeneral as well as specific
chemicals industry | notified industrial area/| notified industrial condition shall apply.
| (dyes and dye | estate except small units as | area/ estate.
intermediates; bulk | defined in column (5). Small units: with water
drugs and intermediates ((ii) Small wunits asconsumption <25m’/day, fuel
excluding drug defined in column (5).|consumption <25TPD  and
formulations; synthetic not covered in the category of
rubbers; basic organic ] MAH units as per the
chemicals, other Management, Storage and
synthetic organic Import of  Hazardous|
| chemicals and chemical | Chemical Rules, 1989.”;
| intermediates)
(x) for item 5(g) and the entries relating thereto, the following item and entries shall be substituted,
namely:-
“5(g) Distilleries (i) All Molasses based! Non-molasses  based |[General  condition shall |
distilleries distilleries — apply.”;
I (1) Non-molasses based| <60 KLD
L distilleries = 60KLD |

(xi) for item 5(i) and the entries relating thereto, the following item and entries shall be substituted,

namely:-
[ “5(i) | Pulp and paper industry | Pulp manufacturing| Pulp  manufacturing |General condition shall apply ;
and Pulp and Paper| from waste paper and |Note:

‘ manufacturing paper  manufacturing |Paper manufacturing from
L industry except | from waste paper pulp [waste paper pulp and ready
' from waste paper. | and other ready pulp.  |pulp  without  deinking,
bleaching and colouring s

L =+ L. exempt.”;

11. After the Schedule, in the Note relatin
shall be substituted, namely:-
General Condition(GC):

/:-"' !‘.{ %)

gf%o ‘Gonera

N
i 'rm(GC), the following General Condition

37



10 THE GAZETTE OF INDIA : EXTRAORDINARY [PART 11—SEC. 3(ii)}

Any project or activity specified in category ‘B’ will be appraised at the Central level as Category ‘A’, if
located in whole or in part within 5 km. from the boundary of : (i) Protected areas notified under the Wildlife
(Protection) Act, 1972 (53 of 1972); (ii) Critically polluted areas as identified by the Central Pollution Control
Board constituted under the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) from time to
time; (iii) Eco-sensitive areas as notified under sub-section (2) of section 3 of the Environment (Protection)
Act, 1986, and (iv) inter-State boundaries and international boundaries; provided that for River Valley Projects
specified in item 1(c), Thermal Power Plants specified in item 1(d), Industrial estates/parks/complexes/areas,
export processing zones (EPZs), Special Economic Zones (SEZs), biotech parks, leather complexes specified in
item 7(c) and common hazardous waste treatment, storage and disposal facilities (TSDFs) specified in item
7(d), the appraisal shall be made at Central level even if located within 10km.

Provided further that the requirement regarding distance of 5 km or 10 km, as the case may be, of the
inter-State boundaries can be reduced or completely done away with by an agreement between the respective
States or the Union Territories sharing the common boundary in case the activity does not fall within Skm or
10 km, as the case may be of the areas mentioned at item (1), (ii) and (iii) above.”

[F. No. J-11013/12/2013-1A-11 (1) (part)]
AJAY 1'YAGL, It Secy.

e
art

Note: The principal rules were published in the Gazette of india, Exiravrdimaiy, P
Sub-section (ii) vide notification number S.0. 1533(E), dated the 14th September, 2006 and amended vide
S.0. 1737(E) dated the 11th Qctober, 2007, S.Q. 3067(E) dated the 1st December, 2009, 5.0. 695(E) dated the
4th April, 2011, S.O. 2896(E) dated the 13th December, 2012, S.Q. 674(E) dated the 13th March, 2013,
8.0. 2559(E) dated the 22nd August, 2013, S.0. 2731(E) dated the 9th September, 2013, S.0. 562(E) dated the
26th February, 2014 and S.0. 637(E) dated the 28th February, 2014.

1T mateme 2
i, Section 3,
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' Application for ToR (Category A, Bl, and B2 Violation) /EC (Category B2) - Form 1

Basic Information

1. Category of the Project/Activity

1.1. Whether multiple items (Components) as per the notification involved in No
the proposal?

1.11. Item No. as per schedule to EIA Notification, 2006 4(b)(ii) Coaltar processing units

Capacity 100000

2, Whether project/activity attracts the General Condition spsecified In the i
Schedule of EIA Notification?

3. Category of the Project as per EIA Notification, 2006 Bl

3.1. Whether proposal is required to be appraised at Central level? No

4. whether Proposal has interlinked | interdependent projects or activities? No

4.1. Reason thereof Raw Materials will be sourced from open market.

5. Whether any Forest Land involved in the project or part thereof No

6. Whether NBWL recommendation is required? No

Project Details
7. Details of CTE

7.. Whether consent under Air & Water Act has been obtained from SPCB /

UTPCC? No

7.1.1. Reason thereof Greenfield

8. Whether the project/activity located in Notified Industrlal Area? Yes

8.1. Type of Industrlal Area Industrial estates

8.2. Name of the Notified Industrial Area Kalinganagar industrial Estate
8.3. Year of notification of the Industrial area After 14th September 2006
8.4. Copy of Notificatlon of Industrial area Annexure A.pdf

8.5. Whether Prior Environmental Clearance available for Notified Industrial No

Area?

8.5.1. Reason thereof Details Not Available

9. Whether the project/activity located in CRZ or ICRZ area? 2= o ;;“*Q

Ve N \l. \
10. Whether the project proposed to be located in Terrltorlal waters, (oft-- \\
J &% 4 o

shore) s )3'-3"3‘3 ¥R SEN \\ ';"‘-
. , o e fcad No 43802/18) 3 )
1. Whether project/actlvity attracts the Specific Condition spacified in the_ Moy GATE |
schedule of EIA Notification? \ = '_L L ‘ L /’I - If
. 3112.28 A
b ./ é;r'
e NP

12. Whether project/activity located in the Eco-sensitive Zone Ny e
notified/proposed to be notifled under Environment (Protection) Act, ]98‘5‘ rbfa Q% \"g\ & g

L.
=N -

Product Details 59
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Product / By Quantity / Mode of Transport [
Name of Product Product Capacity Unit Transmission Remarks
Light Creosote Ol Light Oil, Napthaelene, Coal Tar Wash Qil, Carbon Black Tons per
Feed Stock, Binder Pitch & Impregnated Pitch, Mesocarbon Microbeads, Product m700 Annum Road
Tar Oil (TPA)
14. Whether any other Environmental Sensitive area exists within 10 Km -

from the project/activity boundary?

Note : Others, interdlia, includes areas protected unde
or fauna/ Inland or coastal/Tourist places/ Defence installations
Areas susceptible to natural Hazards

15. Stotus of collection of baseline data

Period of baseline data collection

15.1. From

15.2. To

16. Seasons of collection

17. Number of Monitoring locations for

17.1. Meteorology (Nos.)

17.2. Ambient Air Quality (Nos.)

17.3. Surface Water Quality (Nos.)

17.4. Ground Water Quality (Nos.)

17.5. Ground water level (Nos.)

17.6. Noise Level (Nos.)

17.7. Sail Quallty (Nos.)

17.8. Summary on the baseline situation

. Map showing the monitoring locations

Consultant Details
19. Whether QCI/NABET Accredited ElA Consultant engaged?

19.1. Accreditation No. [ Organlzation Id

19.2. Name of the EIA Consultant Organization

19.3. Address

19.4. Mobile No.

19.5. E-mail Id

19.6. Category of Accreditation (Eligible for Category A [ Ellgible for
Category B) e

Y |
19.7. Sector(s) of Accreditation o

19.8. Vvalidity of Accreditation

r international conventions/ Area important or sensitive ecological reasons/ Sen
| Densely populated areas/ Areas containing important, high quality,

sitive species of flora
or scarce resources/

Already collected

01/03/2022

30/08/2022

Pre-monsoon

Brief summary on the proposed baseline collection.pdf

Maps pdf- march may.pdf

Y8s

ORGQ00808
Visiontek Consultancy Services Pvt. Ltd.

Plot No.-108, District Center, Chandrasekharpur, Bhubaneswar, Khurda
-751016

9338770319

p-kumar_ranjan@vespl.org

A
B

o~k
{1345 78,911,31,32,32 A36,37,36,39221.22

Sond AT \
._\ __?' \.

a 1
’ \ ;1“\

] \
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
itk SRE-2/1, Unit-IX, Bhubaneswar-T51022, Tel: 06724-3510075, Bt seiagodishei@igmail coo

Y A wtanetany body constituned by Ministrn of Envivennwent, Foras & Clivpeete Clionge wider Bavirosnimeg
{Privection) Ay, 1UAG)

File No. SLAARJAND2/406839/2022 A%, )
Duted f&&._&@mﬂ,.?ﬁ% '

[hsabungsaar

M. Shublom Gupls (Direcior)

tifs. VOCI Chemical Industeles Pyl Lid.

A0 Oyl Indusicial Bstate, Kolpi Rosd, Kanpuae,
Drist-Kaunper Nagar, State-Ultar Pradesh

Subjject: Proposal for grant of Terms of Reference (ToR) for LANLOD) TP A green lield Coal
Tar Distillation Plaar ot Kalingsnogar Industrial Ares, Village-Jukhapura & Kachhariguon,
Tehsib-Dawagadi, District-Jajpur by Mfs YCT Chemival Industries Private Limited and the
applieant is Mr. Shubham Guphi {Dircetory-Reg.

Fhe project proponen: M. Shubham Gupta (Director] of Mfs, VO Chemical Imdustries Pyt
Lid. fas submitted an application for EC ta SEIAA, Odisha through the Parivesh pacal el
MOEF&SC, GOI vide online application no. SIAJOR/IND2ADGAI 2022 dared 20, 122022l
weant of Term of Reference (1oR) for 1.00,000 TPA green field Coal Tar Distillation Plast
Kalinganagar Industrial Ares, Village-lakhapura & Kachbarigaon, Tehsil-Danagadi, Diistrict-dajpur
by blts VOT Chemical Tndustries Private Limiled,
2. Proposal in beicf:

Proposal No, L SIA/OR/IND2/406839/2021 T
File No. 406839/19-IND2/0]-2023
Project Type 1 iresh Tolt_ |
Category o Bl R
| ProjectActivity inchuding Schedule No. | #(h) i -~ Conl tur proceysing uiits i
C Maee of the Project Proposal for gram of TuR 1,00,000 TPA |
gneen field Coal Tar Distillaion Plant s
Katinganagar Industeial Aves, Village
lokhapure & Kachharigaon, Tehsils
Danagadi, Distcic-ajpur by Mis VO
Chemical Industries Private Liited
Name of the corpuay/Organization Tapplicant; M/s VCI Chemical slustries |
o | Private Limited; Mr Shublwm Gupis
Lecution of Project | Village ~Jakhapura & Kachharigaon,
N | Tehsil - Danagadi, District « Jajpur, ‘
TR Dt R | NA R ) !
Nae of Consitltam i P 5}15%‘1@@ wech Consultancy [t Ltd. _]
~ N3 <

Y 0
S
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, OBISHA
_ SRE-2/1, Unit-1X, Bhalbaneswar-75 1112, el 08714-3510075, Cmail: seiaaodizhagiigmail carm

b A starutory bocdy consitated by Ministry of Enviroenment, Fovest o e Chaspe elder Eevfeanmne
(Pratection) Act, I 986)

3, Project detalls: The highlights of the project, 83 ascertained from the upplivation and a5
revenled from the pmce:ding‘:ﬁ' discussions held duripg the meetings of SEAC/SELAA, aw
given as under:

(i) This is u proposal of Mis ¥CI Chemical Industries Fvt, Lid fior consideration nf Tolf for
propusid 1,00,000 TFA green Teld Cowl Tar Distiltation Plane hoosted al Village - Jukbrpura
& Kachharigaon, Tehsil - Danagadi, District - Jajpur filed by Sri Snubhant Gupta,

(i) Category! As per ElA Nolifications 2006, the proposed plant falls under catezary “T
sehedule uf'd (b “Conl Tar Processing Units™

(il Project details: This is a proposed Greenfield project far Cagd Tar Distillation Plaot of
processiog capaeity 100,000 TPA at Village Jakhapura & Kachharigaon, Tehsil: Danagadi,
District: Najpur in Odisha, The plant will aiso be equipped with most eflicient auxd Hary sub
svstems, material liandling fagilltics ead poliution control vquipment. The Tad area o the
proposed plant 22 Aere has been allotted by IDCO and is non-forest. & lsa, the proposed site
is in g motified induserial ares.

iiviLand allowed by 11XCO yide letter no. {DCO: [0 & LAEB2I®2L 22782 ol
4,00, 2022,

{v) Mo alernate sites corsidered a3 the proposed Jand s il pomes under Kalinge Nagar Isiusiral
notifted arca (Jakhupura & iim:hhmﬁgaﬁm villege) vide The Odisha Gazetle No. 458 Cultack,
Monday, March U3, 2014, Indugirigl dgpﬁatmcm Moyifiearion 24ih Febreary 20014, lutter s
062-XIX-HI-22:2014-1.

(vi) Location and Conneetivity: The peo coordinales of the pladt area ave AEESF0 N & BET
256328, 20"135‘42_.33"24 & 867 3'1.98"E. WPSSIT.AONM & 86° 2'533.007E, OGS 30
& g5 249725 E. The projeet site is situated at Villege Jakhapura & Kachharigaun, fahsik
Danagadi, Mistrict; Jajpur in Odisan, ‘IThe topography of the plant arcu is Mat witls minar
undulations. The site is well connected with mdustrial Corridor Roud of Kalinga Negar
Industri] Complex {adjacent to Projec boundary), ahich In tum is comected to the NIL200
(.00 km, SW). The Jakhapura Jupetion (2.05 km In Southeast) connecls the shwe o the
Jamehedpur- Vishukhopatnam Railway line. The aitport closest to the proposed site 1§ e
Riju Patnaik Airpurt (78,73 km in SW} i Bhubsneshwur, Kalinganagar is located at 120 ki
from Paradeep porl and 160 km from Dharmra port which are well vonnested through road
and rail,

(wil)  Thers is no Natianal Parks, Wildlife sanctuaries and Biosphere Reserves wottbeien 10 By Ty
the proposed site, However, Iangadi Protective Forest i3 present at 4.27 %, WNT
Rrahmni River (4,63 km, South), Ganda Nata (1,43 km, Fasty énd a Seasonal Nala (003
ki, Went).
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STATE ENVIRONMENT IMEACT ASSESSMENT AUTHORITY, OIMSHA
SRF-2/1, Unit-1X, Bhubaneswar-131022, Tel: 0674-35 10075, Email; seinpodishafitgmail,com

A -ﬂéJlrwrv,'Uﬁ;l?E‘Fﬂﬂ'l}'{ﬁ??fk”“ﬂ‘ed by Mindsten af Envieaens, Foreit & Climate Change wndes Emaironmen;
(Proteciion) dvr, 1986}

{witi)  Lond use:
Table; Land wse break up

;: Description of Anes :::; g:‘:l;' re l:';“ Percentigy
Security  Ofice, aptionn & Ddateriall
b - {}ﬁ:'il_-.zc Building, l.",’u*m'lnimuw; Canteen & L7 0.69 " T
Parking
) Weighbridge | o 0.04 0
d) Air Comprassor & Witrogen Roeorm 0.2 0.08 l
eh Cooling Toawsr 2 {108 1
) | E’m Hydrant System, Process sz!u .2 | KR 1
Y . Gream Boiles 05 | 0 Z. B
b} Effluent Iresement Plﬂnt{i—ﬁ‘}’.}. | 08 035 4
ip Pireh Reforming, Fero Q1 Warchouse [.3 61 T
i} Refined Naphthaleas Warehouse 0.5 0,240 2
k) NSF Areu ) 104 015 1
| Coal Tar Distiliation Arc [ 12 | 049 5
(1)) latermediate Tank Farm ;‘\rea “ﬂ;ﬁ .24 3
) Raw Material & Product Tank Farm Al.'ea | % 0.57 6
Y 1zl Oil Tank Farm Arga 0.3 12 l
pi Flectrical Subsistion | i3 un 1
gy 1 Store Room & Woekshop _ .l - 0.04 0
r) Loading Aren - 0.4 Q.16 2
5] Sublotal Built up Ares 11 4.43 50
¥} Serap Yard Ared ] 0.2 (.03 l
) Fanker Yard Aren ] 6.6 0,24 3
v Ruad Area - 2.1 0.85 10
W) Drain Area 0.5 020 i
ﬂT} _ ":’vzutr Meseevoir, Ralnwater Harvesting & 0.3 ﬂuiﬁ |
SRTS _
Sublolal Open Area 1.7 150 L7
*) Cireen Belt Ares RS K 2.9% 33
' i Subrotal Green Belt a"‘t“&d )@?%/' - W ZON 2.93 33
?fr ;%E{ \F?A\
42802/18 ?]
A‘-‘» .,u\\C
228

A

¢ .fe"
Ot oV Y
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
sRE-21, Unit-1, Bhuhaneswar 751022, Tek: 0674331 0075, Eartail: setanodishai poiailoom

A steettory hedy constimted by Ministey of Frvironment, Forest & Climee Charge wider Eavivomnes

{Proweiion} Act, 1958)

Toll Area 2 890 e ]

(ix)  Water reyuinsment: The towa! water requirement §or the propased plant will be 376 K117
sousrced Fom Depariment of Waler ResOuries (IDCO Supplxl.

(1 STRETP: The domestic wastewter will be treaed in STE A totad of YT A0 R LY will be sant
to the Sewsge Trestment Plant of A0 KLD Capacity. Treated waler will be recyeled and
reused. The T8 will mn by the MBBR wechnoligy- The Progess wastewaler will be trusted
Effluent Trestment Plant (60 KLDY.

fuiy Wastewsaler generativn:

Table: Details of Wastewater B
| 5. Deseription Wasbewater Remarks
No. generation in KLD
) | Process ' 5 The water wilk be teeated i E TP |
W | WIE Backwash T = {60 KLY wnd be reused in

| ¢} | Floor washing wastewater k! Processing.
dy | Boiler blow down 3
3 | Cnoling Tower blow down 19
£y | Domestic swastewater 2% The weatee wikl he meated fa §1P

| (20 K473 and be reused for
_ Cirezinbelt,
Totul _ 68 g ] |

v Pawer requirement: The power requirement fur shie propos=d project is %138 MW souned
[rem TPCOBL, ,

{xitiy Fugl requiremend: Natural gus 560 Metrie Million British Thermal Unit per day (MMBTYT
is required and will be sourced o BPCL (Bhubaneshwar) and will be transported via
Pipeline,

(xiv) Greenbelt; The total green belt area shall be 33% of the total ares, A comprehensive
wreenbels! plantation program will he undertaken in and around ihe peoject, Fhe spectes
selection will depend wpon the crown shape, surface of bark and leives, fower, color, the
capacity of groveh in the wide varialions of ecological conditipns e1e.

{xv) Rpinwater hosvesting:

Particalors | Area (o be filled) | Avg.  Rain | Runoff | Avg, Loss  in
fail Coefficten | Water Evaporatio |
(mumfanou | f ] from |
m) Storage
e Tank [m')
:{ K C;‘Z;\_\ endlected
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA

SRE-2M, Unit-1X, Rhubaneswar-75 1022, Tel: 0674-3510073, Rl seisrodis i@ pmail.com

Y ) watnaon bady eoustisered by

Afiniciry of Revironment, Fovest & Clineate Chenge treler Emvironmpgm
{Praieetiong Aoi, 1U8G)

(Aer Qe  (mYannu i
| e | Sam) )
Roof Top
of " e
g : 124
butlding/Sh 6 X4,270 085 32190
ed/ -
Rond/Pave A . :
 dares 2.4 86011.2 (.65 ) By K2
Open Luod
{Drain |
ihpea,
Tanker 1.8 £2.8 1.56 0.20 220940
Ward e, .
Serap Yurd
area) i B
Gircen Belt 7.3 ’2"9-[;1!.. 018 SEUB.39
Reserveir ] )
(Rain 2658.22
WWLEr 0.3 1213.8 i 8522 (goour 3% |
Hurvesting loss)
» BIRTS)
217,
Tutal 176 N - ;‘;2’1 7.5
Greenbelt: ; _ B
Partlenlars | Aves (To be filled) | Avg.  Rails | Runeff Avg, Water | Loss il
’ full Coefficieni Evupuration
[mmfannumn) from
Sfnrage
Tank (m?) |
enlteetesd
. ]
{Aore (¥ fan e
| -
ool
Tep of _ =
puitdin | © 0.8 BaED
 g/Shed! 1.56 _
Road'P ‘
aved 2.2 A T 0.63 90 1+4.82
area Q.Y _— \4 e .
1 ,,;1;'-, F \."- I\‘
AR KR SEN N\
4 \ =
248 |
o v
;I ’}
/ '
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SRE-2/1, Unig-1X, Bhubaneswar-75 [02L, Tel: DATd=3519475, Email: seinandisha@zmail.com
4 statstory body constitiied by Minisiry of Environment, Forest & Climate Chiagge wnchsr Bsvivaroaent

ﬁ STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
. (Proection Ac, 1985)

Opun
Land
(Drain
Area,
Tanker
Yard
ared,
Serap
Yanrd
arem)
_g;;“" 1.3 f] L, 0.15 68038.39 |
lieserve
ke - _
{Rain | : | 2658.22

waler 3 i2E3.3 i 189022 | fabow 3%
Harvesi 1 loss)

gy
L SRTS) N
| Total 17.6 70805 | - . | 52.173.80
{xviiyhianpower: 1 i estimmied 1hat the manpower peyuinaneat for the proposed ploat will be
about 60U during the construstion phase of the plant and |67 during operation phase uf the

P4 7282.8 .20 1 226946

plan.

Guvili) Project cost: ‘The o] cost ol the project is cstimated o be Rs, 203,72 Crores, Towl copital
cost for envimamenial polluilon control medsures Rs. 1420 Croves. Recurring cost per
annum for environment polliion control measures Rs, 2,165 Crores.

{xix) The Environment consultant M's Visiontel Consaltaney Scevices Pyi Lid, Bhubamcswar

along with the proponent made presentation on the proposal before the Connitiee

4, The proposal was pleced in the SEAC meeling helfd on 14,02.2023 and the SEAC the SEAC
prescribed below mentioned specific ToRs in addition 10 standand ToRs for condueting detubled
ElA study.

5. The maiter wis examined in the Swate Envitonment [mipas) Assessient Authoriy (STEAA),
Odisha in s 1139 mecting held on 04042023 and the Authority decided that TeR (beth
standard and Specifie) ba issued for undertaking dotailed ElA study as recommoended hy SEAC.

6, Terms of Referenee (ToR) Is granted nnder the provisions of EIA Nutification No. 5.0
1533 (T} dated the 1% Septemiber, 2006 of the Govermment ol India i the e st ife
Aibuistey of Fnvironmont and Forests, as amended from time to time for 100000 TPA
green Tield Con! Tar Distillation Plant st Kalinganugsr Indastrist Ares, Village-
Jakhapura & Kachharigann, Tehsil-Danagadi, District-Fajpur by B YOI Chemical

g

o KGy
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
SREF-271, Unii-1%, Bhubanzswar-75 1022, Teh 0674-3510075, Email: seisacdishaiy il Com
A staintgary hody eonsiimed by Minkstiy of Snvironment, Sovest & Climate Charge nader Evnilromint
(Protection) Aei, 1986

5Oy

[ndustries Private Limlted Tor ELA studies with the specifie cond itious meniioned below
along with standerd conditlony (sttached in annexure-I) along with Public Hearing.

Specifie Conditions

(i The projest propanemt shall conduet public haring for thw prest

i} Detailed specificatlon of ETP fo be used including confirmation of chemics] anabysis of
ented waste water from TP and ¥ecre discharge™ S0P,

i1 Detailad proposal for manogement of Hazgrdouy waste gencraled.

ivl Land sehedule along with kissam plot wise in tbular foroi.

vj  Chemical Annlysis of 'Waste witer and ensure zero liquid discharge from the premises. Water
balanee with ZLLD propoesal to be subimitted,

i) Mitigstion measiics e be underaken W arest pofluiants going 10 bir inchuding composition §
¢chemical anabysis of process loss offtuenis and emissions to ba found cut and technalogy
driven mitigativn measures o he submitted,

vii) Occupational heglth study in the ares including adopiion of ISC 1400k ami OLISAS te b
stikunivied.

widi) Messures o be taken iy controf edour problem.

) Ta submit ST and it's capueity ineluding the waler balance (hoth monsoon and mon-
monsaon) and disposal of excess treated wisie waler, quanlity, mechinishs snd S0P,

%y To indicate details of bore well, tuke well snd Pondf or water bodies physically prescon

wilhin 2-5 kms of the propused project and the hatitatlon within 5 ks,

xi}  SOP for periodical testing of the water! tube Wells, boee well and Ponds £ waler hodies w.l.t
Cyimice, phenolie compatireds {Phetcl), ammonia and hf.:-l.llﬁ! hazardous substapees Ele, w.rt
BES for drinking water mltﬂl‘u thy.

xii} To make provision of copcrete Sarlond drain amurwl the boumdary of the project to collec
surfae unelf storn water! or any mix of treated waste waler from ETP, collection of the
same in an impearvious concret Pond sith Thatting o' arrest any lesched and reeveling of the
serme in BT,

st} Te have Lechrological provision in ETP so thiat have teated liguid outhey discharge having
Cyanide, Phenol or ammuonia contain etc. and conlineous chemical ansiysis of the same,

xivl To have pravision of corcrete Pt of appropriate dimension with mating @ put ETP sludge
and SOF for suitnble disposal uf the same after due chenvical amatysis.

) To underteke traffic density study by domain expert at the intersection of the incoreisg

vehigles' outeoing vehicles of the proposed project with NH 200 which iz locared a1 abou

200 pertr rom (he projest side.

avi) Torsamderie soeio- econormic sty of e locatity through e domain ewcp—".rat.

svil) sulphur content in coal tar and quﬂplunr mass balance i the whipls proces

xvifl) Derail repost on pheno] cantent; ;,va;lm%u L?Tx!trul. and hydeocarbon centent presant in ajr, ol

and water. / ;I-'._‘ - bob.5h, .2\

\
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STATE ENVIRONMENT IMPACT ASSESSMENT A UTHORILY, ODISI A
SRE-2A, Unit-EX, Bhubaneswar-75 1021, Tel: 0674=33 E0073, Lnail: seinaudishgEgmail,com

b A xtetarory Bogy coiitste Gy Mty of Enviromnest, Forest & Climate Charige urdee Exvivoidnl
{Protection) Adet, 1986) B

+ix) 1etails af Hydracarbon loss daring the manulpeiuring precess.

%) Power comsumption reguitemen including renesable energy details,
xxi) A boy diagram for material halance with flow chart,
sxipQuenpationst axposira hazard management detadls.

Yours Fait l““?“
R

Copy 1o
[ Additional Chief Secretury, Forest, Ervisohment & Climate Chutge Dept,, Govermnment of

Odisti for information.

Member Secretary, Slate Poliution Conten]  Board, Odisha, Paribesh Bhawan, AL,

wiilakanthia Nagar, Linit-8, Bhubaneswar for information, v

3 Member Secretary, SEAC. Paribesh Bhawan, AST18, Nijakantha Nagut, Lini-% 131,
Blinbanzswse for information;

4. Deputy D.G.Forest, Integrated Regional Office {IROY, hinistry of Envirosment & Ferests.
A-3], Chandrasekharpur, Bhubaneswar for infurmation, '

5. Director of Mines, Govt, of Odisha

6. Uallector & [, Jujpurd O, Cutleekd 3ol Calleciorn lajpare. LitasTida. Dusagadi for

by

Infarmution and necessary action, f”
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ANNEXURE-I

STANDARD TERMS QF REFERENCE FOR CONDUCTING ENVIRONMENT IMPACT
ASSESSMENT STUDY FOR PROPOSED 1,00,000 TPA GREEN FIELD COAL TAR
DISTILLATION PLANT OF VCI CHEMICAL INDUSTRIES PVT, LTD OVER AN AREA
22,00 ACRES AT VILLAGE - JAKHAPURA & KACHHARIGAON, TEHSIL -
DANAGADI, DISTRICT - JAJPUR OF SRi SHUBHAM GUPTA — TOR
1} Executive Summary
2] Introduction
i Details of the ElA Consullant including NABET accreditation
i.  |nfarmation about the praject proponant
it.  impertance and bensfits of the project
3y Project Deserlption
. Cost of project and time of completian,
ii.  Produels with capacities for tha proposed project.
i, If expanslon project, detalls ef exisling products with capacities and whether
adequats land is avai'able for expansion, reference of earlier EC if ary.
iv,  List of raw materals required and their source along with mode of iranspaortation.
v.  Other chemicals and materisls required with quantities and slorage capaciies
Wi, Details of Emission, effluents, hazardous waste generation and heir management.
wi.  Requirement of water, power, with source of supply, stalus of appraval, water
balance dlagram, man-power requiremand {regular snd contract)
vith, Process descriphon along with mejor eguipments and machineries, process flow
sheel (quantative) from raw material to products 1o be provided
ix. Hazsrd identification and details of proposed satety systems.
v Expansion/modernization proposals:
a) Copy of all the Environmerial Clearance(s) inciuding Amengmerds thereto
obtained for the project from MOEF/SEIAA shall be attached as an Annexure. A
certiflad copy of the latast Menltaring Report of the Regional Office of the Ministry
ot Environmant and Forests as per clroular dated 30th May, 2012 on the sfatus of
compllance of conditions stipulated in all the exlsling environmental clearances
including Amangdments shall ba provided. in addition, slatus of compliance of
Consent to Operate for he ongoing 1 edistirg aperation of the project from SPCB
shall be atlgched with the EIA-ENMP repon.
by In case the gxisting prejust has not obtained environmsntal cleasance, feasons
for not taking EC under the provislons of the EJA Nolification 1984 andfor EIA
Notlfication, 2006 shall be provided. Copies of Consent to Establish/No Objection
Cerfificate and Consent to Operate (in case of unils operating prior lo EIA
Natification 2006, CTE and CTO of FY 2005-2005) ablained from the SPCH shal
be subn?ﬁem Further, compliance repert to the conditions «f consents from he

SPCP Shial ¥e ST,
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5)

Site Details

wry
(11K

.

i

wii.

il

b,

NH,

RETEN

Location of ihe projscl site covenng vilage, Taluka/Tehsil, District ard Siate,
Justification

for gelechng the sita, whether other sites ware considered.

A toposhaat of the study area of radius of 1@km and site lecation on
1:50,00041:25,000 scale on an AZAZ sheel (ncluding all eco-sensitive aigas and
environmentally sensifive places)

Cigtails w.r.t, apiion analysls for salaction of gite

Co-ordinates (lat-long) of all four coners of the site.

Googie map-Earth duwnicaded of the projast site.

Layout maps Indicating existing unit as well as proposed unit indicating storage ared,
plant arem, greenbalt area, uliliies etc. If located within  an Industeiat
araa/Estate/Complex, layout of Industrial Area indicating location of unit vathin the
Industrial area/Estata.

Photographs of tha proposed and existing (if applicable) piant gite, If existing, show
priotegraphs of plantation/graenkel), in pariicular,

Landuse break-up of total land of the project site lidentified and accuirac),
gavernment’ privale - agricultural, forest, wastaland, water bodies. satlements, als
ghall ba Included, {not required for industrial area)

A list of major industries with name and type within study area [10Rm radisi 9 al ke
incerporated Land uss details of the studly area

Geological fealures and Geo-hycrological steius of the study area shiall be included.
Details of Dranage of the project upto Sk cadivs of study area. If the site is within 1
ki radius of any majot river, peak and lean season river discharge as well as flood
accurrence frequancy based on peak rainfall data of the past 30 years. Detals of
Flood Level of the project sits and maximum Floed Leval of the river shall 2lso be
provided. {(mega green fietd projects)

Status of acquisition of jand. If acquisiion is not complete, stage of the acquisit:on
process and expected fime of complete possassion of the land.

R&R details in respact of land in line with state Government policy

Forest and wildlife related issues [if applicabla):

.
t

il

Hi.

iv.

R

Permission and approval for the use of forest land (forestry clearanca), if any, and
recommendations of the State Forast Depariment. {if applicable)

Land use map based on High resolution satsilite imagery (GPS) of the propazed sie
gelinealing the forestland {in case of projects involving forest land more than 40 ha)
Status of Application submitted for obtaining the stage | forestry clearance along
with Jates! status shall be submitled.

The prajects 1o be localed witnin 40 km of the Mational Parks, Sanctuarnes,
Binsphere Reserves, Migratory Coridors of Wild Animals, the projacl proponan|

sh@wauh}'_ﬁﬂ; ap duly authenticated oy Chief Wildlife Warden showing thess
i the project lagation and the recommendations or comments of the
e g
{ /_.- .

n-thereon
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wi,

Wildlife Conservation Pian Guly authenticated by the Chief Wildlife Warden of the
State Government for consenvation of Schedule | fauna, f any exists in the study
araa

Copy of application submitted for clearance under the Wildilfe (Protection) Act 1872,
to the Standing Committee of the National Board for Wildiife.

Environmantal Status

A

i,

Detzrmination of atmospheric inversion level at the preject site and si’qe-specifrc
micro- meteorolegicsl data using temperature, relative humidgity, hourly wind speed
and direction and rainfall.

AALD dals (except monsoen) 2l 8 locations for Phdo, Phtas, S0, NOx. CO and cther
parameters relovant ko the prajact shall be collected. The monitoring statiens shail
be based CPCHE guideines and take Inle account the pre-dominant wind directon,
population zona and sensillve recepters including resarved forests.

Raw data of all AAQ measurement for 12 weeks of all astations as per fraquancy
given in the NAQQM Motlfication of Nov. 2008 along with - min., mex., average and
S8 values far each of the AAQ parameters from data of all AAQ stations should te
pravidad as an annexurs to the E|4 Report.

Surface water qualily of nearby River {100m upstream and downsiream of discharge
point) and other surface dralng at eight locations as per CPCBIMoEFECT
guidelinas,

Whether the site falls near o polwted sinstch of rver identfied by the
CPCBIMoEF&CT, if yes give details,

Ground water monitariag at minimum at 8 focations shall ba included.

Noise iavels monilasing at 8 locations within the study area,

Soil Characterigtic as per CPCB guidelines.

Trafiic study of the area, type of vehicles, fraquency of vehictes far transportation of
materials, adgiticnal traffic due to proposed project, parking arrangemeni ete
Detailed description of flora and fauna (berresiial and agquatic) existing In the study
area shall be given wilth special refarence to rare, endentic and endangered species,
If Scheduls- | fauna are foung within the study area, & Wildlife Conservation Flan
shali be prepared and furaished.

Socig-economic status of the study srea,

Impact and Envirgrment Management Plan

Watst Gusiity
;meﬁ} %

Assessment of ground level doncentratian of pollutants from the stack emission
baced on site-specific melagrological features. In case the project |5 jucated on a
hilly teeraln, the AQIP Modelling shall be done using inputs of tha specifle terrain
characteristios for delermining the potential impacts of the project on the AALL
Cumulative impact of all sources of emissions {inciuding transpartation) on the AACQ
of the area shall be assessed. Detalls of the model used and the input data used for
modzling shall algo be provided, The air gualily contours shall be plotted on a
lozation map showing the location of project site, habitalion nearby, sensiive
neceniors, if any.
adgllimg - in case of discharge in water body.

;&gs}f the raw materials and end products on the surrounding
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wiil,

*i,

xii,

RALLD

environment shall be assessed and provided. in this regard, options for fransport of
raw materials and finished products and wastes (large quantities) by rail or rail-cum
road trarspor! OF CONVEYar- cum-rall transport shall be examinad.

A rate on treatment of waslewater from different plant uperations, extent resycled
and reused for different purposes shall oe includad, Complete scheme of effluant
treatment. Characteristics of untreated anc treated effluent to mest the presciied
siandards of discharga under E(F) Rules.

Detalis of stack emission and actlon plan for control of emissions to mest standards.

Maasures for fugitive @miseion conlrol

Details o©f hazardous wasts genaralion and their sterage. wilization and
management, Copies of MOU regarding ulilization of solid and hazardous waste i
cemernt plant shall also be inciuded. EMP shall include e concept of waste-
minimization, recycle/meusefecover Bchnijuss, Energy conservalion, and natural
resource consenation.

Proper utilization of fly ash shall be ensurad as per Fly Ash Notification, 2008, A
detailed plan of action ahall be provided.

action plan for the green belt development plan in 33 % area l.e. land with rot l2ss
than 1.500 traes per ha. Giving details of species, wicith of plantation, planning
scheduls eto. shall be included. The green bell shall be around the preject boundary
and a scheme for greening of the roads used for the project shall aiso b2
incorporated.

Action plan for rainwater harvesting measures al plant site shall be submitted o
narvest rainwater from the roof tops and storm water drams ta rechange the ground
waler and also to use for the various aotivities ak the project site 1o conserve fresh
waler and reduce the water requirement frem other sourcas.

Tolal capital cost and fecuring costlannum fof environmentat pedution controt
measures shall be included.
Action plary for post-project environmental monitosing shall be submitted.

Onsite and Offsite Disaster {natural and Man-made) Prepamsdness and Emergancy
Managemen! Plan inciuding Risk Assessment and damage control, Disaster
management plan should ke linked with District Digaster Managsment Plan.

Decupational heaith

i

Wi,

Plan and fund alipcation to ensure the necupational health & safaty of all contact
and casual workers

Details of exposure spacific health statwe evaluation of worker. |f the workers' health
ls being evaluated by pre designed format, chest x rays, Audiometry, Spirometry,
Vision festing (Far & Near vision, colour vision and any olher ocular defact) ECG,
during pre-placement and periodical examinalions give tha details of the same.
Details regarding last month anglyzed dala of ahove-mantioned paramelers as por
aga, sex, durat:on of Bxposure and department wise,

Detalla of existing Occupational & Safaty Hazards. YWhat are the exposure lavels of
hazards and whether they are within Permissible Exposure levesl (PEL}. If these are
not within PEL, what measures the company has adopted to keep them witkin PEL
sa that health of the workers can be presenved,

v, mal;}esi of heath status of waorkers with special reference to Ocgupalionsl
. ' % i 8
PN O\ 0
, Y \ N\ L o
[/ ASISKR SEN \§/ \"\\
L3 HOTARY A\ . _
et -13802/1813:/] RRje-4 of b
L\ EXPRYDATE ], ) .
R\ 3112.28 '3 )
b 72

e é\‘b ;

L]
[P SRR & )



Heaalih and Safely.
9}  Corporate Environment Policy

I Dees the company have o well 'ald down Environmant Paicy approved by its Board
of Directors? If so, it may be detailed in the E1A repart.

i Dous the Environment Policy prescrive for standard opersting progess / procedurss
to bring Into focus any infringement deviation / wiolation of the envirenmental cr
forest narms / condilians? If so, it may be detated in the EfA.

iii.  What is the higrarchical system or Administrative order of the company to deal wih
the ervironmental issues and for ensuring camphance with the envlranmmental
clearance conditicns? Details of this syslem may ba given,

iv.  Does the company have system of reporing of non complances ! violations of
environmental norms to tha Boand of Directers of the company and / or sharshaiders
or stakehalders st targe? Thig repoding mechanism shall be detailed in the EIA
rapon

10y Detsils regarding infrastructure faclliies such as sanitation, fuel, restroom eic, to be
provided to he labeur force during consiruction as well s lo the casual workers including
truck drivers during operatlan phase.

i1)  Enterprise Social Commitment (ESC)

1 Adequate funds {at least 2.5 % of the project cost) shall ba garmarked towards tne
Enterprise Social Commitment based on Public Hearling issuss and Hem-wise details
along with time bound action plan shall be included. Bocic-¢conormic cevelopment
activities need 1o be elaborated upan,

12} Any litigalion pending againsi the project ardior any directionforder passed by any Gourt o
Law against the project, if sq, details thereof shall also be included. Has fne unit received
any notice under the Section 5 of Environment (Protection) Act, 1886 or relevant Sections
of At and Water Acts? If so, details thereof and compliance/ATR to the noticels) and
present status of the case.

13) A tabular chart with index far paint wise compliance of abave TOR,

14) The prescribed TOR would bo valld for a period of four years for submission of the
EIWEMP report.
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E-mail: paribesh1@ospcboard org
Website: waww,0spchoard.ory

" GDISHA

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit - Vil
Bhubaneswar - 751012

o. FOYS IND-II-CTE-7195 Date: 025 2G5

Throuah anlines
By speed post

CONSENT TO ESTABLISH ORDER

In consideration of the online application No 5382793 for obtaining Consent to Establish for
M/s VCI Chemical Industries Pvt. Ltd. the State Poliution Control Board is pleased to
convey its Consent to Establish under Section 25 of Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981 for
installation of 1.0 Lakh TPA Greenfield Coal Tar Distillation Plant for production of
(Light and Medium Coal Tar Oil- 16,000 TPA, Carbon Black Feed Stock- 26,000 TPA
and Coal Tar Pitch- 58,000 TPA) with total project cost of Rs 172.57 Crores within
Kaliganagar Industrial Complex over an area of 22 Acres at-Village-Jakhapura Khata
N0.419,344,345,237,206,419 Plot No0.860(P),861(P),862,863(P)864(P),865(P) Mouza-
Jakhapura & Kachharigaon, Thana- Dharmashala, Tahsil- Danagadi in the district of
Jajpur with the following conditions:

GENERAL CONDITIONS:

1. This Consent to Establish is valid for the raw materials, product, manufacturing process
and capacity mentioned in the application form This order is valid for five years, which
means the proponent shall commence construction of the project within a period of five
years from the date of issue of this order If the proponent fails to do substantial physical
progress of the project within five years then a renewal of this Consent to Establish shall
be sought by the proponent.

2 The industry shall comply to the provisions of Environment Protection Act, 1986 and the
rules made thereunder with their amendments from time to time such as the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 as
amended from time to time, Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 etc and amendments thereunder The indusiry shall also comply to the
provisions of Public Liability Insurance Act, 1991, f applicable

3 The industry is to apply for grant of Consent to Operate under section 25/26 of Water
(Prevention & Control of Poliution) Act, 1874 & Air (Prevention & Control of Pollution)
Act, 1981 at least 3 (three) months before the commercial production and obtain
Consent to Opergte from this Board No operational activity shall commence prior to

installatio =l @b T W\Qnrrol measures
Ay FL,?

4. This consgni-to esta §‘i|r1§ Gubject to statutory and other clearances from Govt.
of Od:sha énd’o&@&bi' of\!\ﬂrﬂg\as and when applicable.
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SPECIAL CONDITIONS:

A. GENERAL CONDITIONS:

(@3]

~J

The proponent shall obtain Environmental Clearance under EIA Notification 2006
and amendment made thereafter from MoEF&CC, Govt. of India and any
construction activity shall be commenced only after obtaining Environmental
Clearance.

The proponent shall follow process chart and carry out production as per standard
operating procedure and checklist of minimal requisite facilities prescribed by CPCB,
Delhi. in May 2022 for utilization of hazardous wasle under Rule 9 of Hazardous and
Cther Wastes (Management and Transboundary Movement) Rules, 2018, for Utilization
of Tarry residue waste & coal tar sludge for production of Napthalene Oil, Creosote Oll
(Heavy & Light), Anthracene oil and coal tar pitch

Under ne circumstances there shall be any discharge of phenol and cyanide
contaminated wastewater to outside the premises to prevent any contamination of
Ganda Nalla flowing nearby the unit.

This Consent to Establish is granted for the capacity as mentioned above and any
expansion in the capacity. change or modification in the process, addition, alternation
any nature has to be undertaken with prior approval of the Board For any changé in the
site or area, fresh Consent to Establish has to be obtained from the Board The
prepanent shall carry out construction activity as per approved lay out map (Annexure-
). If the proponent wants to change the approved plant layout map, they can submit a
modified piant layout map with adequate justiiication for such modification

The proponent shall submit six monthly progress report every year (ie. June and
December; of construction activity of the project to the Board (at Head Office and
Regional Office) for record and verification

The proponent shall provide temporary storage space for storage of solid and Hazardous
waste before final disposal. The Hazardous and E-waste shall be stored under covered
shed on concrete floar

Cenrtificates from the designer or manufacturers of plant facilities shall be provided to the
Board before installation of plant facilities An underiaking shall also be submitted to the
Board before construction actvities so that the installed capacity will not exceed Consent
to Establish capacity

The unit shall obtain NOC from CGWA for use of ground water before getting Consent to
Operate of State Pollution Control Board, Odisha

The proponent shall obtain permission from Department of Water Resources, Govt of
Odisha for drawl of ground water and surface water

The green beit of adequate width and density preferably with local species along the
periphery of the plant shall be raised so as to provide protection against particulates and

noise At least 3¢ y atg around boundary shall be developed as green belt and
green cover, &5, "‘él { B\“‘rP’ Qu@ Wies it must be ensured that at least 33% of the total
land area sr.aH ‘E‘v (nder u“bu -f‘}.-j' The preponent shall ensure the maintenance of
N/, e16 KR SEN ‘(",,w‘i.""
2 - ~ ¥ \
™ ! ‘:.‘,_‘:1_::‘ ‘\3' () .
4280211°) .}u-._- 209
73 3
2.V =
// ] J

75



"

12

13

14

15

17.

18

19

20

21.

green belt throughout the year Area earmarked for green belt shall not be diverted for
any other purpose

The construction and demolition wastes to be generated from the proposed project shall
be disposed of in accordance with the prowvision under Construction & Demolition
Wastes Management Rules 2016°

The proponent shall comply to the provisions of E-Waste (Management) Rules, 2016
and amendment thereafter and shall handover e-waste to authorized collection centers/
register dismantlers/ recyclers for proper disposal of e-waste

The proponent shall comply with the provision made under Plastic Waste Management
Rules, 2016 and amendment made thereafter and shall ensure prohibition on use of
Single Use Plastics within the premises

All the plastic waste generated from the premises shall be collected and sent for co-
processing to the nearby cement kilns and / or registered recyclers under Plastic Waste
Management Rules, 2016

The construction shall be carried out with fly ash bricks If the fly ash bricks are not
available locally the construction may carned out with other bricks with prior intimation to
the concerned Regional Office of SPC Board A statement indicating use of fly ash bricks
during construction period shall be submitted to the Board quarterly for record

Monitoring of stack emissions, fugitive emissions, trade effluent and noise level shall be
done as per CPCB regulations

The proponent shall provide full-fledged environmental management cell and the head of
environmental management cell shall report directly to the unit Head

The Board may impose further conditions or modify the conditions stipulated in this order
during installation and/or at the time of obtaining consent to operate and may revoke this
clearance in case the stipulated conditions are not implemented.

No production activity shall commence prior to instaliation of all poltution control
measures In case it is found that the industry is operated without installation of adeguate
pollution control equipment, direction for closure shall be 1ssued ufs 31 (A) of Air (PCP)
Act, 1981 and / or u/s 33(A) of Water (PCP) Act, 1974 as the case may be without any
further notice

WATER POLLUTION:

Tarry residue or coal tar sludge shall be received into storage tank and a transfer pump
shall be used to transfer the tarry residue. The tanks and transfer pump shall be under
covered shed to eliminate any contact with rainwater. The storage tanks shall be
provided with water seals to all probable leaking points so as to minimize the VOCs
emissions.

The storage tank shall be preferably placed above the ground with low raise bund wall &
cemented floor with slope to collect spillages, if any, to collection pit. The collected
seepage shall be reused in the process. The vent of storage tank shall be connected
through condenser in cgse of underground storage of tarry residue or coal tar sludge
storage tank may b tg{a@ su*ﬁ proulded it has HDPE liner system beneath the

tank and leachafff "ile HEH-ay S t_ . ~+ HDPE liner In the event of leachate detection
\ /
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in the leachate collection syslem collective measures shall be taken immediately and
lhe leachate shall coliected and reused in the process

The entire process area shall have cemented floor with the adequate slope to collect
spillages 1f any Into a collection pit The spillages from collection pit shall be transferred
to ETP or reaction tank as the cases may be through pump

The Tarry Residue shall be transferred to pre-treatment/vacuum distillation unit by using
iransfer pumps/pipeline system only Coal tar sludge shall be transferred to mixing tank
through transfer pump/pipeline system only for blending of coal tar sludge and crude coal
tar Once mixing Is over the coal tar blend (crude coal tar + coal tar sludge) is transferred
to pre-treatment /distillation unit by transfer pumps. There shall be no manual handling of
Tarry Residue and coal tar sludge

The unit shall install ETP with Capacity as per the design parameter and specification
submitted along with Consent to Establish application Under no circumstances, the unit
shall change the design parameter / specification of ETP as propesed in Consent te
Establish application during the installation of ETP Adequacy of ETP and other pollution
control equipment to be verified at the time of Consent to Operate based on the design
parameters / specification submitted along with the Consent to Establish application

Condensate water generated during distillation shall be treated in tar wastewater
treatment plant of capacity 20 Cum/ Hr based on biochemical treatment consisting of
pre-treatment system, biological and chemical treatment system, post-treatment system
further treatment system  sludge treatment system and water reusing treatment system
and A/O (1st-stage anoxic-aerobic tank) process shall be adopted Biological treatment
system cenststs of anoxic tank aerobic tank, sedimentation tank. chemicals feed room,
ar blower room, et¢ to remove the organic poliutants, ammania and cyanide shall be
installed as proposed ETP shall be equipped with for proper treaiment for CN, Phenaol
O&G COD TKN and TDS and single or multiple effect evaporator and Zero Liquid
Discharge (ZLD) shall be maintained The treated effluent shall meet prescribed
standard of pH - 85 to 80, COD-250 mg/l. BOD - 30 mg/l, TSS-50 mg/l and OIl &
Grease - 50 mg/l Phenolic Compounds as Phenol- 1 0 mg/l. Cyanide as CN-1- 0.2 mg/|
and NH3-N -50 mg/l even though there shall not any discharge

Condensate water generated during distillation shall be treated Physico-Chemically in an
ETP of adequate capacity as above and treated effluent shall be evaporated in single or
Multi Effect Evaporator (MEE) so as to meet zero discharge The waste water generated
from flaor washing shall be sent to ETP for treatment

Further treatment system mainly composed of coagulation and biclogical fluidized bed
with biosorption and further bio-degradation through the multicarrier biolagical fluidization
shall be adopted to reduce COD and chromaticity of wastewater

The entire treated effluent shall be reused and in no case, there shail be any discharge
from the unit so that the unit shall function as a ZLD unit Zero Liquid Discharge shall be
ensured, and no waste/treated water shall be discharged outside the premises under any
circumstances

The unit shail install online Continuous Effluent Quality Monitoring System (CEQMS) at
the outlet of Effluent TrL‘_fat.“m‘;:".'i-'_ =]ant (ETP) for online real time data transmission
through GPRS system gg@f: Z‘Gh*@{: =¥z and also upload data for use by CPCB
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34.

35

36

38

39

For online continuous monitoring of effluent, the unit shall install web camera with night
vision capability and flow meters in the channel/drain carrying effluent within the
premises.

Process effluent and any wastewater shall not be allowed to mix with storm water The
storm water from the premises shall be collected in an adequate size collection pond and
treated through a Surface Runoff Treatment System (SRTS) consisting of sedimentation
through settling tanks/ ponds in series foliowed by high-rate clarification through
clarifloculator / tube settlers shall be installed to meet the discharge norms and shall be
recycled / discharged specially during monsoon period.

Handling of coal tar, distilled fraction and pitch handling shall be done safely without
affecting air/water outside of the factory premises

Rain water harvesting practice shall be followed by utilizing the rain water collected from
the roof of the buildings and other large structures as per the concept and practices
prescribed by CPCB, Delhi and details of which is available in the web-site

The domestic wastewater generated from the industry shall be treated in sewage
treatment plant to meet the following standards as notified by the MoEF&CC, Govt of
India vide G S.R. 1265 (E), dated 13102017 The treated water shall be reused far
gardening and plantation Under no circumstances there shall be any discharge of
treated wastewater to outside the factory premises

SL.No. | Parameters | Standards
K - pH - ‘ 6590
2 | BOD(mg/) D

3 | TSS(mg/) - | <100

| 4. | Fecal Coliform (MPN/100mly | <1000

e ————

AIR POLLUTION:

Necessary preventive measures shall be taken so that the ambient air guality including
noise shall conform to National ambient air quality standards and standards for noise in
industrial area as per Annexure-ll. Ambient air quality at the boundary of the plant
premises shall meet the prescribed standards of the Board as per Annexure-l|i.

During loading and unloading of tarry residue and coal tar sludge from tanker to storage
tanks or storage tank to tanker. vent (of both Storage Tank/Tanker) shall be connected to
gach other so as to minimize VOC emissions

The tarry residue or coal tar blend shall be heated in pre-treatment tank at the
temperature range of 60-120 °C to remove moisture content The pre-treatment tank
shall be connected to condenser through vent of minimum height of 30 meters

The vent of condenser shall be passed through VOC absorption media like activated
carbon

The de-watered coal tar from pre-treatment tank shall be transferred to vacuum
distillation unit Lu"{'f:ﬂd\_? ’ﬁaﬂhaalene Oll & Light Creosote Qil (at temperature range of

180-270 °C), H /,c_a.c e(,);\ Mnthracene Oil (at temperature range of 270-320 °C)
and Coal T&f temperat e of 320-340 °C
Q'/?:Pr K I%E{t \ r\ )

C’/ ",’3’\'.{
N \h f.:l‘ HO: A

\*‘ )" '2“8 ;




40 The above products from the product condenser shall be collected in the separate

41

43

44

46

Is
~4

51
52

covered product receiving tanks safety valves provision The product receiving tank shall
be connected with common suction system (having vacuum ftrap pot and water
circulating system for creating vacuum in the suction line and scrubbing of vapours) and
vent with VOC absorbing media like activated carbon

Vapor Recovery Units (VRUs) shall be installed to pneumatically capture VOC s emitted
during storage and handling and Flare Gas Recuovery Systems (FGRS) shall be installed
to Capture and recover hydrocarbons from flaring operations reducing emissions

The proponent shall install fume extraction and collection system at all the
collection point of the process. Two sets of vent gas scrubbing shall be installed for
Pitch gas Naphthalene gas and Light Oil gases and for the other Qils through vent gas
scrubbing system as proposed

Vent Gas Scrubbing System so that, the oil exhaust / fumes from tar distilation unit,
naphthalene distillation unit. fraction de-phenclization unit and intermediate praduct tank
unit shall be routed into the vent scrubber After being scrubbed by circulating wash oil in
the vent scrubber column, it shall be sent to the flue gas incinerator for incineration by
the exhaust fan

The Pitch reforming unit shall be is operated under negative pressure and bituminous
fumes will not leak out

Pitch moulding adopts technalogies like falling fim condenser and low temperature
sealed extrusion with underwater moulding. hence bituminous fumes will not be
emiagnated froem the process

The waste washing oil shall be regularly sent lo the tar feedstock tank farm and make-up
washing ol shal! be routinely added to the vent gas scrubbing system through automatic
DCS controllers

The treated gases shall comply with emission norms and prior to dispersion into
atmosphere through stack The height of stack shall be a minimum of 30m.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling Firefighting system shall be as per the
norms,

The storage tanks shall be provided with water seals to-all probable leakage points so as
to minimize the VOCs emissions

Utmost care shall be taken to ensurs full condensation of the products and there shall be
no leakage of productfumes/gases in the process of distillation, condensation and
collection to aveid odour nuisance Heating chambers. condensers and connecting pipe
lines shall be periodically checked regarding leakages and maintained praperly In case
of any episodal leakages, immediate action shall be taken for necessary repair and
maintenance with shut down of the plant

The unit shall provide suitable fizs =safely arrgngements and flame proof electrical fittings
-y

The unit shall not use Cr—y.,;-- o "'ﬁ "H?}_w' { Tax.as a fuel in the preheating system te
avoid odour nuisance in {'*ga ?C';‘.’GEﬂgs Tq!i'r‘w\n\ shall use LDO/HSD as a fuel in the
heating purposes ASIS KR SEN \ ¥ \
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53
54

55

56

57

58

59

60

61

62

The oll tanks shall be completely enclosed to control odour nuisance

The naphthalene packaging area shall be provided with dust extraction system of
adequate capacity. The Napthalene siudge shall be bagged in polythene bags and kept
under shed

Portholes and suitable platforms shall be provided in the stack attached to point emission
sources for facilitating stack gas analysis

The minimum stack height of the furnaces CFBC Boiler , Tar Heating Furnace
Rectification Col Furnace , Reaction Still Furnace 1, Reaction Still Furnace Thermic Oil
Furnace , Flue Gas Incinerator, etc | shall be according to the following formula:
H =14 (Q)°* meters
H = Height of the stack in meter and
Q = Quantity of SO, emission in kg/hr

Source Emissions monitoring from the stack connected to distillation unit shall comply
with the following emission standards or as prescribed by the concerned SPCB/PCC,
whichever is stringent;

PMg © 50 mg/Nm®
SO, 200 mg/Nm?
NO, 400 mg/Nm”
Ammonia : 75 mg/Nm”
TOC . 20 mg/Nm’

Fugitive emission in the work zone & storage area shall comply with the following
standards:
PMs © 5 mg/m® TWA* (PEL)
Naphthalene © 50 mg/m® TWA* (PEL)
Coal tar pitch volatile (benzene soluble
fraction), anthracene, BaP, phenanthrene, 0.2 mg/m® TWA* (PEL)

acndine, Chrysene, pyrene
Ammonia : 35 mg/m® TWA* (PEL)

Carbon Monoxide . 55 g/m® TWA* (PEL)

* PEL: Permissible Exposure Limit
* time-weighted average (TWA). measured over a period of 8 hours of operation of

process.

Emission from vent attached with condenser and product receiving tank shall comply
with standard of Total Organic Carbon (TOC)ie 20 mg/Nm®.

Monitoring of the above specified parameters for source emission shall be carried out
quarterty for first year followed by at least annually in the subsequent year of utilization
Fugitive emission for specified parameters shall be carried out quarterly The monitoring
shall be carried out by 1SO17025 accredited or EPA approved laboratones and the
results shall be submitted

Online emission monitoring system for TOC emission shall be installed in vent and online
emission data be connected to RTDAS server of the SPCB and use by CPCB. Smoke
detector and fire alarm system shall be installed at Tarry Residue and coal tar studge
storage and handling area.

The above products .ii'ﬁﬂQﬂEyﬂrngQ condenser shall be collected in the separate
covered product re-;{—.ﬁfl":} r:m_:l&-h{ ET%;{_\'EJ valves provision The product receiving tank
shall be conne:‘.ft:";i-‘,;'-ﬁfﬁf’é/comm-:n S ._r‘{;system (having vacuum trap pol and water
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circulating system for crealing vacuum in the suction line and scrubbing aof vapors) and
vent with VOC absorbing media like activated carbon

63 The treated gases shall comply with emission norms and prior o dispersion into
atmosphere through stack.

64 Work zone areas including the roads surrounding the plant shall be asphalted or
concreted A permanent high pressure water spraying system shall be installed for
regular spraying of water on roads and work zones to minimizing fugitive dust emission

85 The proponent shall strictly comply with the Fuel Policy of the State. promulgated by
Department of Forest, Environment and Climate Change, vide Order No- FE-ENV3-ENV-
0014-2017- 7485 Dt 12-04-2021 and subsequent amendment vide 7271 Dt 12-04-2023
for use of fuel

D. SOLID WASTE

66 The proponent shall follow the CPCB guideline for hazardous waste management for
coal tar distillation unit

87 The sludge generated as bottom residue during the distillation process, residue of single
or Multi Effect Evaporator, scrubbers. as applicable, shall be collected and temporarily
stored in non-reactive drums/bags under a dedicated hazardous waste storage area and
be sent to authorized common TSDF within 90 days from generation of the waste in
accordance with the authorization issued Such storage area shall be covered and shall
have proper ventilation

68 Filter press shali be installed for de-sludging of ETP siudge to avoid odor problems

69 Separate application shall be made to obtain authorization for disposal of all hazardous
wasles wnder Hazardous and Qther Wastes (Management and Transboundary
Mcvement) Rules, 2016 and amended thereafter and all the hazardous waste shall be
disposed off as per the authorization order

70 Solid waste generated other than Hazardous Waste shall be disposed of properly without
causing any public nuisance

71 Municipal Solid Waste generated from the unit shall be disposed off as per the Solid
Waste Management Rules, 2016 and amendment thereafter

Encl.: Approved plant layout map (Annexure-l) and Annexure-1! & Il /\
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To

The Director,

M/s VCI Chemical Industries Pvt. Ltd.,
Village- Jakhapura, Tahsil- Danagadi,
District- Jajpur

Memo No. ?Ok‘[é / Date OCt QSQOQ{L‘{

Copy forwarded to:

1

N s e

The Collector & District Magistrate, Jajpur

The Director, Factories & Boiler, Bhubaneswar
The DFO, Jajpur

The Regional Officer, SPCB, Odisha. Kalinganagar
CTO Cell, SPCB, Odisha, Bhubaneswar

HWM Cell, SPCB, Odisha, Bhubaneswar

Guard file

qjﬁ:‘vg Epp

ADDL. CHIEF ENV. ENGINEER




Note

ANNEXURE-II

SCHEDULE
(see rule 3(1) and (1)

Ambient Air Quality Standards in respect of Noise

Area Code Ca-legory of Area/Zone Limits in dB(A) Leq *
Day Time | Night Time
; (A) Industrial area 5| 70
(B) Commercial area 65 f 55
(C) Residential area 55 [ 45
(D) Silence Zone 50 40

[. Day time shall mean from 06:00 A.M (0 10:00 P.M.
Night time shall mean from 10:00 P.M. to 06:00 A.M.

I~

L

Silence zone is defined as an area comprising not less than 100 meters around
hospitals. educational institutions and courts. The silence zones are zones
which are declared as such by the competent authoriny .

4. Mixed categories of areas may be declared as one of the four above
mentioned categories by the competent authority.

on scale A whxch IS relatable to human hcarmg.
A "decibel" is a unit in which noise is measured.

"A", in dB(A) Leq, denotes the frequency welghting in the measurement of noise
and corresponds to frequency response characteristics of the human ear.

Leq : Itis an energy mean of the noise level. over a specified period.

(F. No. Q-14012/1/96-CPA]
VIJAI SHARMA. R. Secy.
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For
Proposed 1,00,000 TPA Greenfield Coal Tar Distillation Plant

At

Village -Jakhapura & Kachharigaon,
Tehsil - Danagadi, District - Jajpur,
State - Odisha

Total Land: 22.0 Acres

Project Proponent:

VCI Chemical Industries Pvt. Ltd.

[At: Jakhapura & Kachharigaon, Dist.: Jajpur, Odisha]

Envitnnment Cousultant:
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T 100,000 FPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi. District:
-/ Jajpur in Odisha

Chapter -1
1. EXECUTIVE SUMMARY

1.1 Inivedaction
The VCI Chemical Industries Private Limited (VCI) has proposed to set up Greenficld Coal
Tar processing capacity of 1,00,000 TPA at Mouza: Jakhapura & Kachharigaon, Thana:
Dharmashala, Thasil: Danagadi at District Jajpur in Odisha state. The VCI Chemical
Industries Private Limited (VCI) is aspiring to emerge as a dynamic company in India in the

field of coal Tar processing for manufacture of various value added products.

1.2 Salient Features of the Project:

Proposed Greenfield Coal Tar Distillation Unit of Capacity
1,00,000 TPA located at Mouza: Jakhapura & Kachharigaon,
Thana: Dharmashala, Tahsil: Danagadi at District: Jajpur,
Odisha.

A. |Name of the project

B. | SL No. in the schedule |4(b) ii) Coal tar processing units

C. |Project Proponent Detail

Name of the Firm VCI Chemical Industries Private Limited

Registered Office 49, Industrial Estate, Kalpi Road, Kanpur UP- 208012

Total (Non-Forest Land) — 22 Acres. Land already acquired

D:. |pland Area (letters attached as Annexure 1)

E. |Location Details

Village Jakhapura & Kachharigaon
Tehsil Danagadi
District | Jajpur
State Odisha
Topo Sheet No. F54N16, F4504, FAST13 & F45U1
Latitude 20°55'50.10"N to 20°55'45.56"N
Longitude 86°2'56.32"E  to 86°2'47.25"E
F. Enviror'lmenf:al Setting Deta‘il_sf{witjji zgi'?é?pxing\ate aerial distance and direction from
the project site) 7 fadh<te o “ ﬁ"\'\
’:NJ\T?; \\ 1

oy A 90



1 B 100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi. District:
/ Jajpur in Odisha

Vulnerable Groups in
Nearby Area

Village Name |' Distance & Population(As per
Direction 2011 Census Data)
Jakhapura 0.32 km, NE 4152
Dashamania 0.41 km, S 1061
Rabana 1.45 km, S 2018
Hospital:
Hospital Name Distance & Direction
Rabana Hospital L77 km (SSW)
ESI Hospital 4.36 km (WSW)
Community Health Care 4.46 km (NNE)
Sity Steel Hospital 4.83 km (NE)
ESI DIspensary ) 6.18 km (ENE)
TATA Steel Iospital 7.53 km (NW)
' Sharmistha Memorial Hospital 7.77 km (NE)
Govt. Hospital (Jajpur Road) 8.08 ki (E)
Temples:
Jagannatha Temple 0.72 km (E)
Hengula Temple 3.17 km (SSE)
Khandurai Temple 4,49 km (SSW)
Ganesh Temple 5.10 km (ENE)

Shiv Temple (Nimapalli)

6.36 km (SW)

Hatiasuni Temple

6.63 km (NE)

Institutional:

Institution Name

Distance & Direction

Jakhapura High School 1.13 km (E)
Raghunath ME School 1.34 km (S)
Jagadih Primary School 4.04 km (SSE)
Khapuriapada/UP"Sghoal 5.09 km (SE)
__:.h ';r. N
\-\y \\ 2
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagacli, District:
Jajpur in Odisha

Government High School, Golagaon | 5.15 km (W)
St. Xavier Highschool 6.91 km (NE)
Pngal Nodal Highschool 6.48 km (SW)

7.01 km (NE)

VN College

Nearest Town

Danagadi (5.36 km, NE)

Nearest National
Highway / State
Highway

Jakhapura GSY Road (adjacent)
NH 200 (4.01 kim, SW)

Nearest Railway station

Jakhapura Junction (2.05 km, SE)

Nearest Airport

Bhubaneswar Airport (78.75 km ,SSW)

National Parks,
Wildlife Sanctuaries,
Biosphere Reserves

There is no National Parks, Wildlife sanctuaries and Bio sphere
Reserves within 10 Km from the site.

Reserve forest, and
Protected forest within
10 km radius

Protected Forest: Dangadi PF (4.29 km, NNE)
Reserve Forest: No RF within 10 km from Project site.

Water Body (within 10
km radius)

Brahmani River (4.63 km, South)
Ganda Nala (3.43 km, East)
Seasonal Nala (0.05 km, West)

Seismic Zone

Zone — 111 (Moderate damage risk zone) [as per IS 1893 (Part-I):
2002]

G. | Cost Detail
Project Cost Total: Rs. 203.72 Crores
EMP Cost Rs. 14.20 Crores
H. | The basic requirement for the project
Manpower During construction- 600
Requirement During operation- 167
Source Local people will be given preference in employment.

Power Requirement

MW)

Total Power requirement 1.067 MW/hr

Make-up Water
Requirement

Total water 376 KLD
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100.000 TPA Coal Tar Distillanon Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District::
Jajpur in Odisha

Chapter-2
2. INTRODUCTION

2.1 Identification of Project and Project Proponent

The VCI Chemical Industries Private Limited (VCI) is aspiring to emerge as a dynamic
company in India in the field of coal tar processing for manufacture of various value added
products. The company is planning to set up with Coal Tar Processing Capacity of 1,00,000
TPA at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District: Jajpur in Odisha. In
the proposed plant coal tar will be distilled at different temperatures for obtaining of various
products like Binder Grade, Impregnated Pitch, Wash Oil, and Anthracene oil, Carbon Black
Oil, Refined & crude Naphthalene, Naphthalene Balls, Light Oil, Phenol Oil etc.

The coal Tar generated as byproduct in Coke Oven batteries of steel plants will be the key
feed stock for the proposed plant and fuel 0il/ coal will be used as a source of thermal energy
required for the plant. The coal tar pitch has tremendous market potential in India as well as
abroad and with existing well as growing aluminum industries due to availability of basic
coke raw materials in abundance, Coal tar pitch is used as binder with coke in manufacturc of
Carbon anodes which are required in electrolytic pots in Aluminum smelters. The CBO will
be sold to Carbon black manufactures to be used as input material for production of tyres and
tubes of automobiles. Thus the proposed project with indicated product mix has promising

future.

Table 2.1: List of Board Members & Designation

S.No. Name of Promoter Designation Experience
1. Mr. Ram Krishan Gupta Director 42 Years
2% Mr. Shubham Gupta Director | 12 Years

Profile of Mr. Ram Krishan Gupta: He is the chairman of Vikrant Group Company and

Managing director for M/s Vikrant Chemico Industries Pvt. Ltd, while he is director in
Vikrant Industries Pvt. Ltd. and M/s Janki Ballabh Chemico Industries Pvt. Ltd. He started
the FMCG vertical M/s Vikrant Chemico Industries Pvt. Ltd under the famous brand

= Visiontek Consultandy s o%
1 ol Favno Esgineciug c_'-\!u_:_%ln_-
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100,000 TPA Coal Tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi, Distict::
Jajpur in Odisha

“Doctor” in 1980 and is now the biggest brand under Phenyle and disinfectant category in

India. e has more than 42 years of experience and is a commerce graduate.

Profile of Mr. Shubham Gupta: He is currently VP Project for the Group Company and
managing director of Vikrant Industrics Pvt. Ltd as well as VCI Chemical Industries Pvt. Ltd.
He took the lead in product diversification , new plant setup both greenfield and brownfield
one each in FTMCG division while one greenfield in carbo chemical division, bringing in a
long term contract in carbo chemicals division. He is B-tech Chemical Engineering from VIT

, Vellore and has more than 12 years of experience.

2.2 Brief Description of Mature of the projeet
This is a proposed Greenfield project for coal tar distillation plant of processing capacity
1,00,000 TPA at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District: Jajpur in
Odisha. As per EIA Notifications 2006, the proposed plant falls under the schedule of 4 (b)
(i) and comes under category “B” so requires Environment Clearance from SEIAA/ SEAC
level. The total cost of the project is estimated to be Rs. 203.72 Crores. India being a largesl
importer of CBFs and Naphthalene; the proposed plant aims to produce high grade of CBO
& Naphthalene in substitute of the imported product (CBF & Napthalene) and earn valuable

foreign exchange.

2.3 Need for the project and its importance to the Conniry and/ or Region
The development of industrial projects plays a key role in the economic growth. Coal Tar
Pitch being primarily used as a binding agent in the production of carbon electrodes and
graphite electrodes which are used in the production of aluminum and steel respectively.
Steel is widely used for domestic, agricultural, industrial purposes. Per capita, steel
consumption is a major indicator of the economic status of any country. The Aluminum
industry is the largest Coal Tar pitch consumer segment. The specific requirement of coal tar
pitch in Aluminum smelters ranges from 90 to 110 kg/ Ton of Aluminum Metal. Binder
Grade coal tar pitch is a key ingredient in the manufacture of carbon anodes in Aluminum
smelters. The Graphite electrode industry is the second-largest Coal Tar Pitch consumer

segment. Impregnated coal tar pitch is used in the manufacture of graphite electrodes.

Current market potential for coal tar pitghss.mainly used in making green carbon anodes for

g | e ]
electrolyte pots in smelters ;-1115[:.'?1;'13:;}1 tz&&ﬁ}tgg\j{imc electrodes.
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100,000 TPA Coal Tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District:
Jajpur in Odisha

By Products like technical Naphthalene is used in Dye and Naphthalene Ball industries,
Heavy Creosote oil is used as a fucl, wash oil is used in Dye Industries and steel industries,
Light Creosote oil is used in Phenyl Emulation and Resin Industries, Technical 40S
Anthracene is used in Anthraquinone Industries, and Anthracene Oil ( Filter) is used in

Carbon Black Industries.

I
.

4 Supply ~ Demand gap

Current market potential for coal tar pitch (CT Pitch) in India is about 3,00,000 TPA. As per
an industry report Global coal tar pitch market is expected to register a CAGR of more than
4.5% during the forecast period (2016-2026). The market is dominated by Asian Pacific
countries with majority of demand coming from countries such as China and India. India’s
consumption pattern of coal tar pitch by industry clearly reveals that the Aluminum
industries is the major user segment accounting for more than 70% of coal tar pitch

productions followed by industries of Graphite and others.

o Coal Tar Pitch is primarily used as industrial resin in the production of carbon anodes,
electrodes and graphite electrodes which are used in the productions of Aluminum and Steel
respectively.

¢ The aluminum industry is the largest coal tar pitch consumer segment followed by the
graphite industries. Impregnated CT pitch is used in the manufacture of graphite electrodes,

which is used in EAF for production of steel.

Aluminum / Steel Industry: The state being Aluminum capital of the nation has high
productions and contributions of the product and so with increasing production capacities of
Aluminum smelters, the demand of coal tar Pitch is growing and will grow. As per the study
by Odisha Diary Bureau & As per vision 2025 of state government India’s consumption of
Aluminum is expected to grow at rate of 17%-18% per annum. Odisha is the largest producer

of Aluminum and is contributing more than half of the total Country’s smelting capacity.

Graphite Electrode Industry: Graphite electrode Industry is the second largest CT Pitch
consumer segment. Impregnated Pitch is used in the manufacture of Graphite Electrodes,

Which is used in Electric Arc Furnaces for production of steel.
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100.000 TPA Coal Tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District::
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g
o]

5 Import vs, ludigencus Production
The Company is planning to procure raw material from the steel manufacturing mills.
VCICIPL has identified steel mills like Tata Steel Plant Kalinganagar, Tata Steel (Bhushan
Steel), Rourkela Steel Plant (SAIL), Jindal Steel & Power Limited (JSPL), Vizag Steel Plant
(RINL), Neelachal Ispat Nigam Ltd (which is now a TATA subsidiary) and Nagamar Steel
Plant.

Of the above plants total coal tar availability by FY23 is expected to be ~5.22 lakh MT
whereas the requirement for VCICIPL at 100% utilization is 1,1 lakh MT which is only
~21% of available from the identified plants.As per procurement is concerned for plants
managed by SAIL, Tata Steel or other state owned authority the procurement process for coal
tar is conducted through auction process only, for which Metal Junction (Kolkata) is the main
platform and being used by SAIL & TATA, although RINL Steel and JSPL are using their
own platforms. Any other upcoming plant other than VCICIPL or capacity addition by
existing players is not announced presently. Even with new facilities or expansion by
competitors in future, adequate coal tar is envisaged to be available from domestic coke oven

plants. It has been envisaged for fluctuation of raw material price by 2.5% and it is found that

debt serviceability is still being met.

2.6 Export Possibility
The Key consumer countries for Coal Tar pitch are China, US, Japan, Brazil and Ukraine.

The increasing use of Aluminum across various industries is the major driver influencing the
growth of the Coal Tar Pitch market. Coal Tar Pitch contributes to the strength, density, and
electrical conductivity characteristics of the anode and cathode used in the conversion of
powder alumina into liquid aluminum. The increase in the production of aluminum will

increase the need for coal tar pitch in the aluminum production process.

2.7 Domesti¢/ Export Markets
As India is not self sufficient to meet its domestic demand for pitch, at present supplying to

International market seems to be a luxury. As most of the Aluminum Smelters are planning
to expand their output by many folds in coming future and Coal Tar Pitch being the main raw
material the demand for Coal Tar Pitch is on considerable rise. As the Project is planned to
be situated in the state of Odisha where the _Jgawmimun Smelters like Nalco, Vedanta

iﬁ%{m@mﬂ@ c'?.e{lof these companies is around 2.8

and Aditya Aluminum are located. T
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100,000 TPA Coal Tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District::
Jajpur in Odisha

Lakhs MTPA. The Project being in the same statc can have a good advantage to supply to
these companies.

e China, India, Russia, and Western Europe havc a significant Aluminum production base so
holds a maximum share in the market.

e The demand for coal tar pitch is high in the tier 1 companies as they represent 60% to 70%
share in the overall market.

e China is the largest market, with a share about 70%, followed by Japan and North America,
total with a share about 15 Percent.

e A specialized ‘impregnating’ pitch obtained by processing coal tar at a high temperature is

widely used in the Graphite industry during the electrode manufacturing process.

2.8 Employment Generation
The manpower estimates have been made taking into consideration the following aspects:

o The proposed organization structure, production processes involved, layout, equipment with
its degree of automation and mode of operation.

e The operation staff will be required to carry out routine checking of their own plant and
equipment as well as minor repairs and adjustments in addition to plant operation.

o For security services, canteen and catering services, horticulture and landscaping services,
personnel transport, heavy maintenance and capital repairs, plant civil maintenance, general
cleaning and up-keeping of the plant, loading and unloading of materials, product handling,
stores handling, and other miscellaneous semi-skilled and unskilled job, appropriate external
agencies will be employed under management supervision.

e The maintenance personnel will have multi- disciplinary skills; for example, mechanics will

be able to perform simple machining, welding and gas cutting.
Total Manpower Requirement

Based on the above, it is estimated that the manpower requirement for the proposed plant will

be about 600 during the construction phase of the plant and 167 during operation phase of the

plant.

- '

’:*‘jl;»([ Visiontel \L‘( L‘)irl:illlt:lu::rv{ :“[.V.“i,-_‘,p‘{ 1.¢ i ; £ ﬂ.“.“f\RY \ = | ‘1
ks ,3302118, }1 Page 5
.11 TMERY DATE
£\ 3112, 28/"*"
\‘\\ e p
X ’;‘} ‘-_—/ é:‘:b g 97
iﬂr

a\‘



100,000 TPA Coal Tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District::
Jajpurin Odisha

Table No. 2.2: Breakup of Manpower.

Plant Nos.
Unskilled 42
Security Guard 8
Production Supervisor 14
Production in-charge 21
Electrical and instrumentation 21
Mechanical / piping 21
Safety Manager + Civil Engineer | 2
Junior Employee 8
Supply Chain Manager 1
HR and PRO 1
Account Head |
Quality Assurance 1
Lab Chemist 2
Plant Head l
Administration
National Sales Head 1
Sales Representative 4
Price Research 2
Audit Head 2
Finance Head 1
Purchase Cum Logistic Head 1
Junior Employee 10
HR and PRO 1
CEO 1
Total 167
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100.000 TPA Coal Tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsii: Danagadi. District::
Jajpur in Odisha

Table 2.3 Boundary Coordinates

S. NO. Latitude Longitude
L. 20°55'50.10"N 86° 2'56.32"E
2. 20°55'42.32"N 86°3'1.98"E
3. 20°55'37.30"N 86° 2'53.00"E
4. 20°55'45.56"N 86° 2'47.25"E
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100,000 TPA Coal Tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi. District::
Jajpur in Odisha

Photographs of Proposed Area:
Fig: 2.1: Photographs of Proposed Site
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Chapter-3
3. PROJECT DESCRIPTION

3.1 Project Description

This is a proposed Greenfield project for Coal Tar Distillation Plant of processing capacity
1,00,000 TPA at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District: Jajpur in
Odisha. The plant will also be equipped with most efficient auxiliary sub systems, material
handling facilities and pollution control equipiment. The total cost of the project is Rs. 203.72

Crores.
3.2 Type of Project including interfinked and interdependent projects, if any:
This is a stand-alone Project. There are no interlinked or interdependent projects.

3.3 Details of Alternate Sitcs Considered and the Basis of Selecting the Proposed Site,
Particularly the Environmental Considerations.

No alternate sites considered as the proposed land as it comes under Kalinga Nagar Industrial
notified area (Jakhapura & Kachharigaon village) vide The Odisha Gazette No. 458 Cuttack,
Monday, March 03, 2014, Industrial department Notification 24th February 2014, letter no
962-X1X-HI-22/2014-1. attached as Annexure A.

Table 3.1: Major Industries in the Vicinity

Di
S.No Industrics Products istance Direction| Co-ordinates
(km)
20°56'38.26"N
I VISA Steel Iron and Steel 1.96 NE 26° 3138 24'E
. . Transportation 20°55'29.05"N
2 .
Saizer Enterprises service 0.67 SE 26° 3'18.84"E
i Steel 20°5524.84"N
3 Maithan Ispat 0.63 SW 26° 2'36.05"L
) ) Steel 20°55'38.30"N
4 Yazdani Steel and Power 1.09 W 26° 2'10.97"E
20°57'12.31"N
5 JSW Cement Ltd Cement 2.77 NW 86° 2'19.50"F
6 Jindal (JSL) Steel=_; I?_‘)!i\ NNE 20°5724.77"N
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86° 3'4.40"E

: -~ sem | 26 | ne | 27N
9 Double Bull cement Cement 1.81 SW 2806005?,'51;'831 :EI
10 Emami Cement S 1.94 SW ;2513 529(;261;
1 Mideast (Ilil/hesgia)ted Steel Steel 431 N ;2:5;;93 694;""1;51
12 Nilacha! Ispat Nigam Steel 8.26 NW 2;)659156618175
5| Tatases st | a7 | ww | 2N
14 MESCO Steel Plant Siice] 5.08 N ol

86° 2'42.63"E
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Jajpur in Qdisha

100,000 TPA Coal tar Distillarion Plant al Village Jakhapura & Kachharigaon, lahsil: Danagadi, District:
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District:
Jajpur in Odisha

Fig 3.2: Location of the plant on the Topo map
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District:
=/ lajpur in Odisha
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Fig 3.3: Location of the plant on Google Earth
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil:

Jajpur in Odisha
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District:

Jajpur in Odisha
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Fig 3.5: Drainage Map
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District:
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Py b s
Hifachal
3 F;«:mwm &
% &
3 !
A i S - HEsce H .
R ; Shart yideset BN
b _5"42‘“; fedageabed ‘
exts TATA Binah - Hesad IMISLY
e ; %
e : e e i
Cemant jlaga ()gg
i e I.t Saqref
vxs.& Stoct
Venbuns Sriay U Hsar W araid
“"’ satrae %, &
By Duutee Bl § O Tntarprises ey d
mmm!’ # PN Topat :
& e Corned g NKEWEF'M
Heintin i
%
"3 i + ¢
i ‘ 8
T TR A R T L BT mow < AN " i TR o RS

Legend

Vicinity Map
i £77F secgent S

oo REFEI

% feciuiries

Pl o5 Vil bebdains & b
st had tee MO VTR H

Fig 3.6: Vicinity Map

f\//ﬁ Visiontek ¢ ‘ousultancy Serviees Pyt Ltd

wla Fuvae Exgseeing Copswinng Ceil




100,000 TPA Coal tar Distillation Plant at Vil lage Jakhapura & Kachharigaon, Tahsil: Danagadi, District:
Tajpur in Odisha
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100,000 1PA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi, District:
Jajpur in Odisha

As Per EIA Notification dated 14th Sept, 2006 as amended from time to time, this project

falls under SI. No 4, Project activity *4 (b)’. The total cost of this Greenlield proposed project

is estimated to be 189.52 Crores. The proposed plant will have the capacity of 1,00,000 TPA

Coal Tar Distillation located at Village Jakhapura & Kachharigaon, Tahsil: Danagadi,

District: Jajpur in Odisha over an area of 22.0 Acres.

Table 3.2: Details of Structures proposed for construction along with area coverage:

feh Comsultazstey Services Pvt Ll .-’f_

Aoy Favae Enowesnng Copsulrng Tl Y

S. No. Description of Area Acre
I Security Office, Reception, & Material Inward/ Outward 0.5
Area

2 Office Building, Dormitory, Canteen, & Parking 1.7
3 Woeighbridge 0.1
4 Air Compressor & Nitrogen Room 0.2
5 Cooling Tower 0.2
6 Fire Hydrant System, Process Water 0.2
7 Steam Boiler 0.5
8 Effluent Treatment Plant 0.9
9 Pitch Reforming, Zero Q1 Warehouse 1.5
10 | Refined Naplhthalene Warehouse 0.5
11 NSF Area 0.4
12 Coal Tar Distillation Area 1.2
13 Intermediate Tank Farm Area 0.6
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1 100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District:
! Jajpurin Odisha

14 Raw Material & Product Tank Farm Area 1.4
15 Light Oil Tank Farm Area 0.3
16 | Electrical Substation 0.3
17 Store Room & Workshop 0.1
18 | Loading Area 0.4

Total Area 11

3.5 Project Description with process details

VCI Chemical Industries Pvt. Ltd. is working in the direction to establish a Coal Tar
Distillation facility with capacity of 1,00,000 TPA and targets to double the same within a
decade. The facility is strategically being installed in Kalinganagar Industrial Park, with a
view to obtain the status of ancillary industry and preferential buyer for nearby Coke Oven
based steel plants. For production of coal tar pitch (Binder grade), first soft pitch is generated
by removal of moisture, light oil, Phenol oil, Anthracene oil & three mixed oils in
dehydration & Pitch column respectively. The produced soft pitch will be converted into
modified pitch and in modified pitch section which can also be sold as a product. Coal Tar
will be heated by means of mixed gases a heating source. Additional High QI pitch will be
blended with modified pitch for as to produce Binder Pitch. A Pitch melting system will be
used for melting of high QI Pitch. In Pitch melting system High QI Pitch is crushed to reduce
size in roller crusher. Crushed high QI pitch will be charged to pitch mclter using conveyor
assembly. The pitch melter will take approximately 12 hours to melt the pitch. The molten
high QI pitch will be blended with modified pitch to produce binder pitch & its conditioning.

Fractions come serially with the Temperature as Below:
Light creosote oil ( Phenolic oil) = 145°C - 200 °C
Naphthalene oil =210°C -220°C

Wash oil =230°C -270°C
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Talsil: Danagadi, District:
Jajpurin Odisha
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Heavy Creosote oil =270°C-310°C
Anthracene 2 = 310°C & above

Manufacturing process of Dehydrated Coal Tar

Dehydrated Coal Tar is manufactured from Coal Tar or Crude Coal Tar is heated in the
distillation vessel through indirect firing. Water content (moisture) in Coal Tar comes out
through condenser when the material temperature is between 100°C to 150°C , Coal Tar
becomes moisture free (<0.1%). This product which remains in the vessel is then transferred

by vacuum to a storage tank or fleet tanker for dispatch.

Coal Tar Pitch - I

The raw material crude coal tar is fed into the batch process flash distillation vessel from
storage tanks. The distillation vessel is heated up gradually to the dehydration at 120°. Then
this dehydrated tar is distilled up to 410°C at atmospheric pressure or 350°C under vacuum.
Either is adopted as per the party’s specification. During the distillation, the volatile oil is
collected into the receiver through goose neck and condenser. In the distillation, volatile oil is
evaporated out as the temperature raised up of the distillation vessel and the vapour is
condensed down in the cell and tube condenser attached with distillation system horizontally
and slightly angled. The condensed oil is collected into the close receiver connected with the
cooling condenser of the distillation system. The volatile oil is categorized in two parts as per
boiling point, WFO (Wide Fraction Oil) fraction upto 395°C at atmospheric pressure or up to
330°C under vacuum, and Anthracene-1 or heavy PAH (polyaromatic hydrocarbon), fraction
above 395°C atmospheric pressure or 330-350°C under vacuum. The residue remains into the
vessel, is Pitch and is tested as per customer’s specification. After satisfactory testing, the
material gets ready for dispatch. The dispatch of pitch is performed by special tankers m

liquid form or by gunny bags in solid form.
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coal | —> Coke i Coal _y| Coal-tar
oven tar distillation
Coal-tar

pitch

Fig 3.8: Process flow Coal Tar Pitch

c. Zero QI/ Impregnated Production
The process comprises of blending of coal tar and creosote oil in specific ratio and
raising the temperature of the mixture in preheating-distillation kettle for removal of
moisture as well as improved blending of Coal Tar and Creosote Oil. The Prehcating
Process for each batch requires around 14 to 18 hours of time. The dehydrated mixture is
transferred to Settling tank provided with draw-off valves at different levels. The settling
time depends on the QI value of coal tar; however the required residence time in Settler
varies from 72 to 84 hours. The QI value of material in settling tank has increasing
profile from top to bottom of the tank. The upper layer material of the settling tank at the
height of about 1.5 meter to 2.5 meter has the QI value at around 0.10% which is drawn
and transferred to Process distillation kettle. The residual material having higher QI is
used in Coal Tar Pitch (Binder Grade) process circuit. The temperature in Process

Distillation kettle is raised and maintained for about 30 to 32 hours. The Creosote oil

collected from the top of Process Distill is transferzgd to Oil receivers and Zero Q1r/
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Impregnated Pitch drawn from the bottom of Process Distil is transferred through Cooler
for reducing temperature of material to around 260°C. The material thus produced is
either loaded in the tanker at 260°C in liquid form for dispatch to desired destination or

transferred to granulating unit for cutting into required sizes.

Heavy Oil Coal Tar
Distillation Kettle Moisture + L|ght 0il
PCM

Settling Tanks

PCM 1

— Heavy Oil
Distillation Kettle

_J——" Crude Naphthalene

Liquid Dispatch

Pitch Shaping

Bagging &
Storage

[ Product Cooler Impregnated Pitch

Fig No. 3.9: Zero QV/ Impregnated Pitch Manufacturing Process
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, Distfrict:
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d. Carbon Black Oil (CBO) Production
For the production of Carbon Black Oil, Soft pitch will be blended with Anthracene Oil

produced in distillation process in specific proportion to meet product specitication.

Soft Pitch

l

Blender Anthracene Oil

h

Carbon Black

Y

[ Tanker J

Fig No. 3.10: Carbon Black Oil Manufacturing Process

e. Refined Naphthalene Production
Vapours containing crude naphthalene oil generated in distillation process will be
continuously cooled in condensers and collected by gravity into the receivers. The
collected and cooled mixture will be transferred refined naphthalene section. In refined
naphthalene section crude naphthalene will be enriched and purified using crystallizer.

The refined naphthalene will be solidified using flakers. Residual naphthalene will be

collected and pumped to NSF unit.

>fi Page 15
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Crude Naphthalene

l

Naphthalene ¢ Residual Qil
Crystallizer

Elevated
Tank

v
Naphthalene }

’ﬁf"‘_‘\fﬁr—“\

Fig No. 3.11: Refined Naphthalene Manufacturing Process

f. Naphthalene Sulfonate Formaldehyde (NSF) Production
The naphthalene oil produced from Industrial Naphthalene Section or the residual
naphthalene oil generated in refined naphthalene section which is treated with sulphuric
acid (Sulfonation Reaction), followed by formaldehyde (Condensation) and further

neutralized by sodium hydroxide to produce Naphthalene Sulfonate Formaldchyde.

5a

Oils - Light oil, Phenol oil & Anthracene oil

Tar is pumped through pre heater and fed to dehydration column in which azeotropic
distillation takes to remove light oil and moisture content in the tar from the top of
column. Light oil and moisture is further separated in separator to obtain pure light oil.

Dehydrated tar fiom the bottom dehydration column is pumped to pitch column. The

overhead vapour from pitch column flow to the distillation column i which they are

o e ,n' L
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separated the top fraction contains phenol oil, the middle fraction contains Naphthalene

oil along with phenols and washes oil & the bottom product contains Anthracene oil.

h. Phenol purification

Phenol oil from C3/C4 top and sodium hydroxide is charged in agitated vessel in

calculated proportions Sodium phenolate formed from phenol oil along with sodium

phenolate from washing section can be processed using stcam blowing. The steam

blowing is carried out in order to increase the concentration of sodium phenolate from

18% to 22% and reduce neutral oil content in sodium phenolate from 2 -3 % to

0.5%.The concentrated 22% sodium phenolate is reacted with CO2 gas in packed

column to form crude phenol. The purity of crude phenol is 83%. The remaining

component is water which cannot be separated by decantation. Water can be removed

by evaporation. The further separation of components is carried out by distillation.

Table 3.3 Typical product mix and capacity

Output Quantity (T/A)
Light Creosote Oil 2100
Light Oil 500

Napthaelene 3600

Coal Tar Wash Oil 5900
Carbon Black Feed Stock 26000
Binder Pitch & Impregnated Pitch 66100
Mesocarbon Microbeads 4000

Tar Oil 3500

*By Product includes: Ammonical Water and Neutral Sodium Phenolate

Note: *This depends upon the grade of the basic Raw material.

T N ~ : o~y 1.f
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Table no. 3.4: Material Balance

Input Quantity Output Quantity
(T/A) (T/A)
Anhydrous Tar 100,000 Light Creosote Oil 2100

Sodium Hydroxide 743 Light Oil 500

Sulphuric acid 108 Napthaelene 3600
Sodium Chloride 36 Coal Tar Wash Oil 5900
Conduction Oil 50 Carbon Black Feed Stock 26000
Solid Pitch 20,000 Binder Pitch & Impregnated Pitch 66100
Mesocarbon Microbeads 4000
Tar Oil 3500
LOI, Moisture & Other Losses 9237

Total 1,20,937 1,20,937




100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil:

Jajpur in Odisha

Danagadi, District:
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Fig No. 3.12: Integrated Process Flow Chart
Table No. 3.5 Details of Equipments
SL No. Major Equipment Quantity
Process Equipment
1 Storage Tank 132
2 Columns 15
3 Furnace 5
4 Distillation kettle 5
3 Heat exchanger /Condenser/Reboiler 54
4 Vacuum pumps 11
5 Process pumps 224
6 Muddy cooling tower - 2
7 Fume scrubbing system \(/ K O [ 3
8 Submerged belt conve)//&g 4 e 3 \FN ’t? 1
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District:
¢ Jajpur in Odisha

9 Bagging Machine 2
10 Flaker 2
11 Dust collection system 1
12 Bagging system 1
13 Mechanical Hoist- 2
14 Belt conveyor 5
15 Magnetic drum separator 2
16 Roller crusher 2
17 Bucket Elevator 2
18 Pitch Melter 2

Utility Equipment

1 Thermic fluid heaters 3
2 Steam boilers 2
3 Air compressor(with dryer, NoGeneration) 1
4 Cooling towers 3
5 Fire hydrant system A 1
6 Sprinkler system 1
7 Diesel generating set 1

3.6 Raw material required along with estimated quantity, Likely source, Marketing Area of
final Products, Mode of transport of Raw material and finished Product

The Company is planning to procure raw material from the steel manufacturing mills.
VCICIPL has identified steel mills like Tata Steel Plant Kalinganagar, Tata Steel (Bhushan
Steel), Rourkela Steel Plant (SAIL), Jindal Steel & Power Limited (JSPL),.Vizag Steel Plant
(RINL), Neelachal Ispat Nigam Ltd (which is now a/TAF A subsidiary) and Nagamar Steel
Plant. f’\‘*\g\&(rlﬁw\

Of the above plants total coal tar availq_g" i £ D'F:{ c¥d\to be ~5.22 lakh MT
whereas the requirement for VCICIPL at%

EXPIRY DATE
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District:
/- Jajpurin Odisha

As per procurement is concerned for plants managed by SAIL, Tata Steel or other state

owned authorily the procurement process for coal tar is conducted through auction process
only, for which Metal Junction (Kolkata) is the main platform and being used by SAIL &
TATA, although RINL Steel and JSPL are using their own platforms.

Any other upcoming plant other than VCICIPL or capacity addition by existing players is not
announced presently. Even with new facilities or expansion by competitors in future,
adequate coal tar is envisaged to be available from domestic coke oven plants.

It has been envisaged for fluctuation of raw material price by 2.5% and it is found that debt

serviceability is still being met.

Table 3.6 Raw material requirement

Particulars Quantity in TPA Source Mode of Transport
Coal Tar 1,00,000 Local Steel Plants ( Coke Road / Railway
ovens, coal Gasifiers)
Sodium 743 Local Road
Hydroxide (30%)
Sulphuric acid 108 Local Road
(98%)
Sodium Chloride 36 Local Road
Conduction Oil 50 Local Road
Solid Pitch 20,000 | Local Road

3.7 Availability of Water, Iis source, Energy/ Power Requirement and Source
The total water requirement for the proposed plant will be 376 KLD sourced from

Department of Water Resources.

3.7.1 Water Consumption

The water consumption for the proposed plant is attached below.
PN
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100,000 TPA Coal tar Distillation Plant al Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District:

Jajpurin Odisha

Table 3.7: Water consumption Breakup

S.No. Description Consumption in KLD | Reuse/Recycle
(Fresh Make Up Water) | Water in KLD
1 Process 141 54
2 WTP 10 --
3 Floor Washing 14 -
4 Boiler 26 =
5 Cooling Tower 169 ==
6 Domestic 16 ==
7 Green Belt (Source- 12.5
STP treated water)
Total 376 66.5
v Al figuress are (e K10
r e, + Back Wash ——————
| 1 %
| | 1e 5 l 1+ 5T 2 :_tta‘
Comestic. 1 Flaor Balker " Cooling
l:.‘.: Wﬂh!l"ls _.'I - Tower
LSTP ; rd
i AN i 195 - ;u_\z- | l
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tabsil: Danagadi. District:
Tajpurin Odisha
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Power requirement will be 1.067 MW sourced from DISCOM.

3.7.3 Fuel Consumption

Natural gas 560 Metric Million British Thermal Unit per day (MMBTY/D) is required and
will be sourced from BPCL (Bhubaneshwar) and will be transported via Pipeline.

3.8 Quantity of wastes to be generated (Liguid and solid) and scheme for their

Management/ Disposal

3.8.1 Waste Water Generation

Waste water generated from process will be treated in Effluent Treatment Plant and treated
water will be reused in Processing of Carbon Black Quenching.

Domestic waste water generated from office toilets, & canteen will be treated in Sewage
Treatment Plant of 20 KLD and the Treated water will be reused in Greenbelt.

Dust collected from air pollution control equipment will be given to local villagers for

L ]
manufacturing of briquettes, which will be used as solid fuel.
° Sludge from process (bottom residue from vessel) will be sold as a solid fuel to cement &
brick manufacturers.
° STP Sludge (Organic) will be used as a manure in greenbelt development / plantation.
° ETP Sludge (Inorganic) will be used in landfilling or as resource for Cement Kiln
Industries.
° Used Oil and Lube Qils will be sold to the authorized recyclers and re-processors.
Table 3.8: Details of Waste Water
S.No. Description Waste Water Remarks
generation in KLD
1. Proccss 3 The water will be treated in ETP
2. WTP Backwash 10 (60 KLD) and be reused in
3. Floor washing waste water 11 Processing.
4, Boiler blow down 3
5. Cooling Tower blow down 29
6. Domestic waste water 12.8 The water will be treated in STP
(20 KLD) and be reused for
Greenbelt.
Total ;68“'8 2y
_ZaX_Ka[~
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3,87 50lid Waste Generation

The details of Solid waste generated from the plant is attached in table 3.9

Table 3.9: Details of Solid Waste

S.No. Type of Waste Quantity Source Management/ Disposal—‘
(TPA)
1 Residual Oil 0-5 Process /| il be sold to SPCB
B Authorized Reprocessor
2 Spent Oil 1.0 Process Will be sold to SPCB
Authorized Reprocessor
3 Oil Sludge 0.4 Process will be. sold to SPCB
Authorized Coprocessor/
Cement Kiln/ CHWTSDF
4 |Sludge/salt from ETP/ZLD) 210 ETP/ZLD | CHWTSDF
6 Oily Cotton Waste 0.4 Cleaning Wl be. sOldiPISHEE
Authorized Coprocessor/
Cement Kiln/ CHWTSDF
Discarded Container & 5 Vari(?us e be. SQId O S
] Barrel Packn')g Authorized Reprocessor
material
8 Plastic Waste O Varic.)us Will be Sent to Approved
Packing recycler
9 Oily Cotton 0.1 Process Will be sold to SPCB
Waste/LeatherHand Authorized Coprocessot/
Gloves / Cotton Hand Cement Kiln/ CHWTSDF
Gloves
10 Waste Insulation gt From Plant | oy rspF
Material
3 E-Waste = From plant | gi1j pe sold to SPCB
equipments | A thorized Reprocessor
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District:
Jajpur in Odisha
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi. District: Jajpur
in Odisha

Chapter-4
4. SITE ANALYSIS

4.1 Conmectivity

Road:

The site is well connected with Industrial Corridor Road of Kalinga Nagar Industrial
Complex (adjacent to Project boundary), which is connected to the NH 200 (4.01 km, SW).
Rail:

The Jakhapura Junction (2.05 km in South East) connects the site to the Jamshedpur-
Vishakhapatnam Railway line.

Air:

The airport closest to the proposed site is the Biju Patnaik Airport (78.75 km in SW) in
Bhubaneshwar, Which connects it to all major metros and cities including New Delhi and
Mumbai.

Port:

Kalinganagar is located at a distance of 120 km from Paradeep port and 160 km from
Dhamra port which are well connected through road and rail. There is proposal to expand the
existing road & rail networks. Besides, a number of new road network along with a new

airport, Logistic Hub, be developed.

4.2 Landform land use and land ownership

The plant will need main plant facilities, raw material storage yard, raw water storage
reservoir & treatment plant, Auxiliary facilities, viz. Administrative Building, Technical

Building etc. The detailed land use breakup for the proposed plant has been given in the table

below:
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tabsil: Danagad. District: lajpur
in Odisha

Table No. 4.1; Land use Breakup

S. No. Description of Area Acre
1 Security Office, Reception, & Material Inward/ Outward | 0.5
Area
2 Oftice Building, Dormitory, Canteen, & Parking 1.7
3 Weighbridge 0.1
4 Air Compressor & Nitrogen Room 0.2
5 Cooling Tower 0.2
6 Fire Hydrant System, Process Water 0.2
7 Steam Boiler 0.5
8 Effluent Treatment Plant 0.9
9 Pitch Reforming, Zero Q1 Warehouse 1.5
10 Refined Naphthalene Warchouse 0.5
11 | NSF Area 0.4
12 | Coal Tar Distillation Area 1.2
13 Intermediate Tank Farm Area 0.6
14 | Raw Material & Product Tank Farm Area 1.4
15 | Light Oil Tank Farm Area 0.3
16 Electrical Substation 0.3
17 Store Room & Workshop 0.1
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District: Jajpur
in Odisha

S— Loadlnoxea e e
19 Subtotal Built up Area 11
20 Scrap Yard Area 0.2
21 Tanker Yard Area 0.6
22 Road Area 2.1
23 Drain Area 0.5
24 Water Reservoir, Rainwater Harvesting & SRTS 0.3
25 Subtotal Open Area 3.7
26 Green Belt Area 7.3
27 Subtotal Green Belt Area 7.3

Total Area 22.0

4.3 Topography

The coordinates of the plant area are 20°55'50.10"N & 86° 2'56.32"E, 20°55'42.32"N & 86°
3'1.98"E, 20°55'37.30"N & 86° 2'53.00"E, 20°55'45.56"N & 86° 2'47.25"E. It is situated at
Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District: Jajpur in Odisha. The
topography of the plant area is more or less flat with minor undulations. The land is barren

land and it is not used for any purpose currently.

4.4 Existing land use pattern (agricuiture, non-agriculture, forest, water bodies (including

\

.r

/

L~

area under CRZ)), shortest distances from the periphery of the project to the periphery
of the forests, national park, wildlife sanctuary, eco-sensitive areas, water bodies
(distance from the HFL of the river), CRZ. In the case of the notified industrizl area, a
copy of the Gazette notification should be given.

The land use pattern in the 10 km radius has a mixed land use pattern. The Northern and

Eastern side from plant location has mostly barren la;},d ;est side is relatively dense.
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi, District: Jajpur
in Odisha

Table No 4.2: Setting of the site

S Details

N(; Particulars (with approx. aerial distance & direction from the
' project site)

Iy | Nearest Town Danagadi (5.36 km, NE)

2. | Nearest National Highway / | Jakhapura GSY Road (adjacent)

State Highway NH 200 (4.01 km, SW)
3. | Nearest Railway station | pp 050 Junction (2.05 km, SE)
N Nearest Airport Bhubancswar International Airport (78.75,SSW)

5. National Parks, Wildlife
Sanctuaries, Biosphere

There is no National Parks, Wildlife sanctuaries and

Biosphere Reserves within 10 Km from the proposed
Reserves within 10 km

site.
radius
Reserve forest, Al Protectfed Forest:
Protected forest within 10 | Dangadi PF (4.29 km, NNE)
km radius Reserve Forest:

| » No RT' within 10 km from Plant site.
|  Brahmani River (4.63 km, South)

¢ Ganda Nala (3.43 km, East)
e Seasonal Nala (0.05 km, West)

6. Water Body

7. Defense installations No Defense installation within 10 km from the plant site

8. Seismic Zone Zone — III (moderate damage risk zone) [as per IS 1893

(Part-I): 2002]

9. Nearby habitations . Distance & | Population(As per
VillageName Direction 2011 Census Data)

Jakhapura 0.32 kim, NE 4152

Dashamania 0.41 km, S 1061

Rabana 1.45km, S 2018
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi. District: Jajpur
in QOdisha

10 | Nearby Eco Sensitive No Eco-sensitive location within 10 Km radius of the
Locations proposed site

Hospitals:

e Rabana Hospital - 1.77 ki (SSW);

e [SI Hospital - 4.36 km (WSW);

o Community Health Care — 4.46 km (NNE);

o Sity Steel Hospital - 4.83 km (NE);

e ESI Dispensary — 6.18 km (ENE);

o TATA Steel Hospital — 7.53 km (NW);

e Sharmistha Memorial Hospital - 7.77 km (NE);
e Govt. Hospital (Jajpur Road) - 8.08 km (E);

11 | Nearby vulnerable groups

Institutional:

e Jakhapura Highschool — 1.13 km (E);

e Raghunath ME School — 1.34 km (S);

| e Jagadih Primary School — 4.04 km (SSE);

s Khapuriapada UP School — 5.09 kim (SE);

s Govermnment High School, Golagaon- 5.15 km (W),
s Managobindapur High School — 5.26 km (N);
¢ Kidzee — 5.28 km (NE);

o St. Xavier High School—6.91 km (NE);

e Pingal Nodal High School — 6.48 km (SW);

e VN College —7.01 km (NE);

e Jenapur High School — 7.81 km (ESS);
e Prayas High School ~ 7.87 km (NE)

Temples:

e Jagannatha Temple —0.72 km (E),

e Hengula Temple — 3.17 ki (SSE);

e Khandurai Temple — 4.49 km (SSW);

o Ganesh Temple —5.10 km (ENE);

e Chausthipada Tarini Temple — 5.72 km (8);
e Shiv Temple (Nimapalli) — 6.36 km (SW);
o Hatiasuni Temple — 6.63 km (NE)

4.5 Existing Infrastructure

It is a proposed Greenlield project.
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District: Jajpur
in Qdisha

4,7

4.8

6 Soil Classificailen

The soils are deep to very deep, clay loam to clay in texture, moderatcly well to poorly
drained and exhibit yellower hue (10 YR) , Grayer value ( 5 to 6) and darker Chroma (2to
3). The sub- surface soils showed low Chroma, mottles and massive/ Platy soil structure. The
dry, moist and wet consistencies were very hard, very firm and very sticky and plastic,

respectively. The clay content in the soil ranged from 32% to 40% and silt is 10% to 27%.

Climatic Data from Secondary sonrces

The climate of Jajpur district is normal. May month is usually the hottest with daily
maximum of 42.4 degree Celsius. December is the coldest month with mean daily minimum
of 8.7 degree Celsius. Overall, the climate of the district is neither hot nor too cold. More
than 75% of the annual rainfall occurs during monsoon in the period from June to October.

Average annual Rainfall is 1558.1 mm.

Social infrastructure available

Social infrastructures like hospitals, schools, Universities are present in the vicinity of plant
area. Under the corporate social responsibilities, development of the nearby villages will be
undertaken. Improvement of road network in the adjoining villages, strengthening school
playgrounds and providing the facilitics for drinking water will be few major improvements
in the physical infrastructure. Social awareness program for the improvement of sanitation
and hygiene of local authority will be done. Sponsor the education to poor students of the
adjoining villages. Provide & conduct the health check programs are few major social

infrastructure of the plan.
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District: Jajpur
in Odisha

Table No. 4.3: Nearby Facilities/Social Infrastructure

Facilities/Social Infrastructure

Details of ncarby Villages

Description
. Distance & Population(As per
Village N
HageNane Direction 2011 Census Data)
Jalchapura 0.32 km, NE 4152
Dashamania 0.41 km, S 1061
Rabana 1.45km, S 2018

Medical Facilities:

Rabana Hospital - 1.77 km (SSW);

ESI Hospital - 4.36 km (WSW);

Community Health Care — 4.46 km (NNE);
Sity Steel Hospital - 4.83 km (NE);

ESI DIspensary — 6.18 kin (ENE);

TATA Steel Hospital — 7.53 km (NW);
Sharmistha Memorial Hospital - 7.77 km (NE);
Govt. Hospital (Jajpur Road) - 8.08 km (E);

Road & Other Infrastructure

Jakhapura GSY Road (adjacent)
NH 200 (3.75 km, SW)

Specific Measures for
Safeguard of nearby habitation

Greenbelt will be developed all along the plant
boundary.

33% area of plant will be covered in Greenbelt.
Adjoining roads will be sprinkled with water to
suppress the road dust.

Air pollution control devices will be maintained to
keep the emissions within the norms.

No waste water will be released outside of the plant
Boundary.
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District: Jajpur
in Odisha

Chapter-5

5. BRIEF PLANNING

Planning Conc a type of indusizies, {acilitics, trausportation ete.) Town and
18 L 9 &
Countyy I‘hﬁmriO/Deveéop«ae"t authority classification.

This is a proposed Greenficld project for Coal Tar Distillation plant of processing capacity
1,00,000 TPA at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District: Jajpur in
Odisha. The raw material & products will be transported by trucks in both cases and

sometimes by rail. Plant shall be provided with following facilities:

Transportation facility shall be provided to the executives.

An ambulance shall be provided for the emergency.

Qualified doctors shall be engaged for the regular health checkup.
Greenbelt shall be developed in and around site.

Drinking water and electricity facilities shall be provided.

Separate sanitary facilities shall be provided.

Population Projection

It is estimated that the manpower requirement for the proposed plant will be about 600
during the construction phase of the plant and 167 during operation phase of the plant. The
proposed project is going to come up on the premises of 22.0 Acres area. There is no
existence of displaced habitants in the area. Land of the proposed site is even undulated and

barren. Local people will be involved for construction and operation activities and the local

area has all the infrastructure facilities.
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi, District: Jajpur
in Odisha

Table No. 5.1: Breakup of Manpovwer.

Plant Nos.
Unskilled 42
Security Guard 8
Production Supervisor 14
Production in-charge 21
Electrical and instrumentation 21
Mechanical / piping 21
Safety Manager + Civil Engineer | 2
Junior Employee 8
Supply Chain Manager 1
HR and PRO 1
Account Head 1
Quality Assurance 1
Lab Chemist 2
Plant Head 1
Administration
National Sales Head 1
Sales Representative 4
Price Research 2
Audit Head 2
Finance Head 1
Purchase Cum Logistic Head 1
Junior Employee 10
HR and PRO 1
CEO 1
Total 167
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi. District: Jajpur
in Odisha

5.3 Land ase Planniag
In Total, 22.00 Acres. (Non-Forest Land) (Details attached as Annexure K) of land will be
adequate to accommodate the entire planned [acilities. This is a proposed Greenfield project
for Coal Tar Distillation plant of processing capacity 1,00,000 TPA at Village Jakhapura &
Kachharigaon, Tahsil: Danagadi, District: Jajpur in Odisha. The total greenbelt area is 7.3
Acres (33%). The breakup of land has been provided in Chapter 4.

5.4 Assessment of Infrastruciuve Demand {Physical & Social)
The company has assessed the demand for infrastructure (Physical & Social) in the nearby
area of the plant site and development activities are being undertaken under the corporate
social responsibilities program for rural development initiatives for the upliftment of the

nearby communities from time to time.

5.5 Amenities & Facilities

Industry will provide with following amenities/ facilities in the proposed plant:-

e  Transportation will be provided to the employees of company.

¢ Canteen

e Potable drinking water

e  Firefighting/ alarm system and ambulance shall be provided in case of emergency.

e  Occupational health center with qualified doctor will be set up for periodical health checkup
of employees.

e  Greenbelt shall be developed in and around the plant site.

e  Drinking water, canteen and electricity facilities will be provided.

e  Separate sanitary facilities will be provided.

o PPEs and facilities related to safety will be provided
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi. District: Jajpur
in Odisha

6.1

6.1.2

6.1.4

N

-
N
J

Chapter-6
6. PROPOSED INFRASTRUCTURE

Industrial area (Processing area;

In total 22 Acres of land will be required breakup of which has been provided in previous

chapters.

Residential area (Non- Processing airca)

The area around the site is under development with good communication facilities. Around
600 of Manpower is needed during construction & 167 during opcration. People will be
engaged in the plant. The area around the site is under development with reasonably good
communication facilities. Another social infrastructure like housing, schooling and medical
facilities has been developed and, in some areas, it is underdeveloped. Hence, no residential

colony/ township are envisaged for employees.

Greenbeit
A greenbelt development plan will be prepared and implanted along the project. The total
green belt area shall be 33% of the total area. The main objective of the greenbelt is to

provide a barrier between the plant and surrounding areas.

A comprehensive greenbelt/ plantation program will be undertaken in and around the
project. The species selection will depend upon the crown shape, surface of bark and
leaves, flower, color, the capacity of growth in the wide variations of ecological conditions

etc.

Social Infrastructure
The VCI Chemical Industries Private Limited will commence a lot of infrastructure
developmental works in the periphery area. The Project will have a positive impact on the
local and regional along with national economy. The proposed project will result in the
growth of the surrounding areas by increased direct and indirect employment opportunities
in the region including ancillary development and supporting infrastructure. The
installation of the proposed plant will lead to the development of certain local ancillary
facilities and consequent employment opportunities. Further, the proposed project will also
lead to the development of the market,’u'adc @genters. activities etc.
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100,000 TPA Coal tar Distillation Plant at Vitlage Jakhapura & Kachharigaon, Tahsil: Danagadi, District: Jaypur
in Odisha

6.1

5

6.1.7

Road:

The site is well connected with Industrial Corridor Road of Kalinga Nagar Industrial
Complex (adjacent to Project boundary), which is connected to the NH 200 (4.01 km,
SW).

Rail:

The Jakhapura Junction (2.05 km in South East) connects the site to the Jamshedpur-
Vishakhapatnam Railway line.

Air:

The airport closest to the proposed site is the Biju Patnaik Airport (78.75 km in SW) in
Bhubaneshwar, Which cormnects it to all major metros and cities including New Dellu and
Mumbai.

Port:

Kalinganagar is located at a distance of 120 km from Paradeep port and 160 ki from
Dhamra port which are well connected through road and rail. There is proposal to expand
the existing road & rail networks. Besides, a number of new road network along with a new

airport, Logistic Hub, be developed.

Drinking Water
At the final stage Fresh Makeup water requirement will be of 376 KLD. The drinking water

for workers during construction stage will be provided from bore well on site.

Sewage Treatment Plant

The domestic waste water will be treated in STP. A total of 12.80 KLD will be sent to the
Sewage Treatment Plant of 20 KLD Capacity. Treated water will be recycled and rcused.
The STP will run by the MBBR technology.

Process:

Bar Screen and O&G Trap: Bar screen traps the floating, non-bio degradable solids.
O&G Traps restricts the floating Oil and Grease from reaching the reactors.

Equalization Tank: With the help of diffusers the sewage is thoroughly mixed in the

Equalization tank. It also ensures uniform flow to the Biological system.
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District: Jajpur
in Odisha

Anoxic Tank: De-nitrification and luxury uptake of phosphorus take place by mixing a
food source of raw sewage with microorganisms by returning suspended sludge.

Aerobic Reactors: In the reactors, microbiological growth takes place over specially
designed carrier elements which digests the Organic load and generates sludge. Oxygen is
diffused through fine bubble diffusers.

Flocculation Zone: A flocculation zone with agitation arrangement is introduced with
dosing system before the clarification to enhance the settling process which helps in
removal of TSS. Subsequently it facilitates phosphate removal.

Clarification: Settling media is specially oriented inside the clarifiers for efficient removal
of sludge from the water.

Disinfection: The water coming out from the Clarifiers has limited organic load and can be
discharged to drains/ water bodies after suitable disinfection by chlorine.

Tertiary Treatment: To reuse, the grey water is passed through a filtration media to further
reduce the suspended organic load.

Sludge Conditioning and Handling: The sludge generated is fully digested, i.e. no odour,

and is dewatered for subsequent handling with the help of filter press or centrifuge.
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi. District: Jajpur
in Odisha

N
)

.18 Eifffuent Treatment Plant
e Primary Effluent Treatment Plant will be installed to treat the effluent. About 54 KLD of
water will be recycled and reused in the process.
e Dedicated ETP (capacity 60 KLD) will be provided to treat, neutralize and reuse. The
wastewater discharged will be utilized in processing of Carbon Black Quenching after

treatment. To minimize the freshwater drawn from the source, a recirculation system has

been adopted.

Process wastewater treatment:
The Process waste water will be treated in Effluent Treatment Plant (60 KLD). The Details

of waste water generation is depicted in table below:

Table 6.1: Details of waste water

S.No. | Description Waste Water Remarks
generation in KLD
1. Process 3 The water will
2. WTP 10 treated in ETP (60
Backwash KLD) and be
3. Floor 11
washing reused in
waste water Processing.
4, Boiler blow 3
down
5. Cooling 29
Tower blow
down
6. Domestic 12.8 The water will
waste water treated in STP (20
KLD) and be
reused for
Greenbelt.
Total 68.8
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District: Jajpur
in Odisha

6.1.8  RHaln VWater Avallability

All the water which is falling over an area cannot be effectively harvested, due to various
losses on account of evaporation & spillage. Because of these factors the quantity of
rainwater which can be effectively harvested is less than the rainwater endowment (Area of
Catchment X Amount of rainfall). The collection efficiency is mainly dependent on factors
like runoff coefficient. As the catchment area made up of concrete and tiles so coefficient

of runoff is 0.85.
Annual average rainfall of Jajpur district= 1558.1 mm =1.558 m (Ref. India-WRIS)
The water harvesting potential could be estimated using the following cquation.

Rainwater harvesting potential = Amount of rainfall x Area of catchment x Rurioff

coefficient
Loss in
’ Evaporation
Area (Lo be . Avg. Water from
filled) Avg. Rain
Particular fall Runoff Storage
culars a Coefficient Tank (m’)
(mm/annum) —
collected Considering
3
(Acres) | (Sqm) (S /snnum) 0.006 m*/
annum
RoofTop of
2
building/Shed/ 6 24,276 0.85 32190
Road/Paved
S A 22 | 89012 0.65 9014.82
area
Open Land
(Drain area,
Tanker Yard 1.8 7282.8 156 0.20 2269.46
area, Scrap '
Yard area)
Green Belt 7.3 29131.2 0.15 6808.39 |
Reservoir '
(Rain water
) 0.3 1213.8 1 1891.22 2658.22
Harvesting,
SRTS)
Total 17.6 70805 - - 52,173.89

Total Rain water available is 52173.89 - 2658.22 = 4851 67 m®/ Year. (49516 m’/ year)
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District: Jajpur
in Odisha

6.1.10 Rain Water Harvesting
As per CGWB guidclines shaft recharge type rainwater harvesting structures would be
suitable at the project location. The recharge shaft will be perforated and the depth of the
shaft will be around 3 m. Rooftop rainwater (from various plant sheds) will be collected
and directed towards these harvesting structures. The dimensions of the structures would
be decided as per CGWB guidelines (the rainfall collection volume from a defined area
multiplied by runoff coefficient). The pits will be partially filled by pebbles, gravels and
coarse sand. Depending upon the collection area several numbers of such pits will be
constructed for rainwater harvesting. The trenches for canalizing storm water will be
designed as per CGWB guidelines for facilitating underground percolation of rainwater.

Design and location of recharge pits will be finalized during the detailed engineering

layout preparation.

e

r*q\_f;zi Visiontek Counsultancy Scrvices P-{:f'ul BAS!S KR SEN
"‘\JL ~ ida Fuvao ;ug,,lcw..')._ﬂ(ou(xun.l)_cL:Al,'I“ W-¢,: 3" . ;‘tz f"TA RY \ .-‘ 5 page 6
<22 [ Rege. No 13602/18) 3 |

| i\ Ex;mv DATE Ji
b\ 1228 /% 141
u . b i,
0, aN
2 ot IV



100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi, District: Jajpur
in Odisha

Chapter- 7
7. REHABILITATION & RESETTLEMENT PLAN

7.1 Policy to be adopted (Central/Siate) in respect of the project affected persons
including home cutsecs, land ouisees and landless laborers (brief outline to be given)

The land area for the proposed plant 22 Acres has been allotted by IDCO. Also, the
proposed site is located in a notified industrial area. There are no habitants inside the site or

any displaced habitants identified for the land. No involvement of R & R is envisaged.

Local people will be engaged in construction and operational activities. The project will
result in the growth of the surrounding areas by increasing direct and indirect employment

opportunities.
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District: Jajpur
in Odisha

Chapter-8
8. PROJECT SCHEDULE & COST ESTIMATES

2.1 Likely date of start of construction and ¥kely date of completion {schedule for the

project {o be given)

Planning of Activitics: Planning is essential pre-requisites for the timely completion of the

project.

Pre Project-Activities are as follows:

e Project Activities (Implementation Stage)

e Statutory Clearances -The proposed project will require various statutory approvals and
clearances from various authorities of the Government. Clearances required for the proposed
project shall be identified in due course and necessary action will be taken to obtain the
same.

The factors which are responsible for the timely implementation of the project arc:-

e Arrangement of proper finance for the project.

¢ Finalization of the layout of the proposed plant.

e Design of utilities and services.

e Placement of orders for plant and machinery.

e Arrangements for Govt. sanctions and supply of power.

e Recruitment of personnel.

Project Implementation Schedule: The overall project shall be implemented over 20
months commencing from the zero date. Zero Date shall be the date when the Company
acquires and possesses the land and have the statutory approvals in hand. The

implementation period of the project is estimated at 20 months as detailed under:
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon, Tahsil: Danagadi. District: Jajpur
in Qdisha

Table 8.1: Project Implementation Schedule

Project Module Start Date End Date
Land Acquisition & Statutory Clearances
) Zero date
(Consent to Establish etc.)
Environmental clearance Zero date 11" month
Basic engineering Zero date 3" month
Detail engineering 2" month 5™ month
Tendering, security and order placement 4™ month 12" month
Procurement of equipment, pipelines
electrical 5" month 16" month
Utilities & Infrastructures 8" month 11" month
Synchronization 15™ month 16" month
Consent to Operate 16" month 19" month
Trial Run of Production 19" month 20" month
Comuinercial Production 20" month

8.2 Estimated project cost along with apalysis in terms of the economic viability of the

Project

The overall cost of the project is estimated at Rs. 203.72 Crores, the breakup of which is

as under:
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100.000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District: Jajpur
in Odisha

Table 8.2: Cost breakup

Particulars Cost in Rs. Crores
Land (Leased land) 5.58
Land Development Cost 34
Building & Civil Works 20.59
Plant & Machinery 110.67
Miscellaneous Fixed Assets 16.95
Contingency 3.79
Preliminary & Pre-Operative Expense 5.29
Margin for Working Capital 11.04
Interest During Construction 12.21
EMP cost 14.20
Total Cost 203.72

Other expenditure under this head includes fees to be paid towards legal expenses for fees
payable to the lenders’ and owner’s legal counsel, insurance advisor’s fees, startup fuel,
construction power, employees recruitment, training and salaries, appraisal fees, merchant
banker’s fees, upfront fees to lenders, advisors fees, etc.

Total capital Cost for Environmental Pollution Control Measures Rs. 14.20 Crores. Recurring

cost per annum for Environment Pollution Control Measures Rs. 2.165 Crores.
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi. District: Jajpur
in Odisha

Table 8.3: Cost of Environment Management

S. No Unit Detail (l(l::.liﬁ%li(:'its) TOt;::‘{:lu::rrlonrges(;OSt
1 Air APCD 7.18 0.85
Management
2 Waste  Water | ETP, STP and maintenance 1.66 0.45
Management
3 Noise Maintenance of instruments 0.78 0.15
Management
4 Hazardous Proper collection, Safe 0.55 0.13
Waste Handling, Storage within
Management premises and disposal of
waste to recyclers, etc as
applicable
5 Fire & Safety Fire Extinguishers, Fire 1.33 0.06
hydrant system
6 Env. CEMS 2.00 0.45
Monitoring
7 Green Belt Plantation 0.45 0.05
Development
8 Occupational Medical Health checkup, 0.25 0.025
Health PPE
Total 14.20 2.165
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100,000 TPA Coal tar Distillation Plant at Village Jakhapura & Kachharigaon. Tahsil: Danagadi, District:
Jajpur in Odisha

Chapter-9
9. AMNALYSIS OF PROPOSAL

1

9. Financial and soeial benefits with special emphasis on the besefif to the local people

including tribal, population, if any in the area

The proposed configuration will have the following benefits:

o Direct and indirect employment opportunities will be generated which will result in the
growth and development of the surrounding areas.

. The project will improve the socio-economic condition and also it will raise the living
standard of the local population.

o Special emphasis on financial and social benefits will be given to the local people including
the tribal population, if any, in the area. Development of social amenities will be in the form
of medical facilities, education and the creation of self-help groups.

. No adverse effect on the environment is envisaged as proper mitigation measures will be
taken up for the same.

° It will add to the revenue generation of the District /State.

° The project will take into account measures for the socio-economic upliftment & welfare of
nearby villages.

) Local infrastructure development

° Social Afforestation

e Extending support to games, sports, and culture to the local community

o Health and medical facilities

o Social awareness programs will further improve the quality of life and standard of living
such as sanitation and hygiene.

o Financial assistance to talented and poor students for higher studies.

i ;(.1 SEN \

S ”
L"\“: ;[ ‘ Visionte }\h( onsultane \L \u“\mu\ Pyl Lpd fORITYY WA RY ‘F,.L\
t Fncire Exguecring Comswinng Coll ) 2 s [

e | ' J e H 3 73802/18] Page]_
’ )!RY DATE j bj

17 12.28 l{,".'*j



' ' "F"
D3 C2dm PIGYRY, QUG
OFFICE OF THE TAHASILDAR, DANAGADI

QOI0IE §AR - 0999 - IR IR . - 6nm : tdrdanagadi@gmail.com aR-988099

Letter No 2544 Dt oF- 08 25~

To
Debasis Swain S/o Dillip Kumar swain At- /Po- Harianta,Cuttack.

Sub: - Supply of Information under RTI ACT-2005.

Sir,
With reference to subject cited above, I am to enclose herewith

the required information supplied by Revenue inspector Danagadi as
you applied for the Mouza- Jakhapura.

This is for your information.
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TRANSLATED COPY

To,
The Tehsildar (PIO)
Danagadi, Jajpur

Subject: Status regarding RTI request filed by Shri Dilip Kumar Swain of Mouza — Jakhapura
Reference: Memo No. 2291, Dated: 22/07/2025

Sir,

As per your direction, the current Khatiyan of Mouza-Jakhapura has been verified. It is found that:

Khata No. 419, Plot No. 860 (Ac. 83.80 Dec., Kisam: Sal Jungle),
Khata No. 344, Plot No. 861 (Ac. 3.25 Dec., Kisam: Taila),
Khata No. 345, Plot No. 862 (Ac. 2.96 Dec., Kisam: Taila),
Khata No. 237, Plot No. 863 (Ac. 3.08 Dec., Kisam: Taila),
Khata No. 206, Plot No. 864 (Ac. 7.27 Dec., Kisam: Taila),
Khata No. 419, Plot No. 865 (Ac. 55.00 Dec., Kisam: Sal Jungle)

These details are recorded in the land records.

Hence, the above report is submitted for your kind consideration.
Yours faithfully

Revenue Inspector
Danagadi Circle
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01/09/2025, 09:11 NGT lens on illegal transfer of forest land for industry

INDIAN EXPRESS
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I Odisha

NGT lens on illegal transfer of forest land for industry
The petition was filed by three residents of Sundargarh district alleging illegal
transfer of 6.36 acres of forest land to private companies for industrial purposes.

%  Add as a preferred
source on Google

National Green Tribunal (NGT) File photo | PTI

Express News Service

Updated on: 04 Jul 2025, 9:03 am - 1 min read
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CUTTACK: The National Green;Trlbﬁmiiliﬁ%H‘ 'deast zone bench in Kolkatf
has admitted a petition filed b tbrg?g f@snd@i% 8 'ndargarh district alle
illegal transfer of 6.36 acres of ofgstslﬂrgggé@r /companies for industrial
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01/09/2025, 09:11 NGT lens on illegal transfer of forest land for industry

SINDIAN EXPRESS
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Sanrakshan Evam Samvardhan Adhiniyam, 2023 and the Forest Conservation

Act, 1980.

The petitioners alleged that Orissa Industrial Infrastructure Development
Corporation (IDCO) had provisionally allotted the forest land to two private
companies for setting up steel, iron and ferro alloys units without securing
the mandatory clearance from the central government under Section 2 of the
Forest Conservation Act.

Representing the petitioners, advocates Sankar Prasad Pani and Ashutosh
Padhy appeared virtually before the bench comprising Judicial Member
Justice B Amit Sthalekar and Expert Member Dr Arun Kumar Verma. Taking
note of the allegations, the bench issued notices to the state government,
IDCO, the Union of India, and the Ministry of Environment, Forests and
Climate Change. “All the respondents shall file their counter-affidavits within
four weeks. List on August 21, 2025,” the bench directed.

According to the petition, the land in question is part of a dense forest in a
Schedul.ed VArea: which en]oys special constltutloPal p]i #>  Add as a preferred
predominantly tribal population. It was further claimed

1

J source on Google
activities by the companies pose a serious environmente. ey ooeeee

hundreds of trees at risk of being felled.

Follow The New Indian Express channel on WhatsApp_

Download the TNIE app to stay with us and follow the latest

National Green Tribunal
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01/09/2025, 09:10 NGT: ‘forest Land Transfer' To Idco Under Ngt Scanner | Cuttack News - Times of India
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‘Forest land transfer’ to IDCO under NGT scanner L C]
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‘Forest land transfer’ to IDCO under NGT
scanner
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Cuttack: The alleged transfer of forest
land in favour of Industrial

Infrastructure Development Corporation
of Odisha (IDCO) in Angul district’s
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The bench of B Amit Sthalekar (judicial member) and Arun Kumar Verma (expert
member) felt the “matter requires consideration” and posted it to Nov 21 for
hearing along with the counter affidavits from respondents.

The bench also issued notices to the Angul district collector and divisional forest
officer as well as the Chendipada tehsildar for filing of counter affidavits within
four weeks.
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The forest department has called three John Deere employees for an inquiry into

the alleged failure to translocate 14 scheduled trees at their Sanaswadi plant.
Despite a bond ensuring safe translocation, remnants of the trees were found
buried under a tar road. The company denies all allegations and claims no wildlife
was affected.
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Dark times await Odisha’s Talabira as forests
razed for mining

. MemiEh|Kamar Comments Share article

27 Dec 2019 Odisha

« Over a span of few days, thousands of trees from the forests around Talabira area in Odisha’s Sambalpur
region have been cut down for a coal mining project.

o While villagers and local environmentalists claim that more than 40,000 trees have been cut, the local
officials claim the number of trees cut is 17,000.
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Till less than a month ago, a lush forest area in Talabira village in Odisha’s Sambalpur district was
standing tall, with trees several decades old. The morning of December 7, 2019, however, marked the
beginning of the end of this green expanse. As the winter breeze swept into the forest areas of
Sambalpur district in Odisha, hundreds of personnel of security forces rushed in these areas, particularly
near Talabira village. Local people said they had infact seen security personnel from Odisha police,
Central Industriat Security Force (CISF) and others, parading the village roads near the forest areas, a
couple of days earlier and guarding the gates leading to the forests.

The high security in this green patch in eastern India was to facilitate smooth, large-scale felling of
thousands of trees and prevent any opposition. What is left now is an expanse of tree stubs that remain
from the mass axing activity. Officials and labourers load the trunks of cut trees onto trucks to clear the
forest for mining and claim that the cut trees are being taken away for transplantation.
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In this area, an opencast coal mining project of central government-owned NLC (Neyveli Lignite
Corporation Limited) is expected to come up. The company is reported to invest more than Rs. 170 billion
(Rs. 17,000 crore) to produce 20 million tonnes of coal per year from the Talabira coal blocks to power
4,200 MW of its thermal power projects.

For the villagers who live in the area, the mass felling of trees in a matter of few days negated decades of
their personal efforts and investments to conserve the resource-rich forest.

Villagers look at the tree stubs that remain after a mass felling of trees earlier this month. Photo by Manish Kumar.

But as the news spread and activities for large scale tree felling began in the area in December, the worst
fears of the villagers came true. The state government with the involvement of the Odisha Forest
Development Corporation (OFDC) had started felling trees in the Talabira Il and Talabira Ilt coal blocks.
Talabira, a revenue village consists of five hamlets —Budhia Palli, Munda Pada, Padhan Palli, Khatun Pada
and Padar.

“We heard the sounds of machines cutting the trees. We also saw large logs of trunks stored in the forest
areas but could do nothing. Many trucks also were seen on village roads taking the uprooted trees to
other areas. Security cordon started five kilometres away from the site,” Hemant Rout, a villager from
Khinda close to Talabira, told Mongabay-India.

He said that the commencement of the activities raised concerns about the fate of the villagers but the
local administration did not come forward to explain much or allay the fears of the local community.

The villagers told Mongabay-india that parts of the forest that had been razed down had been protected
over decades by the local Talabira Gramya Jungle Committee.
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Piles of felled trees in the Talabira forest. Photo by Manish Kumar.

The current guard deployed by the local villagers said the government snatched from them the forest
that he and the villagers protected from ages.

“It was a very old tradition. The villagers used to contribute three kilograms of rice per family to the
forest guard besides some money. Before me, many other guards have guarded the forests. | have been
protecting the forest for 18 years now from timber mafias and other threats. Without protection, the
green cover could not have survived this tong,” Achutya Budhia, the local guard, told Mongabay-india.

Thousands of trees to be sacrificed for coal

Talabira 1l and Talabira I are coal blocks near the Talabira village, allocated to the Chennai-based NLC, in
20186, for coal mining. In 2018, Talabira (Odisha) Mining Pvt Ltd (TOMPL), a subsidiary of Adani Enterprises
Limited signed an agreement with NLC for being the developer and operator for the coal blocks.

The coal blocks lie close to the Sambalpur-tharsuguda district boundary which is near the state highway
10, connecting the two district headquarters in Western Odisha. A total of 1,038.187 hectares of forest
land in the Sambalpur and Jharsuguda forest divisions is planned to be diverted to pave way for the coal
mining project.

According to the Odisha government, of the 1,038.187 hectares of forest land that is to be diverted for the
project, 192.62 hectares lies in Sambalpur forest division while the larger chunk lies within the
Jharsuguda division. Tree felling has started in Sambalpur while trees in Jharsuguda will be cut down in
the next phase.

Though the local environmentalists claimed that more than 40,000 trees have been cut down till date
(December 20, 2019), the officials refute the charge. According to an OFDC official, only 17,000 trees have
been cut down, as of December 20. The target number of trees to be cut, as per the inspection report, is
130,721. The OFDC official, while requesting anonymity, claimed that the cutting process in Sambalpur
district is now almost over.

While the initial tree felling in the Sambalpur forest division has created ripples among the local
community and environmentalists, the large scale destruction of trees in the next phase in the

fa —R y uda Forest Division is likely to generate more opposition.
™ :
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Villagers of Talabira mourn the loss of the trees. Photo by Manish Kumar.

However, the NLC india in their statement has claimed that to compensate for the tree felling at Talabira
Il and Talabira lll, large scale afforestation will be taken up in addition to the rehabilitation of the
aggrieved villagers.

“Our drive to plant and protect 25,86,700 trees inside and outside the mining lease area of Talabira Il and
IN1is higher than what is prescribed by the relevant regulations for protecting and nurturing the
environment. Local plants such as Sirisa, Barakoli, Ambada, Mango, Jackfruits and bamboo will be
cultivated to develop vibrancy in the ecology,” said NLC in a statement.

NLC also said that the aggrieved villagers will be compensated with pucca {permanent) houses and Rs.
1.34 billion (Rs 134.36 crore) will be deposited with the Odisha Compensatory Afforestation Fund
Management and Planning Authority {CAMPA) account for further afforestation works in lieu of trees
being cut for this project.

Sambalpur Collector Subham Saxena did not respond to Mongabay-India’s queries.

Officials and experts disagree on whether norms adhered to

While officials claim the felling activity is being done as per norms, legal experts who visited the site,
claimed violation of official narms in tree cutting.
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Security forces in Talabira guard the tree felling exercise. Photo by Manish Kumar.

Sankar Prasad Pani, a lawyer with the National Green Tribunal {NGT), said that as per the government’s
own admission they are using 30 tree cutting machines per day and each machine is capable of uprooting
a tree within five minutes.

At these speed levels and the number of machines, the number of trees axed could be much higher than
what is claimed by the government, said Pani.

He also hinted at a possible flouting of norms while felling the trees. “For felling of trees, the marking of
trees is to be done (as per the Orissa Forest Act, 1972). But marking was not done as it was affected due
to protests. |t may happen that some trees which are not numbered are also cut. Law says stumps of
trees should be there for counting process which was no more there. It was totally a level ground,” Prasad
told Mongabay-India about his visit to the site after the felling of the trees.

Some villagers also claimed that in the haste of achieving the target in less time, the government
agencies had also cut down trees from the private land. “We suddenly noticed big trees standing on our
private land near the forest areas were also cut down. This means they are cutting the trees without
properly marking them. To prevent this, many of us have now demarcated our land with boundaries,” said
Tinku Budhia, a resident of Budhi Pani, on the periphery of Talabira forests.

Government documents claim that the forests in this part of Odisha host plant species like — Sal ( Shorea
robusta), Mahul {(Madhuca indica), Asan (Terminalia tomentosa), Dhaura (Anogeissus latifolia), Jamun
(Syzyzium cumini), Mango (Mangifera indica), Char (Buchanania lanzan), etc. The faunal species in the area
are snake, squirrel, jackal, mongoose and others.

https://india.mongabay.com/2019/12/dark-times-await-odishas-talabira-as-forests-razed-for-mining/ 10/11/25, 12:04 PM
Page § of 11

160



A tree transplanting vehicle at Talabira. Photo by Manish Kumar.

Tribal rights activists claim that the forest has rich biodiversity and a threat to this could be disastrous.
Tribal rights and livelihood expert Y. Giri Rao from Bhubaneswar said, “FAC (Forest Advisory Committee)
mentions that more than 135,000 trees (1.35 lakh) would be felled. Out of total trees, 69 percent trees are
of diameter more than 60 centimetres. it indicates the good health of the forest. Further, the report
mentions that soil and regeneration health of forest area is good. The villagers have been protecting it
since the 1980s. The village also got a certificate from the forest department for their contribution for the
conservation of forests.”

»

Ib Valley is a severely polluted region

The proposed site of Talabira Il and Talabira Ill is next to the Ib Valley in the Jharsuguda district which has
been identified as the “severely polluted area” as per the Comprehensive Environmental Pollution index
{CEPI) of the Central Pollution Control Board. Several extractive industries and coal mines are spread
along its length. Ib Valley is said to be one of the most polluting industrial regions of Odisha.

As per the 2018 findings, it has a CEPI Index of 66.35, which is close to the levels of a critically potluted
area. Environmentalists warn that such a project could add up to the already over-burdened area of Ib
Valley and can potentially interfere with the ecology of the area.

https://india.mongabay.com/2019/12/dark-times-await-odishas-talabira-as-forests-razed-for-mining/ 10/11/25, 12:04 PM
Page 6 of 11

161



01/09/2025, 09:14

Adani pilloried for forestry destruction in Orissa
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Adani pilloried for forestry destruction in Orissa
Published by MAC on 2020-01-06
Source: Peoples Archive of Rural India

As 2019 drew to an end, it's hardly any suprise that the huge Adani
corporation left its destructive mark on another forested area, where
the prime victims are indigenous people.

‘We believe 15,000 trees have already been cut’

For two weeks now, innumerable trees are being cut to make way for the
Talabira coal mine in Odisha. The villagers are heartbroken and
intimidated, allege forged consent, and plan to oppose this destruction

Chitrangada Choudhury

PARI (Peoples Archive of Rural India)

18 December 2019

“The impact of felling 130,721 trees will be negligible.”

That is what a senior forest department official, the Regional Chief
Conservator of Forests, Sambalpur Division, wrote in February 2014, He was
recommending that 2,500 acres of forestland in the villages of Talabira

and Patrapali, on the border of Odisha’s Sambalpur and Jharsuguda
districts, be handed over for a coal mine.

The residents of the two villages haven't seen these documents in English,
drafted by forest officials, that culminated in the forest clearance for

the Talabira II and III Open Cast Coal Mine in March 2019. But the people
here could not agree less with the official’s opinion - who is,

ironically, a designated ‘conservator’.

Over the past two weeks, Adani Enterprises, the mine developer and
operator, has felled thousands of trees (how many exactly, remains
unclear) as it begins work on the Talabira mine. The villagers say no
notice was given. And many of them - in this village of 2150 people
(Census 2011) - are heartbroken, angry and intimidated that a forest they
say they have conserved for decades is being torn down before their eyes,
with the help of the police and the state armed forces personnel.

The most immediate impact on the ground at the moment is the tree felling.
The destruction began before dawn on December 5, villagers say. Manas
Salima, a young man in Mundapada, a predominantly Munda Adivasi hamlet of
Talabira, says, “We had barely woken up when they suddenly came and
started cutting trees. Word spread, and, villagers rushed to stop it, but

there was heavy police deployment ar:.gunﬂ:‘ O(

ask him to stop this massacre of+ uy’tr "’5ay§~é\ho \undapada
resident, Fakira Budhiya. “But! weJWere ‘t6ld thatWhoey ?es against the
company, or tries to stop their wgr‘< Twvill fidce cas@?a’m
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Talabira and Patrapali are sprawling villages located amidst dense mixed
deciduous forests - and the green canopy provides instant relief on the

hot December afternoon when I visited. The Jharsuguda region with multiple
coal mines, sponge iron plants and other industries, records some of
Odisha’s highest temperatures each year.

In the villages here, where the major communities include Munda and Gond
Adivasis, the people mainly depend on cultivating paddy and vegetables,
and on procuring forest produce. Beneath their lands lie rich seams of

coal.

"The forest gives us mahul [mahua], sal sap, firewood, mushrooms, roots,
tubers, leaves, and grass to make and sell brooms,” says Bimla Munda. “How
can the forest department say that cutting over 1 lakh trees will have no
impact?”

It is to get to this coal that the giant sal and mahua trees now lie axed

to the ground in the forests of Talabira village. In a large clearing some
distance away, hundreds of freshly logged trees are piled up. An Adani
company employee at the site, who declined to give his name, said "7,000
trees have been cut so far.” He then refused to respond to any further
questions, and only said, “it would not be right” to provide even a name
and contact for a person in the company who would speak to the media.

On the road leading to the villages, we saw a group of Odisha State Armed
Force men, and asked why they were there. One of them said, “"Because trees
are being cut.” He said security personnel were deployed in sections of

the forest where tree cutting was underway. While we were speaking, one of
his colleagues called someone on his cell phone to report our presence in

the village.

The Talabira II and III coal mine was awarded to the public sector
undertaking Neyveli Lignite Corporation Limited, which in 2018 gave a
contract to develop and operate the mine to Adani Enterprises Limited
(AEL). In a statement to the Press Trust of India (reported in the media
at that time), AEL said that the mine would generate revenues of over Rs,
12,000 crores. Talabira I is an adjoining open cast mine in Sambalpur
district, acquired by the GMR group in 2015, and has, their site says, 9
million tonnes of coal.

Left: While a forest department signboard in Patrapali advocates forest
protection, officials have issued a clearance for the coal mine, noting

that the effect of cutting of 1.3 lakh trees 'will be negligible'. Centre:

Bijli Munda of Mundapada, Talabira, with the brooms she makes with forest
produce, which she will sell for Rs. 20-25 each. Right: Brooms drying
outside houses here; these are just one of the many forest products from
which villagers make a livelihood

According to the forest clearance documents submitted to the central
government by the Forest and Environment Department of Odisha, the mine
(11 and III) will cover a total of 4,700 acres of land, and displace 1,894
families, including 443 Scheduled Caste families and 575 Scheduled Tribe
families.

“We believe 14,000-15,000 trees have already been cut,” says Bhakatram

Bhoi, “and it is still going on.” He is president of the Forest htse

Committee in Talabira. (These are village-level commluﬁs%

under the Forest Rights Act (FRA) of 2006 to plan and’ morﬁto‘r,ERA gted

activities, including conservation and the filing of forestﬂghfs 4*'-

claims.) “Even I cannot tell you how many trees they have/cuis i fe: aaa@\ -7 \
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Rina Munda, a resident of Mundapada, adds, “Our ancestors originally lived
in these forests and protected them. We have learnt to do the same. Every
family would contribute three kilos of rice or money for thengapalli [a
forest protection tradition in Odisha whereby community members patrol
forests to prevent timber felling and smuggling].”

“And now we are not even being allowed to go into it the very forests we
have protected and nurtured,” says Suder Munda, with a pained expression,
as villagers gather around the local school to discuss how to resist the
destruction. She adds, "We are feeling great sadness looking at how they
are cutting our trees. I feel like our loved ones are dying.”

The villagers emphasise they have been conserving the forests since

decades. “"Where was the government then?” asks an elderly Suru Munda. “Now
that the company wants it, the government is saying the forest is theirs,

and we should back off.” Achyut Budhia, another elderly man, who villagers

say was among those who served on patrol duty for several years, adds, "I

had tears in my eyes when I saw the felled trees. We protected them like

our children.”

“Many of us have not been able to sleep at night since this tree cutting
began,” says Hemant Rout, a member of the Forest Rights Committee in
Talabira village.

Ranjan Panda, a Sambalpur-based environmentalist, who works on issues of
climate change and water, says the villagers' efforts to save the forests

are particularly significant because Jharsuguda and the Ib Valley region

are among the major pollution hotspots in the country. "It doesn't make

any sense to build new coal mines and power plants in an area already
suffering from severe water scarcity, heat and pollution due to excessive
concentration of mining, power and industrial activities," he says.
“Chopping off 130,721 full grown natural tree species in this location

will further aggravate the multiple stresses of the people and the

ecology, making it an inhabitable place.”

Many villagers express this view too, and refer to the rising temperatures
in the region. Vinod Munda says, “It will become impossible to live here,
if the forest is destroyed. If a villager cuts a tree, we would be put in

jail. Then how is the company cutting so many trees, with the support of
the police?”

The road to neighbouring Patrapali village winds through dense sal forest.
Here, the sawing machines are yet to reach, and residents say they will
not allow a single tree to be cut. “If the administration uses force

against us, you might see another Kalinganagar”, said Dilip Sahu, “because
this entire affair is illegal.” He is referring to the death of 13

Adivasis in 2006 in police firing during protests against the acquisition

of land by the state government for a steel plant by Tata Steel Ltd in the
state’s coastal district of Jajpur.

The Forest Rights Act states that forest clearance - that is, ‘diverting’

forestland for non-forest uses such as mining - can be awarded only after

certain procedures have been followed, including these: first, the

villages where forestland is to be diverted have to hold gram sabhas and

award or withhold their prior informed consent to the proposed diversion,

after all relevant details have been placed before them. Second, there

should be no pending individual or community forest rights cl/ms oﬁ‘th&

land to be diverted. / (
A

q

Sanjukta Sahu, sarpanch of Patrapali and president of the \nIJa e. Emre:s«tL N N 1; 3
Rights Committee, says the gram sabha resolutions, on the baSls. ofw tch ‘\., " |
the central Mlnlstry of EnV|ronment Forest and Climatg Changé awar‘dé.d }l
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for 715 acres of land. The administration has still not processed our
claim in seven years, and now we are learning that the company has got the
forest. How can that happen?.”

Dilip Sahu of Patrapali says that over 200 households in the village are
families who were displaced by the Hirakud dam in Sambalpur district,
around 50 kilometres from Patrapali, the mid-1950s. “If this forest is
given to coal mining, we will be displaced again. Should we live our
entire lives in displacement, caught between dams and mines?.”

Residents of Talabira too allege that the gram sabha consent resolution of
their village has been forged for the forest clearance. They show their
written complaints about this sent in October to several authorities

across the state government. “It is all done through forgery. We have
never given our consent to this forest being cut,” says Sushma Patra, a
ward member. Rout said, “On the contrary, our Talabira Gramya Jungle
Committee wrote to the collector on May 28, 2012, to award recognition to
our rights to the forest under the FRA, and we have submitted a copy of
this in our written complaint to the authorities about the consent

forgery.”

Kanchi Kohli, senior researcher, Centre for Policy Research, New Delhi,
who has studied the Talabira forest clearance documents says, "In general,
forest diversion processes have been extremely opaque. Affected people
hardly ever have access to inspection reports and recommendations for
approval. The Talabira case is symptomatic of this problem. It is only
when tree felling activity took place that villagers got a sense of the

scale of the mine expansion on forest areas whether historical rights
persist.”

A reading of the documents, Kohli adds, “clearly reveals casual site
inspection reports and piecemeal appraisals. The impact of felling 1.3

lakh trees is recorded as being negligible and never questioned. The gram
sabha resolutions have not been verified by the forest advisory committee
of the environment ministry. In all, there appear to be serious legal
lacunae in the forest diversion process."

The authorities must listen to the villagers' protests, adds Ranjan Panda.
"Coal is the biggest climate culprit and the entire world is trying to
phase out from coal fired power plants to mitigate impacts of climate
change.”

“The government does not make any effort to publicise the Forest Rights
Act among people in the villages. We filed claims with our own effort. And
we have protected this forest from before there was any law,” says Dilip
Sahu. “Today the government claims that we villagers have consented to
giving our forests to the company. 1 want to then ask them, ‘If you have
our consent, why do you have to deploy so much police force in our
villages for the company to cut our trees?.”

Chitrangada Choudhury is an independent journalist, and a member of the
core group of the People’s Archive of Rural India.
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' 41 | Summary
The Talabira forest in Sambalpur district is on the verge
of being wiped out. On 9 and 10 December 2019, more
than 40,000 trees were cut for an open cast coal mine.
The move came after the Ministry of Environment,
Forests and Climate Change granted Stage || cl= SRANce
to divert 1,038 hectares of forestland for- tlﬁ’ rﬁini‘(gb P
project on 28 March 2019. O -.“‘:/"_'“““f“ f-;ﬁr-
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mine to Hindalco was, in fact, at the centre of the coal
scam. Following the Supreme Court’s order on 24
September 2014, cancelling the allocation of 214 coal
mines to various private and state-owned corporations
terming it illegal, the Talabira Il and Il coal blocks were
re-allotted to NLC India Limited in July 2018. A
subsidiary of the Adani Group, Talabira (Odisha) Mining
Private Limited signed an agreement with NLC in the
same year to develop and operate the coal blocks. Coal
mining activities commenced from April 2020.

According to the letter submitted to the Central
government by the Forest and Environment Department
of Odisha seeking approval for the mining, the project in
the two blocks will displace 1,894 families, including 443
Scheduled Caste families and 575 Scheduled Tribe
households.

The forest dwellers depend on the Sal trees dominant in
the forest for their food and livelihood. The 'mahua’ they
collect from the forest provides them income worth at
least four months. Besides selling tubers, millets and
mushrooms, the tribals also make plates out of Sal
leaves, which they sell in the market.

But the forest dwellers do not have titles under the
Forest Rights Act (FRA) because they never filed any
claims for forest rights. “We thought this is our forest and
no one can take it from us... Therefore, we never applied
for rights under the FRA,” Hemant Kumar Raut, a
resident of Khinda village, told Down To Earth.

This is a violation of the law as “the FRA rules, 2012,
require that the concerned officials raise awareness
about the Act and its provisions. This is especially
important if no claims are forthcoming and can enable
the process of filing claims,” Kanchi Kohli, senior
researcher at the Centre for Policy Research, told Down
Jo Earth.

Between 2005 and 2008, notices were issued for th.a -
acquisition of land for the coal mine under Ir L
Bearing Areas (Acquisition & Development) AQ?- 957 Tn\ “T

August 2009, the Government of India Lssued a farmal‘ EN g .g
notification stating that acquisition of nearly Z2¢1 & & 'P‘\
hectares of land for the Talabira Il and il coal’ mtmng Uf' * !r
projects was complete. "4 A2 28 N

'\-" .,
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A news report quotes members of the Talabira Village

Assembly as saying that they never gave consent for the

diversion of forestland. The families also claim that the
government has not offered any rehabilitation package
to those who are dependent on the forest for their
livelihood.

Villagers have been staging a sit-in protest at the site for
the open-cast mine since February 10, 2020. On
February 13, at least 15 people from Budhiapali village
were airested by the police for protesting against the
mining project. They were released on bail two days
later.

Meanwhile, Raut and other villagers claim that the NLC
has tried to bribe them. "They selected a few people
from one village and paid them Rs 4,000-5,000 and
promised to continue to pay more in instalments. In the
next month, some other people were bribed. But when
they did not receive the next instalment, they realised
they were being cheated, Raut told The Wire.

According to a report by Adani Watch, many families
have been denied compensation for not having proper
land records. In March 2020, women from Majhipada
village protested against the same but the
demonstrations were suppressed by the local police.

In a petition filed before the National Green Tribunal in
2016, locals raised concerns over violation of conditions
of Environmental Clearance by Project Proponents,
demanding accountability. In 2020, the tribunal held
them accountable for violation of the conditions
including indiscriminate disposal of overburden
generated being dumped on agricultural lands. A fine of
Rs 2.5 crore was imposed on Adani Group (REL) and Rs
7.5 crore on Aditya Birla Group’s Hindalco Industries
Limited for such violations.

The order was appealed before the Supreme Court by
Adani Group (REL), which was dismissed. The apex

court directed the companies to pay the interim penalties

imposed by NGT. The amount received vgas-dirgi{e;i{c;
be held in a separate account by the Od:é'hﬁ St

Pollution Control Board and be used aécofdmg to thex’?'
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violations. The panel conducted a field investigation in
early March 2022 but is yet to = t its findings.

Despite fines being imposed, ov den dumping
persists in many villages like Budhlapalll, rendering the
land infertile, contaminating groundwater, and causing
air pollution. Unfortunately, this is forcing families to
consider leaving these areas in the future. On 8 March
2022, Sambalpur police arrested 13 men for allegedly
resisting the dumping of overburden from the Talabira Il
coal mine.

During an EAC meeting held on 14 March 2023, it was
discovered that there is Sigi'l'fi-“--':%."1' non-compliance
regarding_environmental clear . This includes the
failure to install pollution control systems at the Talabira
Il and Il mines, as well as inadequate efforts to develop
greenery around these sites among others.

Furthermore, the development of the 2400 MW Thearmal

Plant at Talabira through NLC India lelted has already

started. On 2 February 2024, the Prime Minister laid the
foundation stone of the plant.
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Whether the Project has been Delayed No

Significance of Land to Land Owners/Users

Other Natural Resource
extraction/dependence, Commercial

Total investment involved (in Crores): % 17000

Type of investment: Investment Expected

Year of Estimation 2019

Page Number In Investment Document: 1

Has the Conflict Ended? No
Legal Data

Categories of Legislations Involved in the Conflict

Forest and Scheduled Area Governance Laws, Land
Acquisition Laws

Legislations/Policies Involved
Forest (Conservation) Act, 1980

Section 2 [Prior approval of the Central government
required for use of forestland for non-forest purposes]

Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006

Section 4(1)[ Recognizes and vests forest rights in eligible
individuals]; Section 5 [No member of a forest dwelling

Scheduled Tribe or other traditional forest dweller shall be
evicted or removed from forest land under his occupation

till the recognition and venﬁcatph’grore@els complete.]

Scheduled Tribes and Othér { 'gxa‘altfo'“' Dwellers
(Recognition of Forest R|ghts Amengm u-lys; 2012

Rule 6(k) [Duty of Sub- D1v|$“|0hal Leve1 Camruuﬁfg;:d raise
awareness regarding the ob]ectlv@s and, pr@ﬁedures,!under

the Act] \ ‘.\ 31 12.28

N Y
hnps:H\muw.land::onflictwatchﬂrgfcnnﬂil::tsMU-OOD-trees-cu!—in»ndish’b)sﬁiiablm-fep:d%l o@‘-‘atpd coal-mine# 1 70 5/9
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Forest (Conservation) Amendment Rules, 2016

Rule 6(3)(e)(ii) [The District Collector shall- (i) complete the
process of recognition and vesting of forest rights in
accordance with Forest Rights Act for the entire forest land
indicated in the proposal; (ii) obtain consent of each Gram
Sabha having jurisdiction over the whole or a part of the
forest land indicated in the proposal for the diversion]

Environmental Impact Assessment Notification, 2006

Clause 2 (i) [Projects for mining of minerals to obtain prior
environmental clearance from the Central Government];
Clause 7.lIL(ji) [(a) A public hearing at the site or in its close
proximity to be carried out in the manner prescribed for
ascertaining concerns of local affected persons; (b) obtain
responses in writing from other concerned persons having
a plausible stake in the environmental aspects of the
project or activity]

Environment Protection Rules, 1986

Section 3 [Allows the central government to take all
necessary measures to protect and improve the quality of
the environment and prevent, control, and abate
environmental pollution]; Section 5 [Provides authority to
issue directions, including closure, prohibition, or
regulation of any industry to protect the environmentj;
Section 7 [No person carrying on any industry, operation or
process shall discharge or emit or permit to be discharged
or emitted any environmental pollutant in excess of such
standards as may be prescribed.]

Orissa Mining Corporation Limited v. Ministry of
Environment and Forest and Others, Writ Petition (Civil)
No. 180 of 2011 (Supreme Court of India)

[The Court was of the view that gramsabha has a
significant role to play in safeguarding customary and
religious rights and in particular the community forest
resource rights. The court had upheld the centrality of
gramsabha in its judgment]

Odisha Resettlement and Rehabilitation Policy, 2006

Clause 4(a) [Within 2 months of publication of notice for
acquisition of land a socio economic survey would be
undertaken for identification of displaced families and their
socio economic baseline] Clause 7 [Rehabilitation
&resettlement plan shall be prepared by the Collector after
due consultation with displaced communities. Such plan
should address specific needs of women; vulnerable and
indigenous communities.]; Clause 7(iii)[Gramsabhas shall
be consulted]; Clause 7(vii) [District administration and
project authorities shall be jointly responsible for ehsuring
the benefits of R&R reach the beneficidries in a timebound
manner]; Clause 8 Type lI[Those who are displaced from
mining projects shall get employment, training forsglf

https://www.landconﬂictwatch.org/conﬂicts/40-000-trees-cut—in-odisha;s-talabira—fof-ad ani—,apera?téd;i::bal—mine# 1 7 1
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employment, convertible preference share, homestead
land, assistance for self relocation, house building
assistance, shops and service units subject to conditions];
Clause 12 [Provides special benefits to displaced
indigenous families and primitive tribal groups]

Whether claims/objections were made as per Yes
procedure in the relevant statute

What was the claim(s)/objection(s) raised by the community?

Claim for rehabilitation packages and recognition of rights
under the FRA.

What was the Decision of the Concerned Government
Department?

Claim for rehabilitation packages and recognition of rights
under the FRA.

Legal Processes and Loopholes Non-
Enabling the Conflict: implementation/violation
of FRA

Non-rehabilitation of
displaced people

Legal Status: In Court

Status of Case In Court Disposed

Whether any adjudicatory body was approached Yes

Name of the adjudicatory body National Green Tribunal

Name(s) of the Court(s) Supreme Court

ﬁaseb Original Application No. 40/2016/EZ and Original Application No. 17/2016/EZ
umber

Main Reasoning/Decision of court

NGT held that while liability of Hindalco for breach of EC

conditions dated 08.11.2011 remains, the BEL is also not
absolved of compliance with EC coridlt{onp’ irview of
order of EC dated 16.04.2015. NGT field t—ha%a imary
liability is of Hindalco as OB dumps were fi 9 by
Hindalco and dumping was dane beyond»i a@es:qrf_j,éd
dump sites. But once lease waSrtaken aver-y REL, i, I

remained under an obllgatlon tci comply; with the EQ’;

\ 311228 w f :
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conditions and to manage the overburden consistent with
environmental norms and obligations. Hence NGT
apportioned the liability between Hindalco and REL in the
ratio of 75:25 percent. Pending further decision, NGT
directed Hindalco to deposit ¥7.5 crore and REL to deposit
%2.5 crore to meet the assessed compensation and cost of
remediation. Supreme Court in its order stated that they
could find no error in the order of the National Green
Tribunal

Legal Supporting Documents

Major Human Rights Arrest/detention/imprisonment
Violations Related to the

Conflict:

Whether criminal law was used against protestors: No

Reported Details of the Violation:

On February 13, at least 15 people from Budhiapali village
were arrested by the police for protesting against the
mining project.

Date of Violation February 12, 2020

Location of Violation Budhiapali village

Additional Information

Government Departments Involved in the Conflict:

Odisha Forest Department, NLC India Limited

Did LCW Approach Government Authorities for No
Comments?
Corporate Parties Involved in the . Adani
Conflict: T \ FoL

ot ——— Yt

< ales NS
Did LCW Approach Corporate Parr ied rmr 5 KR oy ) o\
Comments? Haw (o "NEITARY, \ )

-i ™~ [R000. Ny 9205t | wed
' || Exoien, 20020131 %, |
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National Alliance of People's Movements
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g erer fAsT, S i

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New detlhi, the,29" January, 2025
G.S.R. 84(E)- In exercise of the powers conferred by section 21A of the Air (Prevention
and Control of Pollution) Act, 1981 (14 of 1981), the Central Government, after consultation with

Central Pollution Control Board, hereby makes the following guidelines, namely: -

CHAPTER 1
PRELIMINARY

1. Short title and commencement. - (1) These guidelines may be called the Control of Air Pollution
(Grant, Refusal or Cancellation of C onbent) C-}mdeimes 2025.

(2) They shall come into force on the date of thelrﬁ:rhlrcanon in the Official Gazette.

2. Definitions. (1) In these guidelines, unless the ccmtest, qﬂ;éhmse requires, -

87 207
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(a) "Act" means the Air (Prevention and Control of Pollution) Act, 1981;

(b) "Central Board" means the Central Pollution Control Board constituted under section 3 of the
Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(c) “Fee” means fee charged by State Boards for granting consent to establish or operate,
(d) "Form" means a form set out under the First Schedule appended to these rules,

(e) "Industrial plant” means any plant used for any industrial or trade purpose and emitting any air
pollution into the atmosphere;

(D) ‘Red’, ‘Orange’, ‘Green’ and ‘Blue’ are categories of industrial sectors / activities as categorised
by Central Pollution Control Board from time to time.

(g) “Schedule” means a Schedule appended to these guidelines;
(h) “State Board” includes the Union Territory Pollution Control Committee.

(i) The words and expression used but not defined in these guidelines and defined in the Act or rules
shall have the meaning respectively assigned to them in Act and rules.

CHAPTER 2
APPLICATION FOR CONSENT AND FEES

3. Form of application for consent and fees. - (1) Every application for consent to establish or
operate an industrial plant under section 21 of the Act shall be made in the Form set out under the
First Schedule and shall contain the particulars of the industrial plant and such other particulars as
set out in the Form and also shall be accompanied by the fee as specified by state government or
Union Territory Administration, as the case may be in accordance with provisions of para 5 of these
guidelines.

(2) Every application under section 21 of the Act shall be provided five per cent rebate on fees for
submitting application for renewal of consent to operate four months prior to the expiry of the
validity period.

(3) Every consent renewal application under section 21 of the Act shall be liable to pay late fee, at
the rate specified in the Table below:

TABLE

Sl. No. [Period of applying One time additional fee as late fee
(1) (2) (3)

1 Between 120 - 45 days of the validity 25 % of the fee.

2 Between 45 days to till the validity 50 % of the fee.

3 After expiry of validity 100 % the fee.

4. Validity period of consent. - (1) Ihﬁ CQnséht ka‘%tz?b‘hgh shall be valid for a period of five years
from the date it is granted. 7 o ~
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(2) The validity period of five years may be extended by a maximum period of two years, if an
application is made in this regard, thereby making the total period of validity seven years from the
date of grant of consent to establish.

(3) The consent to operate shall be valid for a period of-
(a) five years, in case of industrial plant of red category;
(b) ten years, in case of industrial plant of orange category;
(c) fifteen years, in case of industrial plant of green category.
(d) Additional two years, in case of blue category

5. The fee for Consent --- (1) The fee for consent to establish or operate shall be specified by the
state government or union territory administration which shall not be more than that specified in the
second schedule.

(2) The amount of fee specified under the Second Schedule is the upper limit of such fee and the
State Government may prescribe any lower amount of fee in this regard and there shall be no lower
limit for fee, which may be of any level.

(3) The amount of fee shall not be increased by more than ten per cent from the existing amount of
fee within the limit prescribed in para 5(1) and shall not be increased more than once in two years:

Provided that the amount of fee may be reduced any number of times.

6. Procedure for making enquiry on application for consent. (1) On receipt of an application for
consent, the State Board may depute any of its officers, accompanied by such other officers as may
be necessary, to visit and inspect any place or premises under the control of the applicant or the
occupier, for verifying the correctness or otherwise of the particulars furnished in the application or
for obtaining such further particulars or information, which in the opinion of such officer are
essential.

(2) The officer referred to in sub-paragraph (1), for that purpose, may inspect any place or premises
where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location
within the premises are discharged, and such officer may require the applicant or the occupier to
furnish to him any plans, specifications or other data relating to control equipment or systems or any
part thereof that he considers necessary.

(3) The officer referred to in sub-paragraph (1) shall, before visiting any of the premises of the
applicant, give notice to the applicant of his intention to do so.

(4) The applicant shall furnish to such officer all information and provide all facilities for inspection
as reasonably may be necessary.

(5) The officer referred to in sub-paragraph (1) may, befbre or after carrying out the inspection,

require the applicant to furnish him orally orin writing, such additio nal information or clarification
or to produce before him such document as he may, consxder necessary for the purpose of
investigation of the application and may. for that purpose summgn the applicant or his authorised
agent to the office of the State Board b

¢ DATE
21 12.28 "*,/

—3Y 209

N\

= A



36 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

7. Common Consent and authorization for hazardous and other wastes. -A single-step
procedure shall be adopted for granting consent under section 21 of the Act along with authorization
under the Hazardous and other wastes (Management and Transboundary movement) Rules, 2016,
as amended from time to time, for managing hazardous and other wastes.

8. Period for granting consent. - (1) Every application under section 21 of the Act shall be granted
or refused consent from the date of receipt of application in all respects within the period specified
in the table below:

TABLE

Period (in days)
Red IOraEge |Green

SL. No. |Application

1) (2) &)} 4 (&)

1 Grant or refusal of consent to establish 60 45 30

2 Grant or refusal of consent to operate, first|90 60 30
time

3 Grant or refusal of renewal of consent or({120 60 30
expansion or amendment

(2) In case the application for consent is not decided by the State Board within the period specified
under sub-paragraph (1), the case shall be referred to State Level Monitoring Committee constituted
under paragraph 15 which shall dispose of the application within thirty days from the date of its
receipt.

(3) In case of an application falling under sub-paragraph (2), the Member Secretary of the State
Board shall present the case before the Committee.

(4) While deciding on such application, the Committee shall look into causes of delay in grant or
refusal of the consent and recommend appropriate disciplinary action where the reasons of delay are
not justified and the State Board shall comply with such decision. The Committee may also
recommend presenting the case for contravention of the Act before concerned adjudicating officer
under section 39B of the Act.

CHAPTER 3
CRITERIA FOR ESTABLISHMENT OF INDUSTRIAL PLANT

9. Procedure for selection of location. - (1) Restrictions on establishing an industrial plant at a
location may be imposed taking into account the technological and scientific developments that have
taken place in industrial planning and manufacturing process in order to protect the sensitive areas,
such as national parks, sanctuaries, wetlands and archaeological monuments.

(2) The industrial plant shall comply with res c.qg\ena fixed by the Central Government or the
State Government or the Union temtory Q @21\35 the case may be.

(3) While establishing an mdusm&l plant. Ehe. fﬂllﬂwm u;i_mmm distance shall be maintained,

namely:- \ A\
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(a) from the nearest boundary of surface water body (flood plain/ HFL/Red line) as per the revenue
records in case of industrial plant of-

(i) red category, beyond five hundred meters;
(i1) orange category,

(A) with effluent generation, beyond seventy-five meters;
(B) without effluent generation, beyond thirty meters;

(ii1) green category, beyond thirty meters;

(b) from the settlement, educational institute, worship place, archaeological monuments, national
park, reserve forest, heritage site, in case of industrial plant of-

(i) red category, beyond five hundred meters;
(ii) orange category, beyond two hundred meters;
(iii) green category, beyond one hundred meters.

(c) The State Board shall ensure that other laws, rules, and regulations, and notifications are
complied with by the industrial plant.

(d) The natural or storm drain passing through the location of industrial plant shall not be disturbed.

CHAPTER 4
GRANT, REFUSAL OR CANCELLATION OF CONSENT

10. Grant of consent to establish. - (1) Every application for consent to establish an industrial plant
under section 21 of the Act shall be made in Form I and shall contain the particulars of the industrial
plant and also shall be accompanied by the fee for new plant and in case of expansion,
modernisation, change of products or process before commissioning of the industrial plant.

(2) The industrial plant shall comply with criteria relating to location specified under paragraph 9.

(3) No industrial plant shall be allowed to set up in non-conforming areas or restricted or prohibited
areas.

(4) On receipt of an application for consent, the State Board may depute any of its officers,
accompanied by such other officers as may be necessary, to visit and inspect any location, place or
premises under the control of the applicant or the occupier, for verifying the correctness or otherwise
of the particulars furnished in the application or for obtaining such further particulars or information,
which in the opinion of such officer are essential.

(5) Consent shall be granted with followmg ditiof§ under sub- section (4) of section 21 of the
Act, based on the report made under sub-p,arﬁ (OR

r,i‘/
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i.  the control equipment of such specifications as the State Board may approve shall be
installed and operated in the premises where the industry is proposed to be carried on;
ii.  the control equipment shall be kept at all times in good running condition;
iii.  the chimney, wherever necessary, of such specifications as the State Board may approve in
this behalf shall be erected in such premises; and
iv. such other conditions as the State Board, may specify in this behalf.

(6) The conditions referred to in sub-paragraph (5) shall be complied with within such period as the
State Board may fix in this behalf.

11. Grant of consent to operate. --- (1) Once the industrial plant established with the requisite
pollution control system and ready to operate, the occupier is required to obtain consent to operate.

(2) Every application of consent to operate an industrial plant under section 21 of the Act shall be
made in Form II and shall contain the particulars of the following and also shall be accompanied by
fees for grant of consent to operate, with the following reports, namely: -

(a) Compliance report of conditions stipulated in the consent to establish;
(b) Compliance report of the conditions stipulated in the environment clearance, if applicable.

(3) On receipt of an application for consent to operate, the State Board may depute any of its officers,
accompanied by such other officers as may be necessary, to visit and inspect any place or premises
under the control of the applicant or the occupier, for verifying the correctness or otherwise of the
particulars furnished in the application or for obtaining such further particulars or information,
which in the opinion of such officer are essential.

(4) Consent to operate shall be granted with following conditions under sub-section (4) of the section
21 of the Act, based on the report made under sub- paragraph (3), namely:-

i.  the control equipment of such specifications as approved by the State Board shall be operated
in the premises where the industry is carried on;
ii. the existing control equipment, if any, shall not be altered or replaced without the approval
of the State Board;
iii.  the control equipment referred to in clause (i) or clause (ii) shall be kept at all times in good
running condition;

(iv) chimney, wherever necessary, of such specifications as approved by the State Board shall be
operated and maintained in the premises; and shall be connected to online continuous emission
monitoring system, as applicable.

(5) The conditions referred to in sub-paragraph (4) shall be complied with within such period as the
State Board may specify in this behalf. e

| ;\\
(6) Consent to operate granted shall specify the v»aﬁditypé;ia‘cf.‘o\f the consent.
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12. Renewal of consent to operate. - (1) Every application for renewal of the consent to operate
under section 21 of the Act shall be made in Form II and shall contain the particulars of the following
and also shall be accompanied by fee for renewal of the consent to operate, namely:-

compliance report of conditions stipulated in the consent to operate

compliance report of the conditions stipulated in the environment clearance, if applicable

c. submission of Environmental Statement as specified under the Environment (Protection)
Rules, 1986;

d. submission of annual returns as specified under the Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016; and

o®

(e) declaration on no change in the manufacturing process, production capacity, pollution
load, emissions.

(2) On receipt of an application for renewal of the consent to operate, the State Board may depute
any of its officers, accompanied by such other officers as may be necessary, to visit and inspect any
place or premises under the control of the applicant or the occupier, for verifying the correctness or
otherwise of the particulars furnished in the application or for obtaining such further particulars or
information, which in the opinion of such officer are essential.

(3) Consent to operate shall be granted with following conditions under sub-section (4) of the section
21 of the Act, based on the report made under sub- paragraph (2), namely:-

i.  the control equipment of such specifications as approved by the State Board shall be operated

in the premises where the industry is carried on;

ii.  the existing control equipment, if any, shall not be altered or replaced without the approval
of the State Board;

iii.  the control equipment referred to in clause (i) or clause (ii) shall be kept at all times in good
running condition;

iv.  chimney, wherever necessary, of such specifications as approved by the State Board shall be
operated and maintained in the premises; and shall be connected to online continuous
emission monitoring system, as applicable.

(4) The conditions referred to in sub-paragraph (3) shall be complied with within such period as the
State Board may fix in this behalf.

(5) Renewal of Consent granted shall specify the validity period of the consent.

13. Refusal and cancellation of consent. - (1) The State Board may cancel such consent before
expiry of the period for which it is granted or refuse the renewal of the consent expiry if the
conditions subject to which such consent has been granted are not fulfilled.

(2) The consent may be refused or cancelled er’a_,:nygdﬁf @‘E;gf')“l'io_wing grounds, namely: -
IR —C AN

i.  the industrial plant does not satisfy the criteria relatiag ty dgeation of such industrial plant;
I i

/r’ & o
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ii. non-compliance of conditions of such consent;
iii.  non-compliance of the conditions under the prior environment clearance;
iv.  variation in their process and its operations;
v.  non-compliance of the emission standards and failure to upgrade the air pollution control
devices, fugitive emission control systems or any other prescribed equipment, etc.;
vi. non-compliance of court directions, guidelines, notifications and standard operating
procedures;
vii.  accidental discharges of effluent or emission causing grave injury to the environment or
human health;

(viii) occurrence of accident resulting in damage to the existing systems and environment;

(ix) non-payment of any fee, environmental compensation or bank guarantee as may be required
under any law for the time in force;

(x) industrial plant is proposed or set up in a prohibited area;

(xi) submission of incomplete information or false information or concealment of any material
facts pertaining to the industrial plant;

(xii) violations of the provisions of any other applicable rules and regulations.

(3) Before refusing or cancelling a consent, a reasonable opportunity of being heard shall be given
to the person concerned.

(4) The reasons for refusal or cancellation of the consent shall be recorded in writing and duly

communicated to the person to whom the consent is refused with necessary directions, as deemed
fit.

CHAPTERSS
MONINTORING COMMITTEE

14. National Level Monitoring Committee. - (1) A monitoring committee at national level
consisting of the following members shall oversee and monitor the implementation of these
guidelines, namely: -

a. Additional Secretary or Joint Secretary to the Government of India in the Ministry of
Environment, Forests and Climate Change, dealing with the Act-Chairman;

b. Member Secretary of the Central Board — Member secretary

c. Member Secretaries of five State Boards to be nominated by the Central Government by
rotation for three years -Member.

d. any other member as may be co-opted by the committee with the approval of the central
government.

""_ﬂ-;‘;‘.
7§ o LS
o . 7 gt :
(2) The monitoring committee shall have at Teatt gne»méétﬁlg,_ﬁ\cyery quarter of the year.
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15. State Level Monitoring Committee. - (1) A monitoring committee at state level consisting of
the following members shall oversee and monitor the implementation of these guidelines, namely:

a. Secretary to the State Government in-charge of the Department of Environment of the State
or Union territory- Chairman;

b. Member Secretary of the State Board- Member,

c. An officer of the state Environment Department nominated by state Government — Member
Secretary

d. Regional Director of the Central Board having jurisdiction - Member.

(2) The monitoring committee shall also dispose of the matters presented before it.

(3) The monitoring committee shall have at least one meeting in every calendar month.

CHAPTER 6
MISCELLANEOUS

16. Portal for implementation of these guidelines. - The Central Board, in consultation with the
State Boards, develop an online portal for the purposes of these guidelines, preferably within six
months, and not later than one year from the date of notification of these guidelines.

2) After the portal is operational, all applications for grant of consent under section 21 of the Act,
its renewal, verification, site inspection, refusal or cancellation, shall be processed and disposed of
only through such portal, in all states and union territories.

(3) Till the portal becomes operational, applications for grant of consent under section 21 of the Act,
including its renewal, verification, site inspection, refusal or cancellation may be processed through
the existing arrangement in accordance with these guidelines.

(4) The portal shall act as a single point data repository with respect to management and
implementation of these guidelines.

(5) The Central Board may charge five per cent of the fee received with applications for consent to
establish and operate, as service fee which shall be credited to the fund of the Central Pollution
Control Board in accordance with the section 33 of the Act.

17. Additional conditions. The State Board may incorporate additional conditions in the consent in
accordance with local conditions and policies, but shall nofrelax any of the conditions or standards

specified in these guidelines. { K 0 <

18. Violations. -- In case of failure to comply wﬁh any of thelj)‘f s;cms of these guidelines, the
person in violation shall be liable to action under provi Smns cé&be Act

' | 43802/18) 3> |
_'.\ e ns EXP‘RY DA i E !I.' JIJ
\ %\ 311228 /- -
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THE FIRST SCHEDULE
[See paragraphs 2(1)(d), 3(1), 10(1), 11(2) and 12(1)]
FORMATE FOR APPLICATION
FORM I
[See paragraph 10(1)]

APPLICATION FOR CONSENT TO ESTABLISH AN INDUSTRIAL PLANT, UNDER
SECTION 21 OF THE AIR (PREVENTION AND CONTROL OF POLLUTION) ACT, 1981

From

To

The Member Secretary

------------------ State Pollution Control Board / Committee
Sir,

I / We hereby apply for consent to establish an industrial plant under section 21 of the Air
(Prevention and Control of Pollution) Act, 1981, (14 of 1981) or for consent to amended product,
operation or process, or treatment and emission of air pollutants.

from a land / premises owned by M/s.

at location

as per the details given below:

TO BE FILLED IN BY APPLICANT
PART A: GENERAL

S. No. [Required Details : |
1.0 |Project Details :

1.1 [Name of the Project / Industry /:
TSDF
1.2 |Project Proposal 2 [New,/ *@m" It
J p “A ,.) \1 %] ‘4' M\‘
C S T, N
1.3 |Details of Environment Clearance [:%~ " ﬁ\'r_.n‘\
P 7 PEISEKRSEN Y,
/ ARY \ =
1 'Ejfli_l' 8 I'.I > ]::.
DATE f
'.'._ ‘, 2 {(’ *‘
_\ i _r"‘ f‘/
o, Ay &%f' 216
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1.4 |Address of the Site / Unit : [Plot / Survey No

Village

Tehsil

District

State / UT

Pin code

2.0 Details of Applicant / Occupier:

2.1 [Name of the Applicant / Occupier |:
2.2 |Designation :

2.3 |Nationality of the Occupier

2.4 [Correspondence Address : [Plot / Survey No/:
Street Name

Village / Town / City|:

Tehsil /Taluk

District

State / UT

Pin code

2.5 |Contact Details of Plant Head with|: [Name &|:
Alternate details Designation:

le-mail address

Landline Number

_»—Al\)»—at\)»—-ﬂl\)r—a

IMobile Number

3.0 [Legal Status of the Company :

3.1 |Individual / Proprietary concern /|:
Partnership firm/ Joint family
concern /  Private  Limited
Company / Public Limited
Company / Foreign Company /
Limited Liability Partnership.

Note: Registration Number and|
[ Authority shall be mentioned.

3.2 |Central Govt. / State Govt./ Centrall:
PSU / State PSU / Joint Venture
(Pvt. + Govt.), (Govt.+ Govt.),

(Pvt.+ Pvt.)
4.0 Location of the Project / Industry / Activity :
4.1 [Location : _[Uploac L
4.2 [Bounded Latitudes North) 4o T4
( 8 digit after decimal) ,’."'./ i ;/ To N\
S A ESLSERVISY

i

30218) 7 |
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4.3 |Bounded Longitudes (East) From
( 8 digit after decimal) To
4.4 |Located in Eco-Sensitive Zone off:
Protected Area, Coastal Regulation
Zone, Biosphere, Reservoir,
Forests, Mangroves, Rivers,
Archeological monuments,
Critically Polluted Area, Non-
attainment Cities, Polluted River
Stretch, Hill stations (altitude >
600M), Major towns and Cities
4.5 |Survey of India Topo Sheet|:
Number
4.6 |[Land details (as per Panchayat|: JOwned /Leased
Tehsil, District) Total Area in Ha
a. Non— Forest in Ha
b. Forestin Ha
Annual Lease Value, in case of:
Leased in Rs.
Build up Area in Sq. M.
|Green Belt cover in % of totall:
area
4.7 |[Extent of Land in Sq. m Own-Agricultural
Industrial
[Converted
Industrial Area
c. Applied and noff
allotted
d. Applied and allotted
e. Leased
5.0 [Category & Classification of the Project / Industry / Activity :
5.1 |Category of Industry (Red, Orange,|: |Category
and Green) Pollution Index
5.2 |Industrial Sector / Type :
5.3 |Grossly Polluting / 17 Category /|: | — ...
Others Al WAy ,
5.4 [Scale of Industry based on Ca;j( @.,) Total-Capift-Investment (Rs.) |:
Investment (Micro/ Small,{ 4 Scala (-Cl\smﬁcénon :
Medium / Large) ~ f PSS N\~
| ‘-“ﬂ ,I' 5 o i “. ?—I-"H’\ y}‘
v -,R:Z}{nxf'zﬁ’ orTE e |}
\ kN 212 28 /(o 4
N4 218
. ;’! LY !
ey




[T [I—ave 3(i)]

AT T TSI - THTHTI0

45

5.5 [Products / By-Products|: {Products / By-products Capacity
manufacturing capacity (TPD /
[TPA)
5.6 |Raw Materials /l: |Raw Materials Consumption
Chemicals Consumption
for manufacturing capacity (TPD
& TPA)
5.7 |Brief manufacturing Process with|: [To be Annexed
process flow chart and Materia}J
Balance, Advantage of
Technology etc.
5.8 |[Date / Expected date off:
commencement of production
5.9 [Number of people to be employed|:
employed
5.10 |Industry Shifts / Weekly off Shifts (I/11/ 11 ) & in Hours |:
Weekly off in days :
5.11 |Use of Hazardous Chemicals as per|: [S. [Chemicals [HS [Storage [Daily
SIHC Rules No Code |capacity |consumption
1,
2.
B
5.12 [[nsurance under PLI Act, 1991 F a. Policy No. & Year for which taken:
b. Insurance Company:
c. Validity:
d. Indemnity Limit (Rs) :
e. Contribution to ERF (Rs):

PART B: WASTEWATER ASPECTS

6.0 Water Consumption and Wastewater Generation
6.1 [Source of Water Ground Water / River / Industrial Estate Supply /
Private Tanker / Sea / Recycled / Any other, if any
6.2  |Authority Granting permission|: |Authority: 5 =
& Quantity permitted Quantity: §{ ’-} Ny
6.3  |Water Consumption (KLD) for: 3 ~ o IS
manufacturing capacity . A2
6.4 |[Water Usage for: Purpose 'j'_:_‘ w2 [KLD
manufacturing capacity.| [Domestic, ' i ]:
;XK
/'f’l Qj '5;
” —“\ 4
. “"/’\("G ff
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(Attach Water Balance| [Process
showing quantity with TDS at| |Boiler
different points) Other Utilities (pl. specify)
6.5 |Wastewater Generation (KLD)|: KLD
for manufacturing process
Wastewater from  various|: [Purpose KLD
sources Domestic
Process
Boiler
Other Utilities (pl. specify)
6.6 |Wastewater Treatment systems|: [Type of Effluent KLD Treatment System
Bio-degradable
Non-
Biodegradable
Boiler blowdown
[Others Utilities
Any other
Total
6.7 |Details Sewage Treatmentf: [S.No. [Capacity of STPs [KLD
Plant(s) 1
2
IMode of disposal of treated|
effluent
6.8 |Details Effluent Treatment|: |S.No. [Capacity of ETPs KLD
Plant (s) 1
2
Mode of disposal of treated|:
effluent
6.9 |Capacity of treated effluent]:
sump, Guard Pond, if any
6.10 [Schematic diagram of the: |[To be Annexed
treatment scheme with inlet
outlet characteristics of each
unit operation / process
6.11 [Name of River / Creek, Estuary|:
Drain (owner of sewer) / Sea /
L.and / connected to ETP
6.12 [Any relevant information notf:
covered in the above items =, :, ot
AP LEPN
(R )
Js Ny _ \ »
|2\ expiRY DATE /4 )
\ 3\ o y2es /XS
AN 220
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PART C: AIR EMISSION ASPECTS

(Information required in case of industrial establishments having chimneys)

7.0 Type of Fuels

71

Fuel Consumption per Hour and|: [S. No

Fuel Quantity

Ash% [S%

TPD for manufacturing capacity

Coal

Diesel

Furnace Qil

Natural Gas

Wood

FAFIESS = EE

Others, if any

7.2 |Details of Stack (Process, fuel, D.G):

Major industrial processes / sources

o o

Number of stacks and vents with height and diameter (m)
Quality and quantity of stack emissions from each stack and vent

of fugitive emission

Brief account of air pollution control units to deal with the emission

Stack_ ttached |Fuel

to

Height

(m) (m)

Diameter

[Pollutants|Control
system

Port Hole
[Platform

&

7.3 A. G. Sets S. No.

KVA |Acoustic status

Height (m)

7.4 |Any relevant information not|:

covered in the above items

PART D: HAZARDOUS WASTE ASPECTS

(Information required in case of industrial establishments generating Hazardous Waste)

8.0 Hazardous Waste Management

8.1 |Process generating Hazardous|:

waste

Process

Clause
Schedule I

of|Quantity/

Annum

221
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Consent /  Authorization|: [S. No. Activity : [Please tick
required for 1. |Generation 3

2. |[Collection

3. [Storage

4. [Transportation

5. [Reception

6. [Reuse

7. |Recycling

8. |Recovery

9. |Pre-processing

10. |Co-processing

11. |Utilization

12. [Treatment

13. |Disposal

14. [Incineration

Technical  Capabilities /| |S. No. Capabilities 3
Facilities 1. [Storage Area

2. |Storage Quantity

3. |Method of storage

4. |Special  handling:
requirement, if any
5. |Emergency :
_[Response Procedure
2 6.%‘:EL\?az}}ag§.jcreatment s

7
4 {‘:{", R e
% N
‘.rF T S phiD B e \ 7 3
1Oy peyTARY

o 42602018) B )
\ <7\ expIRYDATE [
¥

A\ 311228 /
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8.4

Nature  (Characteristics  of]: a. Handled per annum:
wastes) and quantity of waste b. Stored at any time:

8.5

Hazardous and other wastes|:
generated as per these rules
from storage of hazardous
chemicals as defined under the
IManufacture, Storage and
Import of Hazardous Chemicals
Rules, 1989,

8.6

Any relevant information not:
covered in the above items

PART E: PAYMENT DETAILS

9.0 Payment Details
9.1 |Payment Mode . |Online / Offline
0.2  [Transaction Details in case off: |Transaction No:
online Date:
Status:
9.3  [Draft details in case of offline |i [Amount (Rs):
Draft No:
In favour of:
Bank Name:
Date:
9.4  |Amount of Fee paid : Rs.
DECLARATION

a. 1/ We declare that the above furnished information is true and correct to the best of my / our
knowledge. I/ We am / are aware that furnishing any wrong information is punishable under
Section 38(f) of the Air (Prevention & Control of Pollution) Act, 1981.

b. 1/ We hereby submit that in case of any change from what is stated in this application in
respect of raw materials, products, process of manufacture and treatment and/or disposal of
effluent, emission, hazardous wastes etc. in quality and quantity; a fresh application for
Consent shall be made and until the grant of fresh Consent is granted, no change shall be
made. I/ We am/are aware that the violations of Section 21 attract penal provisions under
the relevant provisions of the Air (Prevention & Control of Pollution) Act, 1981.

c. 1/ We herewith submit an affidavit on the basis of which consent for establishment will be
issued to me/us and I/ We will be held responsible under Section 39 of the Air (Prevention
& Control of Pollution) Act, 1981 or any misleading / wrong representation.

d. 1/ We undertake to furnish any other information within one month of its being called by
the State Board.

Date:
’Vzlr["e fSlEiattrre of the Occupier/
Place:

\.:A“uth" orized Slgnmary
i \“1}‘- \

\r"\ 1
: \

N _*_-:_;:-.-"'\ o /-’/;“b ,; 22 3



50

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Mandatory Documents to be enclosed for grant of Consent to Establish:

1.

ii.

Licenses / Certificates:
Legal Status of Company:

Partnership / Proprietary / Company etc.; (or)
SSI/ MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;

Location of the Project:

Industrial Area: Allotment letter from the respective Industrial Area Development Board /
Corporation / Land Possession Certificate; or

Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from
concerned Authority / Rent (or) Lease Agreement in case of the property is on rent / lease;

Mining Project: Mineral Mining Lease permission granted by the Department of Mines &
Geology, if applicable;

Environmental Clearance granted by Central Government or State Environment Impact
Assessment Authority, if applicable, under the notification of the Government of India
number S.0.1533 (E), dated the 14™ September, 2006 issued under the Environment
(Protection) Act, 1986 (29 of 1986);

Investment: Charted Accountant Certificate about proposed Capital Investment.

Technical Details:

Environmental Impact Assessment Report, submitted to the Central Government or State
Environment Impact Assessment Authority under the notification of the Government of
India number S.0.1533 (E), dated the 14 September, 2006 issued under the Environment
(Protection) Act, 1986 (29 of 1986); or

Project report comprising manufacturing process (write up with flow chart), raw materials,
products, by-products, extent of land, water source and consumption for various purpose,
wastewater generation from various activity, Effluent Treatment Plant (write up with flow
diagram), Water Balance, Fuel used, Sources of emission and Air Pollution Control Devices
proposed, D.G. sets and Hazardous and Other Waste Generation along with Plant layout
plan.

FORM II

[See paragraphs 11 (2) and 12 (1)]

APPLICATION FOR CONSENT TO OPREATE AN INDUSRTIAL PLANT, UNDER
SECTION 21 OF THE AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981

From

v 4 s

S BTN
o <4 G

L ~

EXPIRY DATE | ™ )
311228 /W)
/’I Q .
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To

The Member Secretary
State Pollution Control Board / Committee

Sir,

1/ We hereby apply for Consent to operate an industrial plant or renewal of consent under section
21 of the Air (prevention & control of pollution) act, 1981 (14 of 1981) or for amended product,
operation or process, or treatment and emission or continuation of emission of air pollutants.

from a land / premises owned by
M/s.
at location-

as per the details given below:

TO BE FILLED IN BY APPLICANT
PART A: GENERAL

S. No. [Required Details [ |
1.0 Project Details :

1.1 [Name of the Project / Industry /|
TSDF

1.2 |Project Proposal : [Expansion / Renewal / Validity Extension / Transfer

1.3 |Details of Environment Clearance|:
1.4 ]Address of the Site / Unit : |Plot / Survey No
Village

Tehsil

District
State/UT

Pin code

2.0 Applicant / Occupier Details : _
2.1 |Name of the Applicant / Occupier|5’ o B

2.2 [Designation 7l F-_?_f_--‘(* R

2.3 [Nationality of the Occupier .. 7' A . s
\ 161 \L;-
ls‘e |
\ SXPRYDATE /- J
N\ 31228 Sy

Wl Y i
' . '“—-——..__._-’I! ‘c‘- ,-7
N 225
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2.4 [Correspondence Address Plot / Survey No/:
Street Name
Village / Town / Cityj:
Tehsil /Taluk
District
State / UT
Pin code
2.5 |Contact Details of Plant Head|: [Name &|f: |1.
with Alternate details Designation:
P
e-mail address 1.
2.
Landline Number 1.
2.
Mobile Number 1,
2.
3.0 Legal Status of the Company :
3.1 |Individual / Proprietary concern /|:
Partnership firm/ Joint family
concern /  Private  Limited
Company / Public Limited
Company / Foreign Company /
Limited Liability Partnership.
ote: Registration Number and|
Authority shall be mentioned.
3.2 [Central Govt. / State Govt./
Central PSU / State PSU / Joint
Venture (Pvt. + Govt.), (Govt.+
Govt.), (Pvt.+ Pvt.)
4.0 Location of the Project / Industry / Activity :
4.1 [Location : |Upload KML
4.2 [Bounded Latitudes (North) : |From
( 8 digit after decimal) To
4.3 |Bounded Longitudes (East) From
( 8 digit after decimal) To
4.4 |Located in Eco-Sensitive Zone off:
Protected Area, Coastal
Regulation Zone, Biosphere,
Reservoir, Forests, Mangroves,
Rivers, Archeological
monuments, Critically Polluted| | . — ~_
Area, Non-attainment Cities| to ¥ ¥ Qs
Polluted River Stretch, Hilll o’ — 8 £\
> T4 5 =
o/ \\T?-."
?er -1330?J18;; > }
EXEIRY DATE .-
311228 / ;’
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stations (altitude > 600 M), Major
towns and Cities
4.4 [Survey of India Topo Sheet}:
INumber
4.5 |Land details (as per Panchayat,: |Owned /Leased
Tehsil, District) Total Area in Ha
a. Non - Forest in Ha
b. Forestin Ha
Annual Lease Value, in case off:
Leased in Rs.
Build up Area in Sq. M.
Green Belt cover in % of totall:
area
4.6 [Extent of Land in Sq. m Own-Agricultural
Industrial
[Converted
[ndustrial Area :
a. Applied and not allotted]:
b. Applied and allotted
c. Leased
5.0 [Category & Classification of the Project / Industry / Activity :
5.1 [Category of Industry (Red,): [Category
Orange, and Green) Pollution Index
5.2 |Industrial Sector /Type :
5.3 |Grossly Polluting / 17 Category /J:
Others
5.4 |Scale of Industry based on Capitall: |Total Capital Investment (Rs.) |:
[nvestment (Micro/ Small Scale / Classification :
Medium / Large)
5.5 [Products / By-Productsf: |Products / By-products Capacity
manufacturing capacity (TPD/
TPA)
5.6 [Raw Materials /| Raw Materials, : [Consumption
Chemicals Consumpti,onr' &
for manufacturing capacity (IPD X
& TPA)

DATE )

28 /s )
00 7
. L
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5.7

Brief manufacturing Process with|: |To be Annexed
[process flow chart and Material
Balance, Advantage of
Technology etc.

5.8

Date / Expected date off:
commencement of production

5.9 [Number of people to be employed|:
employed
5.10 |Industry Shifts / Weekly off : IShits (I/I1/1I1) & in Hours
Weekly off in days
5.11 |Use of Hazardous Chemicals as|: |S. [Chemicals [HS [Storage [Daily
per MSIHC Rules No [Code [capacity |consumption
1.
2
3.
5.12 |Insurance under PLI Act, 1991 |: a. Policy No. & Year for which taken:
b. Insurance Company:
c. Validity:
d. Indemnity Limit (Rs) :
e. Contribution to ERF (Rs):

PART B: WASTEWATER ASPECTS

6.0 Water Consumption and Wastewater Generation
6.1  |Source of Water « |Ground Water / River / Industrial Estate Supply /
Private Tanker / Sea / Recycled / Any other, if any
6.2  [Authority Granting permission|: |Authority:
& Quantity permitted Quantity :
6.3 [Water Consumption (KLD) for:
manufacturing capacity
6.4 |Water Usage for manufacturingf: |Purpose : [KLD
capacity. Domestic
(Attach Water Balance showing| [process
quantity with TDS at different| g ijer
points) Other Utilities (pl. specify)
6.5 [Wastewater Generation (KLD)): KLD
for manufacturing process
Wastewater  from  various|: [Purpose : [KLD
sources IDomestic
Process
Boiler ~ __
fiér wﬁl@&t'pl. specify)
AL PN
Y \\'\-‘:": 11
[ =oge. No 43802/18} i;;
EXPIRY DA .-
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6.6  |Wastewater Treatment systems | |Type of Effluent KLD  [Treatment System
Bio-degradable
[Non-
Biodegradable
Boiler blowdown
[Others Utilities
Any other
Total
6.7 |[Details Sewage Treatment|: [S.No. |Capacity of STPs KLD
Plant(s) 1.
2
Mode of disposal of treated
effluent
6.8 |[Details Effluent Treatment [S.No. [Capacity of ETPs KLD
Plant (s) 1.
2.
Mode of disposal of treated|:
effluent
6.9 |Capacity of treated -effluent|:
sump, Guard Pond, if any
6.10 |Schematic diagram of thef: |[To be Annexed
treatment scheme with inlet /
outlet characteristics of each
unit operation / process
6.11 [Quality of Effluent before &|: |To be Annexed.
after treatment (at the final
outlets) in respect of pH, SS,
TDS and constituting major
ions, BOD/COD, Oil & Grease,
and relevant metals and
nutrients as per the process/
standards. (Attach analysis
report of untreated and treated
effluent from the EPA
recognized Lab)
Note: For proposed unit furnish
expected characteristics of the
effluent
6.12 [Name of River / Creek, Estuary|:
Drain (owner of sewer) / Sea /
Land / connected to ETP
6.13 |Details of Solid Wastes|: [To be Annexed
separately for ‘Hazardous’ and “ey Y L
*Other’ wastes covered under 7 i ‘:\*‘\ "
H&OW Rules, 2016 and other| / |* 2 _'_:"\
e it
Regd. Mo -73802/18) q‘j
\ E}é?:!?;\" DATE H ﬁ
J 2.28 / ¥ 2 29
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covered in the above items

6.14 |Details of treatment-{: [To be Annexed
performance and
environmental-compliance
monitoring and  reporting
system

6.15 |Any relevant information not|:

PART C: AIR EMISSION ASPECTS
(Information required in case of industrial establishments having chimneys)

> \ 4
"? 3 "ﬂﬁ\

7.0 Type of Fuels
7.1 [Fuel Consumption per Hour and|: [S. No [Fuel iQuantity Ash% [S%
TPD for manufacturing capacity| |1. Coal
2 Diesel
3. Furnace Oil
4. Natural Gas
5. Wood
6. Others, if any
7.2  |Details of Stack (Process, fuel, D.G):
a. Number of stacks and vents with height and diameter (m)
b. Quality and quantity of stack emissions from each stack and vent
¢. Major industrial processes / sources of fugitive emission
d. Brief account of air pollution control units to deal with the emission
Stack|Attached |FuelHeight |[Diameter |Pollutants{Control Port Hole &
to (m) |(m) system Platform
7.3 e G. Sets S.No. |KVA |Acoustic status Height (m)
7.4 |Quality of source emissionf: "f';fp“;ge Adipexed
(before treatment/ control) arfd \Jp *a\"; e
after  treatment/  controlled| | I, f’?’
emission (at stacks/vents) ' in P SEN\Yp \
g b ‘. Y
%“i'\ _/ﬂ NG '\1802/18} [
.l \ F z 4 r‘) lf(}, D A J.
A\ 3t12.28 "* /
G /
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respect of PM, SO2, NOx, and
other relevant air pollutants as
per the process/ standards.
(Attach analysis reports of stack
emissions from the EPA
recognized Lab)

Note: For proposed unit furnish
expected characteristics of the
emissions

7.5

Odorous compounds, if any and|:

control measures provided

7.6

Details of
performance and environmental-
compliance monitoring and
reporting system

treatment/control-|;

7.7

Any relevant information not|:

covered in the above items

PART D: HAZARDOUS WASTE ASPECTS
(Information required in case of industrial establishments generating Hazardous Waste)

8.0 Hazardous Waste Management
8.1 [Process generating Hazardous|: [Clause  of|lQuantity/
waste ; ¢ BaNG: |Eniggess Schedule I gnnumy
8.2 [Consent /  Authorization|: |S. NoJActivity Please tick
required for 1. Generation
2. Collection
3. Storage
4. [Transportation
5. Reception
16. Reuse
7. Recycling
8. Recovery :
[9. Pre-processing -
10. |Co-processing :
11. |Utilization
12. [Treatment
13.  [Disposal
14. |Incineration

s ol G
N\
f \I'n ‘:':'q '
i |
5.\ J
/%)
r} L
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8.3 [Technical  Capabilities S. No. [Capabilities
Facilities 1. Storage Area
D Storage Quantity
3. [Method of storage
4. Special handling:
requirement, if any
5. |[Emergency Response]:
Procedure
6. [eachate treatment
8.4 |Nature (Characteristics of]: a. Handled per annum:
wastes) and quantity of waste b. Stored at any time:
84 |Mode of Management S. No. |Disposal Please tick
Disposal of above Wastes 1. Secured storagel:
within industrial unit
2. |Utilization with in|:
the plants (if not,
please provide details
of utilization)
KN Common TSDF
Within the State
Outside the State
4. Others
8.5 [Arrangement for transportation|:
of H.W. to actual users / TSDF
8.6 |Details of the environmentall:
safeguards and environmental
facilities provided for safe
handling of all the wastes;
8.7 |Hazardous and other wastes|:
generated as per these rules
from storage of hazardous|
chemicals as defined under the|
Manufacture, Storage and
Import of Hazardous Chemicals
Rules, 1989.
8.8 [For Treatment, storage and|: 1. Please provide details of the facility
disposal  facility  (TSDF) including:
operators
a. Location of site with layout map
b. Safe storage of the waste and storage capacity
c. Treatment processes and their capacities
d. Secured landfills
« . jIngineration, if any
.. Leachate collection and treatment system
g. Fireﬁgﬁﬁgg-systems
‘\1 ." > ‘-L
ey
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h. Environmental management plan including
monitoring and

i. Arrangement for transportation of waste from
generators.

2. Please provide details of any other activities
undertaken at the TSDF site:

Note:

In case of renewal of authorization previous authorization numbers and dates and
provide copies of annual returns of last three years including the compliance
reports with respect to the conditions of Prior Environmental Clearance, wherever]
applicable.

Provide copy of the Emergency Response Plan (ERP) which should address
procedures for dealing with emergency situations (viz. Spillage or release or fire)
as specified in the guidelines of CPCB. Such ERP shall comprise the following,
but not limited to:

Containing and controlling incidents so as to minimise the effects and to limit
danger to the persons, environment and propetty;

Implementing the measures necessary to protect persons and the environment;
Description of the actions which should be taken to control the conditions at events
and to limit their consequences, including a description of the safety equipment
and resources available;

Arrangements for training staff in the duties which they are expected to perform;
Arrangements for informing concerned authorities and emergency services; and
Arrangements for providing assistance with off-site mitigatory action.

Provide undertaking or declaration to comply with all provisions including the
scope of submitting bank guarantee in the event of spillage, leakage or fire while
handling the hazardous and other waste

8.9

For Recyclers or pre-processors[: a. Nature and quantity of different wastes
Or co-processors or users of received per annum from domestic sources or|
hazardous or other wastes imported or both

b. Installed capacity as per registration issued by
the District Industries Centre or any other
authorized Government agency.

c. Provide details of secured storage of wastes
including the storage capacity.

d. Process description including process flow
sheet indicating equipment details, inputs and
outputs (input wastes, chemicals, products, by-
products, waste generated, emissions, waste
water, etc.).

e. Provide details of end users of products or by-
produets. 1£ ~~ -~
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f. Provide details of pollution control systems
such as Effluent Treatment Plant, scrubbers,
etc. including mode of disposal of waste

g. Provide details of occupational health and
safety measures:

h. Has the facility been set up as per Central
Pollution Control Board guidelines? If yes,
provide a report on the compliance with the

guidelines.
i. Arrangements for transportation of waste to the
facility:

8.10 [Any relevant information not|:

covered in the above items
PART E: PAYMENT DETAILS
9.0 Payment Details
9.1 [Payment Mode . [Online / Offline
9.2  [Transaction Details in case off: [Transaction No:
online Date:

Status:

0.3  [Draft details in case of offline |: [Amount (Rs):
Draft No:
[n favour of:
Bank Name:
Date:

9.4  |Amount of Fee paid ; Rs.

DECLARATION

a. 1/ We declare that the above furnished information is true and correct to the best of my / our
knowledge. 1/ We am / are aware that furnishing any wrong information is punishable under
Section 38(f) of the Air (Prevention & Control of Pollution) Act, 1981.

b. 1/ We hereby submit that in case of any change from what is stated in this application in
respect of raw materials, products, process of manufacture and treatment and/or disposal of
effluent, emission, hazardous wastes etc. in quality and quantity; a fresh application for
Consent shall be made and until the grant of fresh Consent is granted, no change shall be
made. I/ We am/are aware that the violations of Section 21 attract penal provisions under
the relevant provisions of the Air (Prevention & Control of Pollution) Act, 1981.

c. I/ We herewith submit an affidavit on the basis of which consent for establishment will be
issued to me/us and I/ We will be held responsible under Section 39 of the Air (Prevention
& Control of Pollution) Act, 1981 or any misleading / wrong representation.

d. I/ We undertake to furnish any other mfonnaUQn_wl\ti:un one month of its being called by
the State Board. / K O (

‘\”T N
Date: t '{' 1
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Name & Signature of the Occupier/
Place: Authorized Signatory

Mandatory Documents to be enclosed for grant of Consent to Operate:

1. Licenses / Certificates:

(a) Legal Status of Company:
i. Partnership / Proprietary / Company etc.; or
ii. SSI/MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;
(b) Location of the Project:
i. Industrial Area: Allotment letter from the respective Industrial Area Development Board /
Corporation / Land Possession Certificate; or
ii. Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from
concerned Authority / Rent (or) Lease Agreement in case of the property is on rent / lease;
(¢c) Mining Project: Mineral Mining Lease permission granted by the Department of Mines SS &
Geology, if applicable;
(d) Environmental Clearance granted by Central Government or State Environment Impact
Assessment Authority, if applicable, under the notification of the Government of India number
S.0.1533 (E ), dated the 14" September, 2006 issued under the Environment (Protection ) Act,
1986 (29 of 1986);
(e) Investment: Charted Accountant Certificate about proposed Capital Investment.

2. Technical Details:

i. Environmental Impact Assessment Report, submitted to the Central Government or State
Environment Impact Assessment Authority under the notification of the Government of India
number S.0.1533 (E), dated the 14™ September, 2006 issued under the Environment (Protection)
Act, 1986 (29 of 1986); or

ii. Project report comprising manufacturing process (write up with flow chart), raw materials,
products, by-products, extent of land, water source and consumption for various purpose,
wastewater generation from various activity, effluent treatment plant (write up with flow
diagram), Water Balance, Fuel used, Sources of emission and air pollution control devices
proposed, D.G. sets and hazardous and other waste generation along with plant layout plan.

3. Compliance report of the consent to establish / consent to operate for expansion and
renewal, as applicable.

THE SECOND SCHEDULE

[See paragraph 3(1)]

A. Annual Fees applicable for Consent: - Yo

1. Capital investment slabs;;'ifbé' Ca;:;_ltafﬁ‘mﬂ.E

:{..J~ =i

5:@@1_1& slabs are as follows: -

P
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(a) Rs. 1 Crore and below
(b) Exceeding Rs. 1 Crore but not exceeding Rs. 10 Crore
(c) Exceeding Rs. 10 Crore but not exceeding Rs.50 Crore
(d) Exceeding Rs. 50 Crore but not exceeding Rs.250 Crore
(e) Exceeding Rs. 250 Crore but not exceeding Rs.500 Crore
(f) Exceeding Rs. 500 Crore but not exceeding Rs.1000 Crore
(g) Exceeding Rs. 1000 Crore
2. Annual Fee for Industrial plants. — (a) The annual fee for grant of consent is
determined based on the capital investment and categorization of the industrial plant,

using the following formula, as follows: -

CF =CI * SF * PIF

Where,
= CF : Annual Fee for consent (in Rs.)
« (CI :Capitallnvestment(inRs.)
= SF : Scale Factor (based on Capital Investment)
« PIF : Pollution Index Factor (based on category)

(b) The Scale Factor (SF) according to capital investment slabs is as under: -

S. No. ICapital Investment SF
D |2 (3)
(1) Rs. 1 Crore and below 0.100%
(i1) Exceeding Rs. 1 Crore but not exceeding Rs.10 Crores 0.080%

(iii) Exceeding Rs. 10 Crores but not exceeding Rs.50 Crores 0.060%
(iv) Exceeding Rs. 50 Crores but not exceeding Rs.250 Crores | 0.040%
(V) Exceeding Rs. 250 Crores but not exceeding Rs.500 Crores | 0.030%
(vi) Exceeding Rs. 500 Crores but not exceeding Rs.1000 Crores| 0.020%
(vii) | Exceeding Rs. 1000 Crores 0.010%

(c) The Pollution Index Factor (PIF) based on categorization of Industry is as under: -

S. No. Categpi:‘fn!: Iﬁﬂlﬁiﬁi;l“': _PIF
1) Q) y ot~ A (Y
(1) Gréen ¥ /7. cic KR SEN N IQD
1= |
r': _:&" -"-‘r"
.‘\ . /r !_}
. r‘\ ’ ”.//} &h@/ 236
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(i1) Orange 1.50
(iii) Red 2.00

(d) The maximum annual fee of the preceding slab shall serve as the base fee for the next slab,

with the Scale Factor (SF) applicable on the difference amount. The details are as under: -

Annual Fee (CF) = Max. fee of the preceding slab + {(Diff. of CI) * SF * PIF}

(e) The minimum annual fee for grant of consent shall be Rs.5,000, Rs. 7,500 and Rs. 10,000

for Green, Orange and Red Category industry / activity respectively.

Annual Fee for local bodies and infrastructure projects (residential and others).
- (a) The capital investment for the purpose of determining annual fee for consent to
establish w.r.t. infrastructure projects, as covered under the notification of the
Government of India number S.0.1533 (E), dated the 14" September, 2006, as
amended from time to time, shall be based on the capital investment during the
establishment phase. This includes Residential (Standalone Apartment / complexes),
Layouts, Integrated projects, Commercial Complex, Office Complex, Education
Institutions, Township and Local Body including Water Supply and Sewerage
Board. The annual fee for Consent to Establish shall be calculated using the formula
adopted for the industrial plants, as above at para. 2 above.

(b) The annual fee for consent to operate of the projects at sub para (a) above, shall be based on

the quantity of sewage generated / handled, as given below: -

Annual Fee for Consent to Operate
S. Sewage generated -
No. | /handled Local Bodies and | Other than
Residential (Rs.) Residential (Rs.)
ORI 3) @)
1 Upto 10 KLD 5,000 7,500
2 Above 10 - 50 KLD 15,000 22,500
3 Above 50 - 100 KLD 25,000 37,500
4 Above 100 - 300 KLD 35,000 52,500
5 Above 300 - 500 KLD 55,000 82,500
6 Above 500 - 1 MLD 65,000 97,500
7 Above 1 to 5 MLD 75,000 1,12,500
8 Above 5 to 10 MLD 1,00,000 15,00,00
9 Above 10 MLD to 25 MLD | 2,00,000 30,00,00
10 Above 25 MLD 4,00,000 60,00,00
3 o~
4. Annual Fees for mining piﬁi(ctsy‘-@ he.annual fee for grant of consent for

mining project / aCtiVity,W_i‘lwﬂ’E_,‘def__‘ Bdsect on the consented capacity of the
‘- { ,-"' P\S\S KR S:;:l‘i -.\ r:. Ji;\_‘
[ AN \ \
(€D | f .\33{\,';':."\8']7 ]f
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mineral to be mined, the type of mineral, the mining area, and the type of mining.

The fee shall be calculated using the following formula -

CF =CC * MF * AF * TMF

Where,

I

[l
O

CF: Annual Consent fees (in Rs.)

MF: Mineral Factor (based on type of Mineral)
AF: Area Factor (in Rs. based on mining area)

TMEF: Type of Mining Factor (based on type of mining)

Note: Minimum fees: Rs. 5,000 per annum

(b) The Mineral Factor (MF) based on type of mineral mined are:

CC: Consented Capacity of Mineral to be mined (in Tonne / Annum)

S. No—.W[inerals Mineral Factor (MF)
1 Manganese, Chromite, Steatite, Barites, Mica, Gold, 1.0
Uranium, Silver, Copper, Lead, Zinc )
2 [ron, Bauxite, Coal 0.8
3 Dolomite, Limestone, = Gypsum, Feldspar, Garnet,
Quartz, Silica State Stone, Bentonite, Pyropylite, Graphite,0.6
Phosphorite, Clays — China, White, Fire and Ball
4 Other minerals such as stone quarry, Granite, Marble,
River Sand / River bed 0.4
material etc.

(c) The Area Factor (AF) based on mining area:

S. No.]Lease hold area in ha|Area Factor (AF)
Upto5 1.0
Above 5 to 25 1.2
Above 25 to 100 1.4
Above 100 to 500 1.6
IAbove 500 1.7

R jWlN|—

(d) The Type of Mining Factor (TMF) based on types of mining:

S. No.[Types of Mining  |Types of Mining Factor (TMF)

1 Open cast mining  |1.25

2 [Underground mining|1.00

. Annual Fees for coffee pulping ai;ti‘v l,es.\ (a) The annual fee for coffee pulpmg

shall be determined on the basie fee-an lqn g factor, taking into account the types
of pulping (i.e. wet and’dry. pulping) lrfq\‘épcc‘f‘l\zf: of capacity of operation, as it is a
seasonal production. The.fees'is Ldlculated usu‘!%‘fhf: following formula -

REGD RS m'L *
o))

/&"
€\
’z"’" Q\
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CF =BF * PF
Where,

CF: Fee (in Rs)
BF: Basic Fee (i.e. Rs. 2,500 per annum)
PF: Pulping Factor (based on type of pulping)

(b) The Pulping Factor (PF) based on the type of pulping:

S. No.[Types of Pulping|Pulping Factor (PF)
1 2 3
1 'Wet pulping 1.25
2 Dry pulping 1.00

6. Annual Fees for Aqua Culture activities. — The annual fee for aqua culture shall
be determined based on the lease hold area, and the fees as follows : -

. No.|Lease hold area [Fees (Rs.)]
|Up to 5 Ha INil
Between 5 to 25 Ha|5,000
Above 25 to 100 Ha|25,000
More than 100 Ha |1,00,000

AWl — w1

7. Annual Fees for establishment having diesel generator as the only source. For
any industrial plant having diesel generator set as the only source of air pollution,
the annual fee will be as under-

S. No.JRating of diesel generator set{Fee (Rs.)
1 V] 3

1 > 250 KVA INil

2 250 KVA to <500 KVA 1,000

3 500 KVA to <1 MVA 2,000

4 >1 MVA 5,000

8. Incentives to industrial plants. - The industrial plants that adopt environmental
conservation measures to reduce water, air and land pollutions, conserve natural
resources (resource consumption per unit production) and undertake voluntary
initiatives without directions of the Central Board or State Board to protect the
environment using best technologies, cleaner technology, achieving levels below the
national or location specific standards, shall be identified. Further Incentives may be
given by the State Board aﬁer consu];mg the. Central Board.

Jw— i
B. Fee for consent to Establish: The fee for obtamlnﬂ*ﬁonsent to establish shall not exceed
twice the annual fee of consent as prescribed i in this Sched'ule
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C. Fee for consent to operate: The fee for obtaining consent to operate shall not be more than

that determined by multiplying annual fee of consent and period of consent as given in para
4(3) of these guidelines.

[F.No.Q-15012/1/2022-CPW](e-240803)

VED PRAKASH MISHRA , Jt. Secy.
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=TT 3
drenfis g i =T F F g wds

9. T ¥ A= it AT (1) FET TR F wa #, s smemr i fAfRatr gfemr #§ goodtend st
i fawm #1 o § @ g et s ) tenfiE T wnfiw e o) witdarensmar s g fomd
Taamefier 8=, S TET FATAT, TTATOGT, AT SR [T T v g T S a

(2) =T =%, TorfRufa ST TG I7 TST TTHE AT 99 TeaE yorad, g Autia g6t
HIAEET FT ATATAT BT

(3) sfenfir zohs vl e wue e =row o a9 W@ s, serta-

(@) Fraferfra vt ¥ fenfis swrg it aror & ame § Toes Al F Jga qagt 9 A (978
Fe/TIURUS/ATT @) B Aweaw T |-

(i) AT T=A F, T G AT F Y,
(ii) ATGHT ot
(=) AT e F HTHS §, THgTR WX § W,
(@) famr afgaTdt Set F ae #§, fig e d w;
(iii) 7T =, i e d Wy
(@) et vat & fenfis 558 ¥ amer § awdt, derfors gee, 9T ©Ie, RIarikas T, TEHT
I, SARfE =, A e g -
(i) T T F, T A W F 0
(i) TG y=Rt ¥, @ H HeR W
(iii) T 7=t F, T A A A
gwﬁéwgﬁ&vﬁn%@@ﬁmm s fafer, fAffamt st Rt o stfergaaTst & srgares
|
() SN TS F AT L A T ATHAS AT THHAT (FH) AT T AT T (47 ST
AT 4
Tl T&T, S AT FAT

10. TTIAT B F T wgAf w&\ FAT.-- (1) srfafr=m £ 4=y 25 F el fenfis wrg i v 53 F o
TEATY ¥ TAF araeT w7 1 R argn f sad Henfie e w1 FEw g aur 9569 691 A =
AT A T F I g § 0@ R, sy, Ieare 3 vk & oRada F arrer § S o dem
gt

(2) sirenfirs sohrg AT 9 F ardfiafafAfEy v daeft amEet i srqureET Fwm

(3) fareft ot sl gavr$ # dR-argey &=t AT wRsfaa a1 Afvg ot & enfi w0 6 agafa 7 & st
(4) Tzafa ¥ forg sraea aTw 9 9T, TST A€ g Rt stfdrsrd A, Teraews W aww afywiay F @y, sraew
a7 frift ¥ ot Rt v, smrg o afee 1 G w7 e w7 F g, e & & S fafafea
FY TEAT AT FTAT FT GATIT T+ forg a1 THT arfafees Bfafdat ar sm=rd amw w67 3 forg, < T srfeardt it
T AF9H g, TR T Tl

(5) IT-ART (4) F e R & RATE F srar ax arfafAay $i arxr 25 it 37umr (4) F e Ao et &
gl YaT it AT, FATT:-

(i) Wﬁmwa@%ﬁﬁisﬁﬁmmmwﬁﬂ%&mﬁﬁmw&mﬁ
(i) Wwﬁamwﬁuﬁﬁwm

(iii) wwaﬁwﬁma@ﬁaﬁﬁ%&ﬁmﬁﬁw W:ﬁmmﬁﬁ'@rwﬁaﬁﬁwﬁﬁﬁ
(iv) Waﬁ:{'mwwgﬁﬁﬁﬁkﬁmﬁaﬁﬁﬁﬁmsﬁl 4,

1 il
|

Lof 244

’{\.._';5

" .=_"_\ o



[\ [I—=0E 3(i)] ST T TSI AFTETI00 5

(6) 3937 (5) # fafafEs aaf & srqaremT o 919 g0 3w gy § AfRaiRa tE ey F fiaw f e

11. T 3 TGARY TIA FEAT - (1) TF R A2 ghrg F srafera sguer fHa=or gorreft & ara w=fea g
T 3 Y= F g S g S F v, stfeneft Y w=re ¥ forg agwfy s AT e

(2) srferfaae it arxr 25 % srefi =N TS v w=Tford F £ gAY B AT WAeT TET 2 F FIAT g 3T
St et fawor 2t g qur fefafas faE F arr yoem f agafld sew 73 §g fF At gaw w711
grfY, srafe-

() AT it gAY F T fi fAfFuifa adt i srurear KA
(@) ggtaweitT wiefa, aft s g, # fAffatfa ot f srgarear faré)

(3) y=Ter it wgafa F forg smaes wra @ I, T 918 o Rl srferarl v, wamasTs U e sfgeriRat &
T, AT 7 ATAART F FEromdia A e a7 ofme #1 d w3 o) [ v F g, smaer # e
fafafegt i weaar an sy 1 FaaTa" w3 % forg ar W sfefiws Rfafeat @ amrd w5 % forg, s @
affrardt it T 7 awraeas g, viafagw F g

(4) T =R FY, 3794 (3) F el & v e F e 9% AfARET Fir g 25 Fi ITER (4) F Fefiv =
#r wgwfa Mefafas st & gra s it ST, sraf:-

(i) T S gy srgEfed U fAfAEAt e fEr swe s afEr # sErfem R STaE sEr e
ST AT B

(ii) fermT Ao Suesy, af 915 Y, & O 91 F aqued F oA aRafha ar ket a8t G
STTUIT;

(i) @< (i) 7 @< (i) F fAfAEe A= soet #r g8 aua gare Rafa § w@r s,

(iv) T S g FarqEea A arel e, ser @y g, # afEe ¥ = o w@iare
SATUATT; AT 39 AATST Tad ScqS A (AT TOTSAT F SIST ST
(5) IT-IT (4) ® wEfTa ot T AqUTAATST A1 T =W gay ¥ AA{Ey safy F oftax w7 et
(6) T=Ter it wEwfa ¥ wgafa fir fAfdmrrar stafey fAfdse & smowfn

12. T9TAT Y TERIY F T~ (1) AR f a7 25 F sefie w=Tem ¥y ggRia F TEA O F o
TAF AT T€T 2 § far srw iz i w5 fEwer gem qur yeem gg i A & g
g o g g, srarta-

(F) yaTer f agafa # FffaifRa aaqt s sroremr fad
(@) watawir &sfe, 7f2 oy, # FRaffa adf w1 s fard
(m) e (@) fer, 1986 % srefi e RAfAfEy wafazefir = weqa w4,

(F) @ATH X FT AN (FF {x HwWrIR A Raw, 2016 F et qar [fafde arfvs
FRrafft wega wT; 3%
(=) ffamtor wiEma, Icares gwaT, yguer 9, Soaed # F1E oRada agt F @9t =
(2) y=Ter it wAfa F TR % forw sraET e 2 X, TeT 91 e T srfaerd @, wamaens o s
FfaTiAt  arer, sraes 4 sfErnht & fRsorda R @ o o w9 s R w9 % o,

e ¥ €Y S RAfAREt Y gerar 71 s=re 1 geara" w1+ forg an vt srfafiws fAfafRer v sl w
F forg, s TR srferery i T ® smaew Y, whafRgss # w3

(3) T =afer FI, IT-AT (2) F aefT & RO F swa 9 AfAFEw f gy 25 F STEmr (4) F A
Frafafeaa aat F ary y=ee $i ggata &« $ ST, F9iq-

(i) T S greT TSR TR R A e SreRe 9a aRee § i g S sgt =i
ST AT 2, JL; *‘1_ \ f,\ ] -
() P fron e, i 6 71, 3y 403 A7 R e % e ofafie o sfvenfie @ frm
\_ﬂTQ"TI', | Jt}. II/ g . - LA .._-"'\-I-._. .\lll 'w‘-;__'_:'_ \
it '. g | :'{:
G)O o .'I:‘-"J_.: -:'“3/'"? !;; 1
e /o '-/-(f /
NGEIIZY, 245



6 THE GAZETTE OF INDIA : EXTRAORDINARY ~ [PART II--SEC. 3(i)]

(iii) @< (i) a7 @< (i) ¥ A& P s # g gaw gEre Rafy § @ s,
(iv) T 9E g AR fRfadet % srqare e, gt st @ g, # ol § v s @
faraT ST U SR ATATET Tad IS (AT FUTST F =T JTIT

(4) 3937 (3) F w=fTa el ¥ rquraTST 91 g 39 way # [Agd T safyr & ofrax & s

(5) e Fi T wgwia § wgaty H Fftmrrar RS & arohh

13. T ¥ TH AR @ FAT—- (1) Tog 91, Ry srafar & fog ggwfa & wft of, so sefr framfr a 9F 32
TE F T T qgATS H qanfy a3, af R ot ¥ srefter et € v oS o 78 2 ox e+ 9 3
HT T

(2) wgafa # ey § & R off sreme oz 3 a1 & By s ws, st -
(i) 7% sh=nfies zohrs UF shenfis g i srafafy & gt ameet :1 @ g 7Y
(ii) T wEwfa it erat H aqures 7 it ST,
(iii) TF TaTaxelia EHf & T ot AT 7 K A
(iv) ST TR 3= SHE T=ETE § gREdT am Y
(v) FfR-amer fRdg wreent &7 Srqamer o FaAT S fResrr Suewr a7 e s Rratfa I arfe & r
FE w4 § fAreerar;
(vi) =ararrery % fARer, Rear-fadernt, sfdgersit o= v s wisaTstt £t srarae qg! e S 9=
(vii) TETErCTr 3T AT TR Y T A TEET I AfAY AT IS FT AH A afgATd g U
(viii) gFeaT st g w= R sy femm yorfemt s watawr w7 afs og=ht 2

(ix) Foreft < o =y RAfE % arefimr ar-srifare fft oft B, aafazor afegfd ar &% med =1 grae 3
IEREEIEREY

(x) shenfirs w3 =+ foelY fftg & & weanfae 3 s ar e R 9 o

(xi) =i zorg & HefEa erqel STsrd 47 TE TAHRT TR e a1 et of Ageqet a= i g
KIS

(xii) Foreft off sy g et i AR S Sweet &7 Seetee g 9™ )
(3) TEAT I A THT T @ F F Tg dafda =7fp F grrars 1 3t=a sagx =y smom

(4) TEATE T & T AT TE T & ot i ol w0 F 7 Gy ar o o st #agafa @ & S R
TAT , I, TN, sraeas Aot % ary RftEa g T smom

FETT 5
et afaf

14. T @ N AR 7@ (1) Tl T w R geet Tt & At afbfe o R Rt s
Fratraas $it TEXE A A F3, sata-

(%) Tateer, a9 R SrerETg aREdT HAreT § WG R F ¥ gfue av @ ata, S i @
T w1 I@q gl - T,

(@) FT N F 9597 9T - 9857,

() 7 T AT F waew wfE, B F0T g fiF af f safy F R awges @ At 7ot -
Fae|

(q)ﬁﬁw%a@w%aﬁﬁm%ﬁmﬁﬁmﬁﬁﬂmmml
(Z)Wmﬁmmﬁ%ﬁwawmm%f K

15. T iy At affR-- (1)Wﬁ7ﬂﬁ'ﬁﬁﬁﬂmﬁwﬁ1ﬁﬁﬁﬂﬁﬁﬁﬁ3ﬁﬁ§9ﬁ%
HTea it TEeE i AT wah, st o e, TWE I AY

| "-':»"
|

fr
\ 3rroand " 30
._3;.9.__ o -'E’_// 246
e I ind.\ﬁ/



[9TT [I—ETE 3(i)] T T TSI HTLTIO0 7

(F) T TTHIL AT TS AT 6T TS F qia0r e =1 wwrly af=a-sreaey;
(@) TS 91 F 4557 g=a-95;
(1) TS TR & TT qFia<or faamT g arfig #:3r8 Af ¥y - aaey afa
() F=0T N F7 AATFIHR T@A Frer &= e - ggem
(2) Aot afaf st Tt sega B s et & ot e s
(3) fArrt wfafa iyl e e & 9 ¥ F7 UF doF gril|
T 6
st

16. 3 e A3t F wrategs ¥ frg O Fg a1, Tog a1t F qrr wwmed 57 R [t F waiee, 37
o [ F @ 2 Fit arde & stfdmrea: wg 7re F fiex o afdwaw o af f s=fy § uF stvergs v
F=sfEa sEm

2) TYEeT T 21 3 qe=Ta, AfATATT 7 6 25 F el ggwAf war w3, 6 T, gerad, |rse A,
T AT TE F3 Afgq, & forg asft smaemu@ oréer ox darfea si Aaer smam

(3) arée faefera g o, arfafaae v amr 25 F srefter wgnfa Yo 39, T8 A Hr, Hehra, qr5e A,
T T XE FA Af2q, F o a3t sndew aafas €9 & ey 91 e+ 1

(4) T 5 foarr fAEet & verae iR FAT-=ag F g9y ¥ Ut fdg 327 6 F 57 & F1 FM

(5) FET I TATTAT FA IT T=To F Forg ggafa g o At & e el i 6 i vfaerd @, dar fiw
F T T F o g, O srferfRas i e 36 F srgETe F wguwr A Fw § ST R seem

17. afafer o o7 A1 Ty arat SR AT F aqEr, ggalt # shifis o wftafoa = a%m, &g 3 Rer
et ¥ Rty St oft ord 71 w9 vt ffde a5 :vm

18. SeeraA—- = e el & feft off Suae it srguraer F9 § fawe A f Ruafy #, Seoaw 07 ar e &
faeg o srfafRem &t aTsit F srefiw wrfargt it < @

Tt AT
[3r 2(1)(@), T3 3(1), TT 10(1), T 11(2) =< =7 12(1) 3E]
AT FT T€T
=T |

[T 10(1) ¥4

st (rguer farer R feEo) afifee, 1974 $ aer 25 F st shenfies Twrs i e w7 F g v
T AT

FLE

@ V4.7 247



8 THE GAZETTE OF INDIA : EXTRAORDINARY _[PART II—SEC. 3(1)]

Hfgw #ad Ed T § R 9% TR aret sfRaiER &
e R ¥ srqa st (s fareer oo fReen) sfafaaw, 1974 (1974 #16 ) i gy 25 & srefiw

FNF TS AT WNTAT IeuTe, FHTO AT TEHAT, T ST AL e yorredt, Frast/=raiia smfare F fAdgT &
forg faeft oft Ay = SoT & @ g wgaia ¥ forg smaed Fear/adT /A g

e ¥ T arelt qfdafs &
T 97
F R g R F sgEm:
T G 7 N
AT . [qrETw
w. ¥ AT fAaTor
1.0 e Rawor
1.4 | wREST / 5= / froades w7
CICE
1.2 | TRIASET wET= [ e
1.3 | watacer =i Fw e
1.4 | @T=e/ 5w0E w1 ow@r T3 e,
-
LEGIED
IEE
TS TSTAT
L
2,0 T/ 7 R ) /,5_, ,LZ.:;\
2.4 | smasw/rfETfRT AT _ ﬁ':: —3 :,{‘
22 | UM “,_-I’ HSHSK

248




[T [I—&vE 3(i)]

HTLA T ASIA - STHTETIT

2.3 | srfereefisht Tt
2.4 | TATETH IaT Wi / 99 ./ Tl
T [ FEET / AZL
SEUIE)
EEU
TSI/ TSTET
I GEEIES
25 | @9AWIE # OEF fAEw &) ATH 3 TIATH: 1
FFfes faa<or
2.
-9 qaT 1
2.
2.
TaTse Fa% -1,
2.
3.0 Foft it Al fRafar
31 |TaFs / wrfee  whasmy
et ®H / dY 9fEr
wigm/ wrsae forffes Foft /
e forfree sodt / fAesft
Foet / o TaT ariErn
FIfEBIT FT IoTG (97 7T
3.2 | FET AIFHEITST A FR A
ESAF &9 T IURATST
qrESAF A F IURA/ALE
EELS (Frstr+aT=reY),
(FrFTT+TERTY), (Fsf+As)
4.0 TRIASHAT/IAA/ FRAFATT HT T
41 | == KML sraeiie ®%
42 | TRIE T ([II) amfyj .
Pl P T
(F9THET ¥ AT 8 F TF) i{mﬁ'@% e
i v‘u"' ot 1\;5"{'."
4.3 | TREg 3eriaT (TA) ﬁ N\
(T ¥ T 8 IF TF) ’a;ﬁ: ._'.- .

S




10

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3()]

44 |G &3 F wiRufd | -
Taesie &=, odim Rt
&, Saved, wATery, a4, 9,
Tfeal, qaTas SH, TH
7 ¥ wgfd &, ATty agy,
T5fa a4 @e, R ®e= (600
Hlex ¥ afgw F=rs), wWE
FEF ST g H rafead
4.5 | 9TXT T 9T TEAT
4.6 | g faETor (dmE, g, R /9y T
R ;
) F H (3T )
F) T Ofr @R )
g) 99 qffr (FRTT #)
ug g #ir Rafa F arfds azr | .
ToT .
fAffT aarher (ant fex #)
T T FAC- T AFGA W
IGEGH
47 | GfE = e at e # wTfae-FY qf
renfis
gfvafde
et &
F) srafea A fe-amafea
7 ) srafee siw srafea
M) 7 T
5.0 TRASET / ST / STy Fi =9 S i
5.1 | 3Enr w1y (amw, Avoh e St
7) TGN G
5.2 | ST &/ T
5.3 | acafds SguworErdt / 17 9=+ /
S ) -.'?' =
5.4 | GO FIRA % STETC O ST A7 | © L GO R
T (qemmgmerA) L
/}i ‘f”
t_;;_) g ”:‘-‘1&\‘?’,,;‘:’ 250




[T —&vE 3(i)]

AT T OS9A © STATETr

11

55 | ITIT= / IT-Scqre AR dwar | - | | SR/ S-sn . | wwaT
Gy / fifio)
56 |RfAwinr smar ¥ fw w7 | || Fe=ETAw bl
ATA/TARAT $it @9a (EdET o
i)
57 | WEAT warg =€ SR g | . | dew TS
gy, venfdr F oarr ey
afga dferm fAfawtor ghisam
5.8 | IATET ;AW Fw A qIA@ /| -
Fufera ardg
59 | Ao/t 7= 9= T | .
T Y g
5.10 | =T AT e / qrATRH Srerehrar e (1711711 3= &2t &
TTATIEH TTHT = &
5.11 | THUEeETEET At ¥ agEr | | | . | e ™ | werer | s
GAATS THTAAT HT ST . e
&roar
1,
2
3.
5.12 | draerers sfaferw, 1991 F aga | : %) aiferft o, e qifeed & arear ad
T @)
M) wET:
m) TR Er () :
7) $HRUE Y ANEE (T)
qawra; srwfﬁrzmngt
6.0 ST STHNAT AT FIFAE ST I ‘{ V “;\__
f ‘ A
6.1 | ST H EHA ;‘_,gﬁv/fa:&fsﬂaﬁ‘mwzﬁ/ﬁﬁhwlw/
He REg TS 718 s |
/%)
\ P ¥

251




12

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART I—SEC. 3(i)]

6.2 | FTAR I FTAT IIAFE T A I EARAH
S AT
6.3 | AW emar ¥ forg s« & @ug
(FTTE)
6.4 | Ffmior emrar ¥ frg oo 3TN TR FTET
(Rt g o ddtuw alRa amn
ZATY U A AT FOT F:) LIS
siohaT
CIPEEY
=T STARETY (FraT Rfde )
6.5 | AfAmton gimr ¥ i safae sw Foerdt
I (FUETT)
RAf¥r &at ¥ srofare s ERIEE Fuerst
g
SIED
CIRERY
7 SuTfETd (FaaT fAfEE )
6.6 | IS e ST Furrforat yafire =1 =R FraHt | ST YOt
JAT-TTTA T
RS-
T ATSTST
FE T
T
6.7 | Hraer IT=TR W= f{gor =, Tt i erwar FoaSt
1.
2.
ST U F e i Ay
6.8 | YA ST wA g w5 A Y dwar FuaEr
e —
“aXl K =
T, 2 B WA
$ - S
STTRE SrTrE 3 frqer & fat SIS _:.«;\\‘-.;.,-_\
_ “I;-!
- A 252
l"\c':,«*'g




[WTT [I—ETe 3(i)] T T TSI FHTYTOT 13

6.9 | ST=TRE aufdre 5o &, M are,
T A 3, A 7T

6.10 | T =HE  duraw/aET dr | | STEw R e
TAE/AMSeae  fauara ¥ AT

SHA ATsl4T El‘ﬂ'ﬁl\ﬂ"lldusw

6.11 | FE/@TE, FEH@/ATHr  (@ER F
)/ a S & 9t gE, W

ATH
6.12 | ST "t F afier 7 v E A off
EIGINEACICERE
AT T: I ST TG
(et a1t stenfis SrasmT & qraar & sroféra sra#r)
7.0 | fEAi F R
71 |REww g S Ro R R dew | || 5 | do | w% | %
T M EFH —E
2 SIS
3. | wgrEraw
4. | SrRfeE i
5. | @S
6. |, afxFsar

7.2 | ¥ % fFawor (afFw, Suen, A):

F) FATE i =T (+f1.) F Ary @ s Fe i genr

) YT T ST T F TEF IeawA At TUrEr L AT

aT) Fg< ST TR /T S & A

") Scas § e F forg sver sgwer e st v | i fEEr

®F | guew |t | gud ) | wmw ) | 1S | e ot | 9 drer s et

=
N4 .
| a2
/1’\ .-r"’_§“ tﬂ" i x
7N A X
[/ J°K Y 2
&= WHda A -

e 253




14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [—SEC. 3(i)]
73 | ff A %4 | ¥ | et Rty &g (+f)
74 | S0 Wt  wieted 7 A TE A
ot STE R ST
AR °: TREFeAT FIFAT 75
(TRIFZTT F9FT IeTw F37 FI7 Siegfiw a8 F qraet § sufard sqrasiil)
80 | GUTITH AGIAT Yau
8.1 %WWWW# = afimr a‘-l\;aiilw o
8.2 | ¥q&ewfy wiigtx %4, afafafa FT few Y
AT § 1. | Scared

2. | ¥R
3. | wEmw
4, | oREgT
5. | fedmm
6. | T v
7. | GarsfEm
8. | TmwifA
9. | Td wHERTT
10. | 9 THERT
11, | 0@
12. | SR
13, | Fwem
14, | wEH

8.3 | waeeht ereraTd/gReT A, W‘HI i

T, | g \
e/ 24




[9TT I—ETs 3(i)] AT T TS0 ; STETHTL 15

3. s i Aty
4, | 2o ol srasa=ar,
TR A
5 ATITAHRTATT TTARAT
FIER I
6 H=e ST
8.4 | wufiry  wpld Fdwam) wF | : #) wia o wefem:
s ) Rt ot o e
8.5 | 37 Agwi F JAR @awATH WAl
F faffwtn, serw sk smam
o, 1989 F eita wiwrfa
GAATE WIEAT F ST ¥ I
FAATT AT =T AqfIre
8.6 | STU wAl H arfae 7 & wE A
off e ST
ST & : EraTe fEar
9.0 T e
9.1 | spramw fafer | strerTEA/ T
9.2 | SAATIT F AT H AT-T7 T ¢ | -2 "e
IEGIES
Rafa:
9.3 | ATHATSA F HTHer & IF H A= | . | o1fay (3): grve s
F qer W
&% FT ATH:
IEGIEN
9.4 | rar fFg g B i & : %.
YT

%) H/EH TV Fd & B IURE TSR FY/ZATE AT T F AT T 3 7y 31 F/g7 S g 1 foeft ot
Wﬁﬁmmﬁm(mﬁﬂﬂﬂ@ﬁﬂﬂ)m 1974 Fr 4T 42(F) F siaeta g )

@) #/gw g wiFd = § & w7 9, S, ﬁﬁ'q‘fwmsﬂ'(ﬁrfﬁ*fmm I, GAATF AT
aﬁ%ﬁm%ﬁaﬁwaﬁwﬁaﬂﬁﬂ%wﬁwaﬁt#mq%ﬁﬁqﬁaﬁ%mﬁﬁ BRI
m@waﬁwmmaﬁtwwﬁﬁwﬁwﬁ%mﬂ{; ﬁﬁaﬁéqﬁaﬁ?a@%

P4 255




16 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3()]

ST #/gH sraTa & 3 4T 25 #7 Seere, ser (ygur e ud R sifefRam, 1974 F qEe wraemt
& AT deAIT

) H/ZW THF ATH TH AT TF T FLI & (OTHH AT I HA/ZH TATIAT T Hgafd Ay ¥ STty i< A/gw st
(ST faTeer wE A sfafRar, 1974 $i am=r 45 (&) o BT ares/me Jegi F sana PrEeR Sgag
ST

7) H/gW TT L gRT 1 7T AHTE T T F T AT F Ha€ T6qd FE FT 97 24 8

IEGIES

srferefy/
T FTEFT FETECRA A1 ATH AT AT
TITOAT ¥ WEATR T FA ¥ g Fewr g S amer arfvard awaa
1. ATEE/TATT:

F. Fet K fafes wiwf:

i. ameftert/EaTfReseht ;@)

ii. THUERTS/THTHTES U 9o (IR ATeTL)/IA T Jro, afg ang 2

g. TRISET F7 wT:

i. 3Nt & gafaa shenfis &= s S/ & swae =R et g9Tor O, 4T

ii. =N &7 F arfafa: @efe s & R Y e/ s wmr wma F frg/agr «
g i feufa & o (am) wer aw=tar;

T, GAF IRATSET: @1 UF I s gy w7 @ g|w agr sigafa, aft anp a;

o, qATEr (Teror) AfAfAae, 1986 (1986 FT 29) F Tefiv AT ATXa d¥hr< it srfSg=mT Fear F1.37. 1533 (3),
i 14 frarax, 2006 ¥ arefie FERr TR AT ST AT THIT SATFerT THRHO g7 T84T i T8 gt
aqdt, Ff A

¥. A3 searfeg oo AR & I A =91EE s

2. ahr R

i, TaTERer TATT e AT, ST aEtaer (HXET0n) AfAfAT, 1986 (1986 = 29) & arefier SATLr AILg AXF
# rfgEAT /= T Fran. 1533 (3n), foAiw 14 ey, 2006 F sreli St 93 a1 TS THiaw
THTT AT TTTAFIOT ST Feqe it TE & 4T

i. ofersET fare R ARt sfamr (@ = F g &few), $g7 91, S, Iu-Sare, gy 9,
fafers goeET F forg oo & @i g@a, Afe afafafaay & srafae s Soaree, smfde s=r 99
(7T T & 91 fafEq), 9« 9ge, ug?ﬁ%aa' W;rmaﬂ'{mrﬁ?rwwﬁm

Wﬁﬁﬁzﬁ?mmvﬁw%ﬂﬁ“; Q&T’mmﬁmmaﬁ?ﬁﬁﬁl
N

--"‘r -"F:‘, / g - i\ ..
[ '-- ¥ Irl" u\.;‘ .f" .
|'II - [ g | == ‘.,'
I | 3 1
\ 1 e 2 ]
\, .‘_\. L ), E / J

O\ 28 /% J

C ~ 3

L)_ — ( lb, /
My 256



[FTT II—'Te 3(i)] TG T AT © AT 17

w1

[&r 11 (2) = 12 (1) ¥R

Ster (g fareer i Frien) aififaee, 1974 $i emer 25 ¥ anfie sl weiw i w1 6 qgafa ¥ g
e

Ry
qar
ey g
TS T e S A
LEERS

H/ZH THFH TN oot (T $t Asvorra A< fAz=ror) srf&fAam, 1974 (1974 F71 6) Fr &7 25 F 777 TF A=A RIH
THTS T AT FCT AT GEATS H A Th<0r F forg 7 Genfarg Iearz, w=rew av wiwar, a1 daw/=qraiE
AT FT IR R Adga F Ry agafy % e smaes sw/aaft g §

EE F warfae e gfafRE &
T 7.
H= o o R & sa
AT IRT AT AT &
AT F: TTE
#.9. srufare saT

1.0 | ohEET # SR

1.1 | TRESET F ATHSEACEE TS
1.2 | SRS T . | R/ faftr=rar /s
13 | Tt s # 0¥ K Aaw
1.4 | @ree/ R F war S Wﬁm, -..-j.\:
=




18

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II-—SEC. 3(1)]

RERE
e
T/ QTR TeaT
T =g
20 | ImaEw/Afea R
2.1 | e/ FfATEh F AR
292 | g
2.3 | srferanft i Tgiar
24 | TATHERAAT wAte/ 75 Ha¥/ G=F
T ATH
TT/FET/MER
|
TEHTS/ATTH '
R
TG TT 8T
fRa e
25 | A%fouF AT F AT Wi T 7 AT 3T TEAT:
Y =T
-0 TaT
EECIET LY
CICIEC TR
3.0 |t i fafew migf:
3.1 | Fafs
| ETTHe e/ QTHETRY W/ HIT
TRET Tt / rEae forfires et/
afsere ferfres St/ faeeft sy
Hifta =g wrften -
feoqur: TR gea T o wteer : K@K
=T Seoi@ {37 ST
3.0 | FEIT ATHTYST TCHIFra T \
AT YT ITHA/TST AT
HFeL STRASAITH ITH
‘ i
WA -’}’ 258




[WTT [I—&Te 3(i)]

AT ST ST [ S0

19

(Fsfr+ard)), (@ +ard),
(FRsfr+fastt)
4.0 | RS e SRR T staeT
4.1 | s=FEE . | PTATT ATATE FL
4.2 | TREg Aeier (I (AT F T T
8 3 %)
T+
4.3 | TREg 39T (qF) (FUHEE F 79 8 T
)
GET
4.4 | u<fdg &9, aftw RfEw e,
JAFHSH, AT, I, Fom AU,
afeat, qaTca® TG, THE ®9 9
wgua a7, i-wrf gy, wgfva aar
ge, Re == (3912 > 600 #Hiew),
THE FE X AgU & qriueatad-
gt e # far
4.4 | ST g oy offe ey
45 | afr =fr (dETEE, TE, Rer ¥ | | | SiEEmg
) 2 T TR
&) f-a7 (FFATH)
g) I9 (FFATH)
FTf gT g, IgT T H 94T
T
fmtor &= a3 fex &
Zh T F A T EHAHA
% &
4.6 | T HEH fw fww w@I-F
N
arenfiT &
&) e O of sefea a8t
|
':/' iy e AT N ‘:".-”rf..-\;\
), 7% T T |,
RY 7 3\

= > r}__JL.
O\ 7

-

259




5

20 ' THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]
5.0 | et i i senn e i i
5.1 | I=INT HT Y& (oI, ATCR 37 &) EER
TG GAHT
5.2 | SNl &=/ TR
5.3 | Frcafes yguuE/ 17 Yau/ g
5.4 | IS BFAE F et ax e T G A (2.)
AHTHAT (LR /AY/AETH/TET)
SrreT/ATHTT
55 | ST/ IU-Seuare ARt srmar IATE/IT-IATE qHaT
[CRIEUGETLY!
56 | fAfAwfr vwar % foro w7 wroy W@ HYT AT qIq
T (ST s dfr)
57 | 9T yarg =1 @k wrwit wqew, | ;| S sy
stenfafr &1 w1 ey ¥ @ W@
fafawtor wfd=m
5.8 | ScaTew AW g it ardra/ sruferg
GIREC]
5.9 | T g ez wn S wear
5.10 | ST feree/aTaTRRE Wit R (1/ 1/ ) = uet &
et & oy gt
5.11 | THUETS =T AT & dqE F.49. WA | Eug | werwr | ¥fFe Sawnr
TREFerT @I FT ITET FE &HaT
1,
2
3.
5.12 | i g o€ R , 19913 A, | % 9. AV ST A e (o (0 forar )
A ¥ |
—
/%) 260
e

5




[T [I—&T 3(i)]

AT T ASTAA [ TATHTIT

21

v, T €T (7. )
T P9 UE § I (. H)

AT & AT I TG

6.0 | e &YT T IafArester IeTaT
6.1 | ST | o T AN T s ol R w0 |
TR o, IR AL
6.2 | sgufa waraHal yrfderd o srgaa | ¢ | S
ol HTAT:
6.3 | R emaT Bg 9ot @ (FUereh)
6.4 | fafAwtor emwwaT % forg s« Sw=rm ERIE e Fuaet
(Fafrer fogett o= &ww & arr 9 X
T gu S SqeT Uy Y) e
CIEEEY
e IyATETy (Fa At
)
6.5 | FRAfA=tT sfmm F fog smfae o« |
ST (HTTET)
fafir wat ¥ srofare ster FRIEDS Huast
= S
i
Fraa
g;?\ﬁﬁmﬁ(ﬁwﬁﬁﬁ?
6.6 | STIAT TS ITFX FJOITeA! i #1 T IYET Tt
EERCELCECID ]
ST
T sATSTIA
/%

261




THE GAZETTE OF INDIA : EXTRAORDINARY

[PART [I—SEC. 3(1)]

6.7

STTRa AT % fAem & &R

T I QE= (ST 7T AT

. Taddt Fi gear

FqST

1.

2.

6.8

FiEHTE YR §47 S

w.E. gt i |waT

IYATRE Ff:&m & Fuer & G

6.9

ITATRE AU 9« g, T
grere, 3% 5 Y, FF T

6.10

TAF TS TETAAARET @b
TAGE/AEde fAwars F o9y
ITETL EhiF T Shivag e

. | SuTag famT sTm

6.11

TRET/ATTRE F FER ToT, e,
i gew smEel
sy, a9 o Frw T
TEITT GTgel AT Trus qeat & gey
# ITAR g4 X gETa erafg &t
TUrEET (A sSene W) (T
ATAT ITH SIS § Sgoard
IR Ig=TRE srufare it fagwor e
ITFY FL)

foqur: st g & forg smfers
#t srafera fEraaTd wega w

Itag 3T smul

6.12

TErETEr, ARgEMATEr  (HET #w7v

wrft)Eafasad & dag W
e

6.13

T UT sesey fAaw, 2016 ¥ st
AUfASt F forw qraa: o9 wofarst
F ART AR T UE Ay fRaw,
2016 % e FAT 7@l (T TC I
I FIfAST F ATT-TTT ITH TS&=
JOTTSAT T SHIT

EXIEC-RE RIS L]

6.14

ITHTL-YEI 7 ratEfi-ggaeT |

et die T st w5 s

~

6.15

Wﬁwwwmﬁwﬁﬁﬁﬁ% '

Y T ST

262




[T 1@ 3(i)]

HIX T TSI ;. STHTETIT

23

ST T: AT S TG,

(Pt arer eften v wmaaT i 29 7 s[rEsad THE)

7.0 | o FT YR
71 |y FRmaR gerdaw | || w8 | fww AT W% | @
Fuq AT EdrET [
2 SEC
3. | W@ wAA
4. | STHEE A -
5. | Wl
6. | RAZT
7.2 | w&F wr =t (T, e, )
F) AT AT =T () F gry v {7 F i g
W) T T AT d F T I ¥ I[UrETT SR /AT
M) e st afhaTi /AT SasiT & '
") ScaeiT & ey ¥ g ster wgwwr e gt # | fam sk
oF | ¥ouEy | fyw | EErS | =y (feR) | weme | eyt | 9 g s wiewi
(=)
7.3 | ST AT w.4. Fiy | safw wiRafy g (HY)
74 | wfEmAmEEt F sgar @i, ey fr sg
THA2, AN JAT F I
S g F ddg A A@q It ||
(FreTfiE & wgw)  gan ’{ZTQ
SRt et (@ L Y AT
¥ are it e (ST AT | N\
ST & FF FeEa i A 5o N
\ ;.J....
el
. OFf S
~2F Ingl 263




24 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [I—SEC. 3(i)]
H¥ srirferg fraramt wega w4
75 |wegw Afe, Ak w1 @ SR
I FAY Y FA=07 II77
7.6 | STETU/AEE-fAearaT ok wafer-
e AT s Reqrfé ot
T ST
77 | 370 wEF F amfAer 7 ff A
T ST
AT qfEFenT Aafre 95g
(TRABSHT STTFNT TTT F7 FTH A% STTAT &5 T 7 ATT% ATTHII)
8.0 | TrEFewy Fafire yauT
TREFeHT afry Iearad FA A
3 T c w4, T aﬂiilmr s
g.2 | % forg wgafa sraeas sy : e
1 ITEA
2 g
3 CEiE]
4 TRagT
5. | Flwew
6 T ITIIT
7. | darefEEw
8. | TAagmt
9 “TEHERTIT
10. | HE-THERIOT
11, | ST
12 ITAL
13, | Rwem
60 KQF™
8.3 | Tl eaTq/qfIeTy /2 Oy > TR S o
rafa o \J ” gt T-.ﬁ?'l%{\\
\ & pIRY DATE ] > }
\ %\ 311228 /73
\.\._ o < @ I; /
\\ ‘LJ‘ Q ¥

264




[WRT [I—a&ve 3(i)]

RIEGIEIRE RERME T IR

25

), mnﬁ*mg‘tr!‘?:a?r%ﬁ

=a'] ﬁ%wmwwﬁ

2. WETI A/TAT
3| v # &ty
4. | fow =i
ATeTFAT, T AL B
5. AraTaETH I T AT
gfEar
6. | SHE IR
g4 | wwfy f wefa (FAwamd) six %, oY o yafea:
Sl T. Rt s wrr srerha:
8.4 | STk ISt ¥ yag/Auer Hit #° | Ruew . FuaT fo ¢
&fa
1. | erenfieE oS ¥ e |
Tferg deia
o | GuEi # SR (afe
TET, a7 FUIT START
T ST TE HY)
3 | g foadits
ST F iax
T F TATE
4. | ¥
85 | aafd® SUANTRAtal/ STHETE | -
|a$@.ew{.%wﬁag=rﬁmm
8.6 | @t srufrsl ¥ gfdrg wy=maq &
R wew Fu o agtacor grar
IUEl SR wwiaRwr giaersn &
SR
87 T Faw ¥ sqEr wREwenw
WAt F R, serw ek
e fAaw, 1989 F  srefiw
Tfifag afEsemy @EAr F
| deTwr ¥ Jaured gREweRT iR
F=T 9fars|
8.8 | SYNM, SETW W7 Fwew qf¥Er 1. gt Pl g w1 =i ww st
(Freadie) et F g F) A< AHATAT T AT WTE F ATEATH
®) eqfrs w1 g SeTer ST $ITr ear
4T iwwﬁmﬂzaﬁ'(w?ﬁw
it e

265




26

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

E)EEINECERMIET |
w) Aot wfRa Tata<er ydem whie o
) AR A srafdry ufkaga i sraem

2. F9AT Awadias arge a i v R oft s St v
AR TEH FE

. TTRrEr F Ao Y g9t & frer it e o ardrat aur e i aut & arfs

frad v wiaat wara %, RS o wtaor @<t $i ordt & w8y § srgarem Rare, s o &g
2, et g

sTTTaETeRT gt = (Serah) it gy v w= Y, S S F ant 2w g A
ARy et sl @@ fom a1 Rae o1 e & Roes F f st
THTET ¥R ST AR 57 a3 B Sadt # et anfaw 2, s @ife 78 g
TEATS FY T wT arfE TwTEy #r S9 FAr 91 w9 A stwat, i #i guty F o
gax it i G s a9

> =rfwat i qatewer i gra ¥ forg srasas et # A0 FAT;
> weareh # Rafadt A Meife w0 diw 3o afomst # @ifvw s F forg 1 S el

FTLATEAT T ST, T Sueied TLAT SUFIOIT T FHTEAT 1 ST ATAA 8
FUATTGT 7 I Fd=at § widverer 3 £ =r=ea e g 3739 g S srve it St 8
Tafera afEerTfar S srqrasTei darsit # T F A FaeT; §i

AF-ATS STLTHA FIATS o AT HZIAAT TETT FLA hl AT

TREFea @7 s wafAre ¥ yary gwy v, st ar o e f wriRafa # % i =
F % Tr qigd asft Iuget & araw FI F oy a7 A7 IZ 9T FLATI

8.9

NAFET AT FEWEEX F || ) =g War A smnfad A e ¥ af aw s &l
gﬂﬁ?ﬁwﬁﬁmqﬁ'ﬂmwaﬁ'{ Faferst Y wpfar s qr=m

@) e Sem et 77 3R s srferga s st
2T ST TRESHA F ey wqTha a9ar

) IO ST afgd dfrst F gefie s v SR
&I FX

T) s s fed Srw S, TE SR AReE
(3 AT, T, ITUTE, I-ITE, ITUTEA JATAE,
IeHS, ATIAT T, AT(R) I FTeAr THHAT TaTg TAF
T )

3) SedTel AT IT-IATRT F AW STARTERATA FTOSIRT
TEH F

) srafare Paara & &fF afgq sguor P sorfert s
i arafare ST= g9, ST g T 1R T'= FE

( {WW@T?WWWWW#

a'r-mfgﬁfgrﬁ‘m gquur feEr i€ F Rear FEns
AGIS -,4‘?.3‘(:1&’51?\ A owE 37 Ak g, @ Rar Rl
n 3 PRV S e s

RNGAN
\

¥y .~ »

266



[9T T [I—ETE 3(i)] WA &7 TSI STATLTI00 27

| 37) wfasT o= srafdrs % afags i svasm

810 Ik wal ¥ erfaer 7 it 1 WL | .

| St e ST
AT &: AT ST
9.0 | WMWY
9.1 | ST T AT | ST/ SR
9.2 | AHATEA T TT H FHAGR T AT | - | HAAGTT FE&AT:
GIEAEES
FUE2IER
9.3 | ArweTET Y z97 ¥ IR T AT .| = &) -
ST HE&AT:
F e
= &7 9T
arfa:
9.4 | €T HE H & I N
Yo

&) H/gw AT F@ § F ST TR AYFAR FETAH T F AL T 3 TRt gl A/g7 9§ F
At oft wohre i Moo SRl s (srguor R six fAer) sifefRe, 1974 # ao 42(7) F
sefiT gy

@) #fgw wagwr g Siga 70 ¢ F vy A, Iaare, RAfFmir g st svEw At smfirg, SaasE,
TRy e o} ¥ Rued % g9y § 34 sraea § g T a1t # oA i A 7 Ry
TREd & "o §; ggAfa F oIT T 7247 raed 3T ST o 99 9% AT ggata T2 ARt & St g,
T T FE qREdT Aot e sroem S/gw g § & gy 25 w7 Sese, o (gue e st )
afafagw, 1974 F gavg sat F srefiw Se+hw 8

M) HfEH THF qTT T AT T T HA & s T 9% qR/EH At g agAfe I i STt i dgw
e (wguur fRarer i ) srfafaerg, 1974 & o 45 (%) 71 R s AeE weg F oaefia
R sg<y S

") F/gH T A1 gIRT FIE AT AFHTY TR T F T AT 5 HqT TG FA 7 997 2 &

T
aferafi/
T & o St gTErEal AT A gEe
ST ¥ R T g e By 7 e
1. SIgfAAT / SO \".I = ‘H
267




28 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(%) #91 # A= srfeafa
i. ATEreTdy / Tarfiee / Fet anfe; aw
ii. TAUHATS / THTHTHE YHTOMT (ISR ATER) / Ifaar sad, IR a6 g,
(7)) TRIVTAT FT T
i. s & wEfaa et & e S/ fAem & srden o=/ s rer Sror o= A1
ii. sfrenfires & & T dafE iR & ks gy faera / gfe gufiads s / afe sy g/ o
g gr &, AR (am) wgr w1
() &FT TRIIorT: T AR gfam T g = it € @fAw e ugr sy, IR anE;
(%) TIETT (GT2r07) STAFTH, 1986 (1986 FT 29 F1) # sEfiT FRT w1 W< it F{eg=aT qeqr s 1533
(3), aré 14 Rqwax, 2006 F arefie, afe o 27, Fa g a7 TeF qafeo garETa et srider g
& s wataofiy =i,
(%) Rfagr: yearfaa Ot AfAgrT S d9a § IS srFr3de YA =)
2. TRt ST
i. qteaRor (e fAfaaw, 1986 (1986 &7 29 =)  arefid FTEr wTeg I Y Aferg=T Fear vas 1533
(%), ATt 14 frdax, 2006 F aefi Fdhr g a1 Toq qatawwr gATIg AafRw gy # wega fi TS
wateaer gaTHTd At fare; ar
ii. afEsET fare R fafRwator g (v =7e e =:@iw), FgT 919, Sare, I9-3a7s, i fFear, fafems
gehime o W A% @va, fafer frarermdt & rafarg Ser Scasie, Sig:HTE ST=TT §9F (WA SRR |igd
), S AW, TR L4, Icauie F G A FFQATEd e Fguor =y guweer, St de o afwweny qur
F¥T AT ITATE F FTF-TTH GAF GTaRT T ST 2
3. BT A ¥ g wewfar / R sie aite e ¥ o wgafR, 9 A, f sgares R

T gt
%= 3(1) ¥R

%, ggAfa % forg wnsT aridE g

1. It Rt |- ot Rfvgm <9 R d: -

(F) 1 AT 30 AT IHH 7

(@) 1 FAT =97 & AfE g 10 F02 799 § srfds 7

(T) 10 FUE =IF ¥ AT g 50 FAs T F A&F T8

() 50 F0 70T & FfAF fhg 250 Fe w0 & AT TF
(¥) 250 FUE T A 1t g 500 F2 T T orfer wgt
() 500 FUE T § AfAF fHg 1000 FIF T0F § IfqF &

(F) 1000 FIE T0¥ & s(foF
2) srenfis = ¥ R anfis i - (7) =m0 Wﬂﬁ,mﬁﬁ?wﬁaﬁwwﬁﬁﬁ@?aﬁx
mm%mﬁﬁw%mmwﬁﬁﬁgﬁn H‘Tﬂ{%ﬂ‘%‘rﬂ% srta-
%ﬁw—wﬁmi R *ﬁw

%)

. aﬁm; mﬁ%ﬁqmﬁmmmm”jf’ srafay
\ * \_ )

\\"\

T 268



[9TT [—&vE 3(i)] AT FT TSI : FTETTT 29

o HramE YT [ (= H)
o THTUE : IHTT FH (T FAfrgm w= swarfia)
o TISMEUE: SgUW FHHF HIEF (FU{T F AT 9X)

T) gSit fAffg™ v % sgar dam w13 (g us) Refefea & -

. . gt fafgm EFl'ﬁ*(‘l‘él'q'ﬁ)
(1) (2) (3)

0] 1 FUE 2. i 399 FH i 0.100%

(ii) "1ara3m€raﬁ_mﬁ%1oﬁga.ﬁaﬂzﬁaﬁ - 0.080%

(iii) 10 FUE T99 & o1fer fhg 50 F0F = ¥ sifes gt 0.060% ]
(iv) 5031‘&@"6‘1’3’@'31@?5%3 250 FT . @raﬁma@ 0.040%

(v)  |250 e = & i i 500 FE <. ¥ wAE TG o 0.030%

(vi) 500 FUE T T a(fer g 1000 FUE . & stfarw a8t 0.020%

(vii) | 1000 I =, & arferw 0.010%

_(w)mﬁ%m%wwwﬁmm(ﬁm)wwi

wd | it oft s
(1 2 (3)
@) gRa 1.00
(ii) AT - |10
(i) eeT 2.00 a

() e e & Jfdwaw G it s @ & g 1 F T 7 @1 I i T haed (THUH) Ja¥ & 9
T g S=RT ReTER g -

it i (Frues): e e f aftmaw G + (e #1 sia)* o ferias)

(2.) wgafa w= w3 % forg s=mT / wfefafe % g =gaw arffs G, g, ol st are it & g w0 =
5000, %. 7500, ¥. 10,000 grfh

3. T Rt ol sraeaaT TfEemTe (srarei sl sr) ¥ for e f- (%) aa g i feeEeaT
HEIT THar 1533 (31), F el A it 75 srgwmar afAe-met F d9y ¥ wnfig s % o aifts e =
i F37 ¥ 9ew & ot Raer Rafs 14 fAdex, 2006 Y, ww g7 qx i, TaraaT <30 F T =
fAFer o smatRa Irm I AT (REud AuTEHT/ Hivia), duse, Thigd TRASH, arfirsas
FITTT, FATOT B, Feforg deare, =t i s [wm oo argff sit @ 919 arfee g1
TTOAT 3g FgAfa % g arfis diw sienfis sorsat F g somme e s F e & S, sar fF
IIFT 97 2 H = w3

®) I9gFq ST-8T (%) ﬁwﬁﬁwﬁ%wﬁmﬁ%ﬁmaﬁhﬁﬁwﬁwmwﬁww
et grf
%4 | s dc s A K R e fr et
-:g_ﬁ"““' mﬁﬂ'ﬁmsht AT & 74T (3.)
| ) A/ arm'nh'q'(‘ﬁ_)
M K (3)\ A | @
| 10 ¥erdt A 5,000 ":'jj,ff,'""} 7,500

\ r—i f
J ke J

-
.‘ "

.
W

269



W
(e}

THE GAZETTE OF INDIA : EXTRAORDINARY

_[PART II;SEC. 3(1)]

2 10 & 50 Frerdt T 15,000 22,500
'3 | 50% 100 ¥t A= 25,000 37,500
4 100 & 300 Fuerdt 7% 35,000 52,500
5 300 & 500 et TF 55,000 82,500
6 500 Frerdt & 1 T O 65,000 97500 ]
7 1% 5 THUTS T | 75,000 1,12,500
8 | 510 U aw 1,00,000 15,00,00
9 10 F 25 TR % 2,00,000 30,00,00
10 25 Trorerst ¥ A 4,00,000 60,00,00

4. s yRAmTE ¥ fore arfds fiw - () g gfEreE/ e 3y agat sem w0 F g ariis S
g9 g T AT @fAw $i =g dwar, @R F TR, @99 97 3 @A F A I i g1 G B
aferer fferfera o 1 Saa #a gu B -

e = At * e * Oes * feAes
e,

Hrow: arfys ggafe 6 (3. / arf¥F)

T maw fahu s are @ffs it g qwar (@9 / i)
THUE: G HIGH (@AW F T F LT )

TTEH: &5 FTLF (T &8 F AT 9T . H)

TTHTE: G FICH FT TH (G F THIT F AT TX)

feroqur- =AW i : . 5000 vfaad
(@) Scafa B T @ffe F R W araRa efe FF 2

®. . gfaw gardt G 1 (THTE)
1 HrS, FiETRe, TerTe, dRTEed, wyw, g, AW, =i, )
2 wrgT, FteTSe, e 08
W, s, IERITSATEe, e, HIEREe, Fo- i, 0.6
T, BTAR 3T aier
4 IR G S A FI, IATEE, TR, 9403 / T4 a9 Gl
AT amf
(T) IT@AF & F AT T AT FICF (TTE) 2 -
FH | TR & (FRIIH) T FTH (TTH)
1, 5% 1.0
21 59 X 25 7% o 1.2
3 253 FIT 100 TF J%, e :}";\ 14
4. | 100 ¥ FUT 500 TF e j;_ PN 1.6
5. 500 & 39X ,, m/A S KR 8 ) '«5[5 1.7
(=) W%wwarmﬁ?rwwww(ﬁ'ﬂmi 182-25“8J );j

#\ 311228 / /)-,/
&, R fx \@,’4

’73,.? o \\'\ '

Vel -

270




[9TT [I—ETe 3(i)] AT =T TSTI ; STATETI 31

w.9. AT FT THL AT FEH F T (STTATE)
1. et G 1.25
21 TfaTTa @A 1.00

5. FRY g et ¥ Rrg afifs $ - (&) T=o dwaT #7799 @ ge afed T (JT 3T 3rE afedT) F
THRI & 2§ T@ gu gAATEr i i afed T w1 F sraR X Fwrh afedw ¥ forg arfis G faior
e wanre & R ST

STEt,
o Hiuw hH (/)
e FUE W EHH (T 2500 wiiaw)

o Hiuw : afeuT FreE (TFTET F T F AT UX)

(@) T F FHT F AT I GG Fes (Fros):

#. 9. T F TR e FEE (diaw)

1 2 3

1 e wfeqT 1.25 o
2 s afedT 1.00

6. ST F fRremt F R 1fifs $iF - A9 gog & % e T U Feaw F forw anfus i w1 At

o ST SR f AR R

w. H. o gres & i (= #)
1 5 gFATTF LA

2 5825 gFATF AT %. 5,000
3 25 100 FRATTH . 25,000
4 100 FFIR & sfars %.1,00,000

7. A= Tt T N@TEA- S, 97 AR IR TG B FH R, THAF GEIEAT (ST H T@ THR
YT @I9) F G0 ¥ forg qafazor &0 ST SqAT aTer X watad stenfifE, ey st i
ST FLA Y wA T Y v F forg Fhg a1 71 Tw a2 F Fret F { SfeF vga #= a™, g 1T
T 39T F At § w7 guw wa< i ITAfey gRT FIA Aol S THILAT T GgAT H AT FLT
TS F gAY FIA F T TT ST g7 AT 3 Mreare =y < w3
. TTIET Y ggata ¥ forg G — wroer $it qgafd F forg A 5w gt § 7y Matfa sgaft i arfts &
F A T AfdF TE e
T, e B agAia F g B F=rem f geafy F.5ReE 5 Rerfda F 4=y 4(3) # & o wgafa
TR ey S ety S s A o v (AT W PR 3 s T g
[ 150121172022 Frfrese (§-240803)]
uﬁ\ 3 wehrer fov, W wieE
13802/18 ] > |

\'" expirynATE |/
\ o Ll ) I L
~

N o o

l_ ‘/' " f -'

> - ald
¢t A\

-

\ o \ iy
! g A 31 12



32 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th January, 2025

G.S.R. 85(E).—In exercise of the powers conferred by section 27A of the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974), the Central Government, after consultation with Central Pollution Control Board,
hereby makes the following guidelines, namely: -

CHAPTER 1
PRELIMINARY

1. Short title and commencement.-(1) These guidelines may be called the Control of Water Pollution (Grant, Refusal
or Cancellation of Consent) Guidelines, 2025.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions. (1) In these guidelines, unless the contest otherwise requires, -
(a) "Act" means the Water (Prevention and Control of Pollution) Act, 1974;

(b) "Central Board" means the Central Pollution Control Board constituted under section 3 of the Water (Prevention
and Control of Pollution) Act, 1974 (6 of 1974);

(c) “Fee” means fee charged by State Boards for granting consent to establish or operate,
(d) "Form" means a form set out under the First Schedule appended to these rules,
(e) ‘Industrial Unit’ means industry, operation or process, or treatment and disposal system

(f) ‘Red’, ‘Orange’, ‘Green’ and ‘Blue’ are categories of industrial sectors / activities as categorised by Central
Pollution Control Board from time to time.

(g) “Schedule” means a Schedule appended to these guidelines;
(h) “State Board” includes the Union Territory Pollution Control Committee.

(i) The words and expression used but not defined in these guidelines and defined in the Act or rules shall have the
meaning respectively assigned to them in Act and rules.

CHAPTER 2
APPLICATION FOR CONSENT AND FEES

3. Form of application for consent and fees. - (1) Every application for consent to establish or operate an industrial
unit under section 25 of the Act shall be made in the Form set out under the First Schedule and shall contain the
particulars of the industrial unit and such other particulars as set out in the Form and also shall be accompanied by the
fee as specified by state government or Union Territory Administration, as the case may be in accordance with
provisions of para 5 of these guidelines.

(2) Every application under section 25 of the Act shall be provided five per cent rebate on fees for submitting
application for renewal of consent to operate four months prior to the expiry of the validity period.

(3) Every consent renewal application under section 25 of the Act shall be liable to pay late fee, at the rate specified in
the Table below:

TABLE
Sl No. Period of applying One time additional fee as late fee
¢y 2 3
1 Between 120 - 45 days of the validity 25 % of the fee.
2 Between 45 days to till the validity 50 % of the fee.
3 After expiry of validity 100 % the fee.

4. Validity period of consent. - (1) The consent to establ}sh shall be valid for a period of five years from the date it is
granted. 7 N ;‘"

(2) The validity period of five years may be exleﬂde(t by 'a maxifmm Penod of two years, if an application is made in
this regard, thereby making the total period of \,ahdily swcn ycars frogn tl\i\g,'aat-.. of grant of consent to establish.
£ s \

.'

(3) The consent to operate shall be valid for a p@m}d of-
(a) five years, in case of industrial unitof red ¢ategorny; 73&02/18 ]‘J-
EXPiRY DATE J }
AN /
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(b) ten years, in case of industrial unit of orange category;
(c) fifteen years, in case of industrial unit of green category.
(d) Additional two years, in case of blue category

5. The fee for Consent --- (1) The fee for consent to establish or operate shall be specified by the state government or
union territory administration which shall not be more than that specified in the second schedule.

(2) The amount of fee specified under the Second Schedule is the upper limit of such fee and the State Government
may prescribe any lower amount of fee in this regard and there shall be no lower limit for fee, which may be of any
level.

(3) The amount of fee shall not be increased by more than ten per cent from the existing amount of fee within the limit
prescribed in para 5(1) and shall not be increased more than once in two years:

Provided that the amount of fee may be reduced any number of times.

6. Procedure for making enquiry on application for consent. (1) On receipt of an application for consent, the State
Board may depute any of its officers, accompanied by such other officers as may be necessary, to visit and inspect any
place or premises under the control of the applicant or the occupier, for verifying the correctness or otherwise of the
particulars furnished in the application or for obtaining such further particulars or information, which in the opinion of
such officer are essential.

(2) The officer referred to in sub-paragraph (1), for that purpose, may inspect any place or premises where solid, liquid
or gaseous emission from the chimney or fugitive emissions from any location within the premises are discharged, and
such officer may require the applicant or the occupier to furnish to him any plans, specifications or other data relating
to control equipment or systems or any part thereof that he considers necessary.

(3) The officer referred to in sub-paragraph (1) shall, before visiting any of the premises of the applicant, give notice
to the applicant of his intention to do so.

(4) The applicant shall furnish to such officer all information and provide all facilities for inspection as reasonably
may be necessary.

(5) The officer referred to in sub-paragraph (1) may, before or after carrying out the inspection, require the applicant
to furnish him orally or in writing such additional information or clarification or to produce before him such document
as he may consider necessary for the purpose of investigation of the application and may for that purpose summon the
applicant or his authorised agent to the office of the State Board.

7. Common Consent and authorization for hazardous and other wastes. -A single-step procedure shall be adopted
for granting consent under section 25 of the Act along with authorization under the Hazardous and other wastes
(Management and Transboundary movement) Rules, 2016, as amended from time to time, for managing hazardous
and other wastes.

8. Period for granting consent. - (1) Every application under section 25 of the Act shall be granted or refused
consent from the date of receipt of application in all respects within the period specified in the table below:

TABLE
Period (in days)
SI. No. Application
Red Orange Green

ey 2 3 C) ®
1 Grant or refusal of consent to establish 60 45 30
2 Grant or refusal of consent to operate, first time 90 60 30
Grant or refusal of renewal of consent or expansion 120 60 30

or amendment

(2) In case the application for consent is not decided by the State Board within the period specified under
sub-paragraph ujf:&'\(:ab "Shall be referred to State Level Monitoring Committee constituted under paragraph 15
which shall d}spoﬁ;{)i he hﬂ'ﬁm‘m within thirty days from the date of its receipt.

(3) In casg o’t an @ﬂcatlon fal]mg under sub-paragraph (2), the Member Secretary of the State Board shall present
the case Bt.ﬁ)n, the Cormmftec__ .

=

@ Whﬂc ﬁeClﬁnE on auchfapphcalldn thc Commlttc&d‘r‘}il lpok into causes of delay in grant or refusal of the
consent afid fecommend apprgpnate dit scxplmary at.ttom wﬁ:re ithe reasons of delay are not justified and the State
Board sha wmp!_\; with.such décision. Fhe Committse ay-also-recommend presenting the case for contravention of
the Ar:r‘b re:gconccrned ah‘judlcaung othcer under section 45B ol"tlv. Act
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CHAPTER 3
CRITERIA FOR ESTABLISHMENT OF INDUSTRIAL PLANT

9. Procedure for selection of location. - (1) Restrictions on establishing an industrial unit at a location may be
imposed taking into account the technological and scientific developments that have taken place in industrial planning
and manufacturing process in order to protect the sensitive areas, such as national parks, sanctuaries, wetlands and
archaeological monuments.

(2) The industrial unit shall comply with respective criteria fixed by the Central Government or the State Government
or the Union territory Administration, as the case may be.

(3) While establishing an industrial plant, the following minimum distance shall be maintained, namely:-

(a) from the nearest boundary of surface water body (flood plain/ HFL/Red line) as per the revenue records in case of
industrial unit of-

(1) red category, beyond five hundred meters;
(ii) orange category,
(A) with effluent generation, beyond seventy-five meters;
(B) without effluent generation, beyond thirty meters;
(iii) green category, beyond thirty meters;

(b) from the settlement, educational institute, worship place, archaeological monuments, national park, reserve forest,
heritage site, in case of industrial unit of -

(i) red category, beyond five hundred meters;
(ii) orange category, beyond two hundred meters;
(iii) green category, beyond one hundred meters.

(c) The State Board shall ensure that other laws, rules, and regulations, and notifications are complied with by the
industrial plant.

(d) The natural or storm drain passing through the location of industrial unit shall not be disturbed.
CHAPTER 4
GRANT, REFUSAL OR CANCELLATION OF CONSENT

10. Grant of consent to establish. - (1) Every application for consent to establish an industrial unit under section 25
of the Act shall be made in Form I and shall contain the particulars of the industrial unit and also shall be accompanied
by the fee for new plant and in case of expansion, modernisation, change of products or process before commissioning
of the industrial plant.

(2) The industrial unit shall comply with criteria relating to location specified under paragraph 9.
(3) No industrial unit shall be allowed to set up in non-conforming areas or restricted or prohibited areas.

(4) On receipt of an application for consent, the State Board may depute any of its officers, accompanied by such other
officers as may be necessary, to visit and inspect any location, place or premises under the control of the applicant or
the occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for obtaining
such further particulars or information, which in the opinion of such officer are essential.

(5) Consent shall be granted with following conditions under sub- section (4) of section 25 of the Act, based on the
report made under sub-paragraph (4), namely: -

(i) the control equipment of such specifications as the State Board may approve shall be installed and operated
in the premises where the industry is proposed to be carried on;

(ii) the control equipment shall be kept at all times in good mnnjngﬂm.d‘jt&m'

(ii1) the outlet, wherever necessary, of such specifi cauo 1hv:§rha %)a y approve in this behalf shall be
established in such premises; and e ) iu 4\

(iv) such other conditions as the State Board, may spec-:jt.y in this. bﬁhahl\'\ N\ : A "'\

4 .
(6) The conditions referred to in sub-paragraph (5) shall l‘_'fc complled Wl.!\h mﬂw &ich“ peklod as the State Board may
fix in this behalf. y | e
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11. Grant of consent to operate. --- (1) Once the industrial unit established with the requisite pollution control
system and ready to operate, the occupier is required to obtain consent to operate.

(2) Every application of consent to operate an industrial unit under section 25 of the Act shall be made in Form II and
shall contain the particulars of the following and also shall be accompanied by fees for grant of consent to operate,
with the following reports, namely: -

(a) Compliance report of conditions stipulated in the consent to establish;
(b) Compliance report of the conditions stipulated in the environment clearance, if applicable.

(3) On receipt of an application for consent to operate, the State Board may depute any of its officers, accompanied by
such other officers as may be necessary, to visit and inspect any place or premises under the control of the applicant or
the occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for obtaining
such further particulars or information, which in the opinion of such officer are essential.

(4) Consent to operate shall be granted with following conditions under sub-section (4) of the section 25 of the Act,
based on the report made under sub- paragraph (3), namely:-

(i) the control equipment of such specifications as approved by the State Board shall be operated in the premises
where the industry is carried on;

(ii) the existing control equipment, if any, shall not be altered or replaced without the approval of the State
Board;

(iii) the control equipment referred to in clause (i) or clause (ii) shall be kept at all times in good running
condition;

(iv) outlet, wherever necessary, of such specifications as approved by the State Board shall be operated and
maintained in the premises; and shall be connected to online continuous emission monitoring system, as
applicable.

(5) The conditions referred to in sub-paragraph (4) shall be complied with within such period as the State Board may
specify in this behalf.

(6) Consent to operate granted shall specify the validity period of the consent.

12. Renewal of consent to operate. - (1) Every application for renewal of the consent to operate under section 25 of
the Act shall be made in Form II and shall contain the particulars of the following and also shall be accompanied by
fee for renewal of the consent to operate, namely:-

(a) compliance report of conditions stipulated in the consent to operate
(b) compliance report of the conditions stipulated in the environment clearance, if applicable
(c) submission of Environmental Statement as specified under the Environment (Protection) Rules, 1986;

(d) submission of annual retumns as specified under the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016; and

(e) declaration on no change in the manufacturing process, production capacity, pollution load, emissions.

(2) On receipt of an application for renewal of the consent to operate, the State Board may depute any of its officers,
accompanied by such other officers as may be necessary, to visit and inspect any place or premises under the control
of the applicant or the occupier, for verifying the correctness or otherwise of the particulars fumished in the
application or for obtaining such further particulars or information, which in the opinion of such officer are essential.

(3) Consent to operate shall be granted with following conditions under sub-section (4) of the section 25 of the Act,
based on the report made under sub- paragraph (2), namely:-

(i) the control equipment of such specifications as approved by the State Board shall be operated in the premises
where the industry is carried on;

(ii) the existing control equipment, if any, shall not be altered or replaced without the approval of the State
Board;

(iii) the control equipment referred to in clause \?idu‘;‘,lu} shall be kept at all times in good running
condition; ’/ \

(iv) outlet, wherever necessary, of such sfx,uc}(fk{/_ as app}h\‘ﬁ th State Board shall be operated and
maintained in the premises; and shall ‘oe' Lonﬂﬁét IS 1\’0‘? Onljlqc\c iffriious emission monitoring system, as

applicable. = TA i_:‘;”, ". 7\
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(4) The conditions referred to in sub-paragraph (3) shall be complied with within such period as the State Board may
fix in this behalf.

(5) Renewal of Consent granted shall specify the validity period of the consent.

13. Refusal and cancellation of consent. - (1) The State Board may cancel such consent before expiry of the period
for which it is granted or refuse the renewal of the consent expiry if the conditions subject to which such consent has
been granted are not fulfilled.

(2) The consent may be refused or cancelled on any of the following grounds, namely: -
(i) the industrial unit does not satisfy the criteria relating to location of such industrial plant;
(ii) non-compliance of conditions of such consent;
(iii) non-compliance of the conditions under the prior environment clearance;
(iv) variation in their process and its operations;

(v) non-compliance of the effluent discharge standards and failure to upgrade the control equipment or any other
prescribed equipment, etc.;

(vi) non-compliance of court directions, guidelines, notifications and standard operating procedures:
vii)accidental discharges of effluent or emission causing grave injury to the environment or human health;
g g8 yury
(viii) occurrence of accident resulting in damage to the existing systems and environment;

(ix) non-payment of any fee, environmental compensation or bank guarantee as may be required under any law for
the time in force;

(x) industrial unit is proposed or set up in a prohibited area;

(xi) submission of incomplete information or false information or concealment of any material facts pertaining to
the industrial plant;

(xii) violations of the provisions of any other applicable rules and regulations.

(3) Before refusing or cancelling a consent, a reasonable opportunity of being heard shall be given to the person
concerned.

(4) The reasons for refusal or cancellation of the consent shall be recorded in writing and duly communicated to the
person to whom the consent is refused with necessary directions, as deemed fit.

CHAPTER 5
MONINTORING COMMITTEE

14. National Level Monitoring Committee. - (1) A monitoring committee at national level consisting of the
following members shall oversee and monitor the implementation of these guidelines, namely: -

a) Additional Secretary or Joint Secretary to the Government of India in the Ministry of Environment, Forests
and Climate Change, dealing with the Act-Chairman;

b) Member Secretary of the Central Board — Member secretary

c) Member Secretaries of five State Boards to be nominated by the Central Government by rotation for three
years -Member.

d) any other member as may be co-opted by the committee with the approval of the central government.
(2) The monitoring committee shall have at least one meeting in every quarter of the year.

15. State Level Monitoring Committee. - (1) A monitoring committee at state level consisting of the following
members shall oversee and monitor the implementation of these guidelines, namely: -

a) Secretary to the State Government in-charge ol'zi:he Pee‘aﬁmqm of Environment of the State or Union
territory- Chairman; Q ey

b) Member Secretary of the State Board- Member?’" - = \,

A~

c) An officer of the state Environment D;pan:m&m ﬁamman.d by stal.f Gchl Member Secretary

> vif

d) Regional Director of the Central Board having Junsdlctmn 'qubgl;\
) Lo / {

DATE
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(2) The monitoring committee shall also dispose of the matters presented before it.
(3) The monitoring committee shall have at least one meeting in every calendar month.
CHAPTER 6
MISCELLANEOUS

16. Portal for implementation of these guidelines. - The Central Board, in consultation with the State Boards,
develop an online portal for the purposes of these guidelines, preferably within six months, and not later than one year
from the date of notification of these guidelines.

2) After the portal is operational, all applications for grant of consent under section 25 of the Act, its renewal,
verification, site inspection, refusal or cancellation, shall be processed and disposed of only through such portal, in all
states and union territories.

(3) Till the portal becomes operational, applications for grant of consent under section 25 of the Act, including its
renewal, verification, site inspection, refusal or cancellation may be processed through the existing arrangement in
accordance with these guidelines.

(4) The portal shall act as a single point data repository with respect to management and implementation of these
guidelines.

(5) The Central Board may charge five per cent of the fee received with applications for consent to establish and
operate, as service fee which shall be credited to the fund of the Central Pollution Control Board in accordance with
the section 36 of the Act.

17. Additional conditions. The State Board may incorporate additional conditions in the consent in accordance with
local conditions and policies, but shall not relax any of the conditions or standards specified in these guidelines.

18. Violations. -- In case of failure to comply with any of the provisions of these guidelines, the person in violation
shall be liable to action under provisions of the Act.

THE FIRST SCHEDULE
[See paragraphs 2(1)(d), 3(1), 10(1), 11(2) and 12(1)]
FORMATE FOR APPLICATION
FORM I
[See paragraph 10(1)]

APPLICATION FOR CONSENT TO ESTABLISH AN INDUSTRIAL PLANT, UNDER SECTION 25 OF
THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT, 1974

From

To

The Member Secretary

—————————————————— State Pollution Control Board / Committee . \?\‘ F O #

AR
".?",,.-.,.\*K,-/ _AbIS KR SEN \ <\

1, :“" ' "-’\-'T ARY \\ "_.J“
1 a2, | Régd. No 13802/18 >

Sir, W\ & '\\ EX "‘!m’ DATE , f

A '\ 3112.28

\
('”i
I/ We hereby apply for consent to establish an industrial unﬁz‘u.ufle?‘sé‘cﬁ n W Water (Prevention and Control

S ..
e
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of Pollution) Act, 1974, (6 of 1974) or for consent to amended product, operation or process, or treatment and disposal
system to bring into use any outlet for discharge of sewage / trade effluent

from a land / premises owned by M/s.

at location

as per the details given below:
TO BE FILLED IN BY APPLICANT
PART A: GENERAL

S. No. | Required Details | : ‘

1.0 Project Details :
[.1 | Name of the Project / Industry /
TSDF
1.2 | Project Proposal : | New / Expansion

1.3 | Details of Environment Clearance

1.4 | Address of the Site / Unit : | | Plot/ Survey No

Village

Tehsil

District

State / UT

Pin code

2.0 Details of Applicant / Occupier:

2.1 | Name of the Applicant / Occupier

2.2 | Designation

2.3 | Nationality of the Occupier

24 | Correspondence Address :|| Plot / Survey No/
Street Name

Village / Town / City

Tehsil /Taluk

District

State / UT

Pin code

2.5 | Contact Details of Plant Head with | : | [ Name & Designation: | : | 1.
Alternate details

e-mail address | L

”E@'&ﬁncm&hé{,?\ | L

> 7

e
0

(C.‘\* Mbile Npmbery 1\ 44, 1.
| Regd. e 13602118 > b
: - I

NS
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3.0 Legal Status of the Company :
3.1 | Individual / Proprietary concern /
Partnership  firm/ Joint family
concern / Private Limited Company /
Public Limited Company / Foreign
Company / Limited Liability
Partnership.
Note: Registration Number and
Authority shall be mentioned.
3.2 | Central Govt. / State Govt./ Central
PSU / State PSU / Joint Venture (Pvt.
+ Govt.), (Govt.+ Govt.), (Pvt.+ Pvt.)
4.0 Location of the Project / Industry / Activity :
4.1 | Location Upload KML
4.2 | Bounded Latitudes (North) From
( 8 digit after decimal) To
4.3 | Bounded Longitudes (East) From
( 8 digit after decimal) To
4.4 | Located in Eco-Sensitive Zone of
Protected Area, Coastal Regulation
Zone, Biosphere, Reservoir, Forests,
Mangroves, Rivers, Archeological
monuments, Critically Polluted Area,
Non-attainment Cities, Polluted River
Stretch, Hill stations (altitude >
600M), Major towns and Cities
4.5 | Survey of India Topo Sheet Number
4.6 | Land details (as per Panchayat, Owned / Leased
Tehsil, District
StisilDistact) Total Area in Ha
a) Non — Forest in Ha
b) Forestin Ha
Annual Lease Value, in case of
Leased in Rs.
Build up Area in Sq. M.
Green Belt cover in % of total area
4.7 | Extent of Land in Sq. m Own-Agricultural
Industrial
Converted
Industrial Area
a) Applied and not allotted
b) Applied and allotted
_ 2N L?‘i“ _
5.0 Category & Classification of the Project j,[ndWAtﬁ Lo\
5.1 | Category of Industry (Red, Orange, | : | ~(J°}“'%F“3‘% KR bEN \.‘
and Green) 'l -
" ‘]fo][ulfon Erid‘m ” a '1 e |

. | 1 1
\ R %’DA"E ey
5{ 31 1??8 /**’
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5.2 | Industrial Sector / Type
5.3 | Grossly Polluting / 17 Category /
Others
54 | Scale of Industry based on Capital Total Capital Investment (Rs.)
Investment (Micro/ Small / Medium / Scale/ Classificati
Large) cale / Classification
5.5 | Products / By-Products Products / By-products Capacity
manufacturing capacity (TPD / TPA)
5.6 | Raw  Materials /  Chemicals Raw Materials Consumption
Consumption for manufacturing
capacity (TPD & TPA)
5.7 | Brief manufacturing Process with To be Annexed
process flow chart and Material
Balance, Advantage of Technology
etc.
58 | Date / Expected date of
commencement of production
5.9 | Number of people to be employed /
employed
5.10 | Industry Shifts / Weekly off Shits (I/ 11/ 111 ) & in Hours
Weekly off in days
5.11 | Use of Hazardous Chemicals as per S. | Chemicals HS Storage Daily
MSIHC Rules No Code . consumption
capacity
L.
2
3.
5.12 | Insurance under PLI Act, 1991 a) Policy No. & Year for which taken:
b) Insurance Company:
¢) Validity:
d) Indemnity Limit (Rs) :
e¢) Contribution to ERF (Rs):
PART B: WASTEWATER ASPECTS
6.0 Water Consumption and Wastewater Generation Kt
6.1 | Source of Water Ground WaQJ\R
/ Seau.’ ;tya.led'
6.2 | Authority Granting permission & Authnty, o1 S
Quantity permitted

tham_lty far
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6.3 Water Consumption (KLD) for
manufacturing capacity
6.4 | Water Usage for manufacturing Purpose KLD
capacity. (Attach Water Balance 5 -
showing quantity with TDS at DmEshe
different points) Process
Boiler
Other Utilities (pl. specify)
6.5 Wastewater Generation (KLD) for KLD
manufacturing process
Wastewater from various sources Purpose KLD
Domestic
Process
Boiler
Other Utilities (pl. specify)
6.6 | Wastewater Treatment systems Type of Effluent KLD Treatment System
Bio-degradable
Non- Biodegradable
Boiler blowdown
Others Utilities
Any other
Total
6.7 Details Sewage Treatment Plant(s) S. No. Capacity of STPs KLD
1.
2
Mode of disposal of treated effluent
6.8 Details Effluent Treatment Plant (s) S. No. Capacity of ETPs KLD
L.
2,
Mode of disposal of treated effluent
6.9 | Capacity of treated effluent sump,
Guard Pond, if any
6.10 | Schematic diagram of the treatment To be Annexed
scheme with inlet / outlet
characteristics of each unit operation
/ process
6.11 | Name of River / Creek, Estuary /
Drain (owner of sewer) / Sea / Land /
connected to ETP
6.12 | Any relevant information not
covered in the above items
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PART C: AIR EMISSION ASPECTS
(Information required in case of industrial establishments having chimneys)
7.0 Type of Fuels
7.1 Fuel Consumption per Hour and S. No Fuel Quantity Ash% S%
TPD for manufacturing capacity T Coal
2 Diesel
3 Furnace Oil
4. Natural Gas
5 Wood
6 Others, if any
7.2 Details of Stack (Process, fuel, D.G):
a) Number of stacks and vents with height and diameter (m)
b) Quality and quantity of stack emissions from each stack and vent
¢) Major industrial processes / sources of fugitive emission
d) Brief account of air pollution control units to deal with the emission
Stack | Attached | Fuel | Height Diameter Pollutants | Control Port Hole &
to (m) (m) system Platform
7.3 D.G. Sets S. No. KVA | Acoustic status Height (m)
7.7 Any relevant information not
covered in the above items
PART D: HAZARDOUS WASTE ASPECTS
(Information required in case of industrial establishments generating Hazardous Waste)
8.0 Hazardous Waste Management
8.1 Svr:;:ss generating  Hazardous S.No. | Process gclzlel(s;:l . Iof gll:::ztnilty/
e WA
AN
k@ SEN N\
\
w"-:';"' 5 l =
DATE [ Y
/ o f

#

—

-.:".I?:n
.

&
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8.2 | Consent / Authorization required S.No. | Activity Please tick
. L. Generation
2. Collection
3. Storage
4. Transportation
5. Reception
6. Reuse
7. Recycling
8. Recovery
9. Pre-processing
10. Co-processing
11. Utilization
12. Treatment
13. Disposal
14. Incineration
8.3 | Technical Capabilities / Facilities S. No. | Capabilities
L. Storage Area
2. Storage Quantity
3. Method of storage
4, Special handling
requirement, if any
St Emergency Response
Procedure
6. Leachate treatment
8.4 | Nature (Characteristics of wastes) a) Handled per annum:
and‘quantityjor waste b) Stored at any time:
8.5 | Hazardous and other wastes
generated as per these rules from
storage of hazardous chemicals as
defined under the Manufacture,
Storage and Import of Hazardous
Chemicals Rules, 1989.
8.6 | Any relevant information not
covered in the above items
PART E: PAYMENT DETAILS
9.0 Payment Details
9.1 Payment Mode Onlir‘{w@ina}? ,.,_: -;.\_.
9.2 Transaction Details in case of online

Tmadeadio— L £\

Date:’ KR SEN \"%7 \
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9.3 Draft details in case of offline ¢ | Amount (Rs):
Draft No:

In favour of:
Bank Name:
Date:

9.4 Amount of Fee paid i Rs.

a)

b)

d)

DECLARATION

I/ We declare that the above furnished information is true and correct to the best of my / our knowledge. [/ We
am / are aware that furnishing any wrong information is punishable under Section 42(f) of the Water (Prevention
& Control of Pollution) Act, 1974.

I / We hereby submit that in case of any change from what is stated in this application in respect of raw
materials, products, process of manufacture and treatment and/or disposal of effluent, emission, hazardous
wastes etc. in quality and quantity; a fresh application for Consent shall be made and until the grant of fresh
Consent is granted, no change shall be made. I/ We am/are aware that the violations of Section 25 attract penal
provisions under the relevant provisions of the Water (Prevention & Control of Pollution) Act, 1974.

I/ We herewith submit an affidavit on the basis of which consent for establishment will be issued to me/us and I/
We will be held responsible under Section 45(A) of the Water (Prevention & Control of Pollution) Act, 1974 or
any misleading / wrong representation.

I/ We undertake to furnish any other information within one month of its being called by the State Board.

Date:

Name & Signature of the Occupier/

Place: Authorized Signatory

Mandatory Documents to be enclosed for grant of Consent to Establish:

a.

11,

Licenses / Certificates:

Legal Status of Company:

Partnership / Proprietary / Company etc.; (or)

SSI / MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;
Location of the Project:

Industrial Area: Allotment letter from the respective Industrial Area Development Board / Corporation
/ Land Possession Certificate; or

Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from concerned
Authority / Rent (or) Lease Agreement in case of the property is on rent / lease;

Mining Project: Mineral Mining Lease permission granted by the Department of Mines & Geology, if
applicable;

Environmental Clearance granted by Central Gavemn:tenl or S!.fltc Environment Impact Assessment
Authority, if applicable, under the notification of the'Government of Indfaf m]ger S.0.1533 (E), dated the 14%
September, 2006 issued under the Environment (Protection) Aa.t 1986 (”Q *@8&)

Investment: Charted Accountant Certificate about propoaed Capl{al \’m\f‘estmml.

. S
—5e/ 284
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2. Technical Details:

1 Environmental Impact Assessment Report, submitted to the Central Government or State Environment
Impact Assessment Authority under the notification of the Government of India number S.0.1533 (E), dated
the 14" September, 2006 issued under the Environment (Protection) Act, 1986 (29 of 1986); or

il Project report comprising manufacturing process (write up with flow chart), raw materials, products, by-
products, extent of land, water source and consumption for various purpose, wastewater generation from
various activity, Effluent Treatment Plant (write up with flow diagram), Water Balance, Fuel used, Sources
of emission and Air Pollution Control Devices proposed, D.G. sets and Hazardous and Other Waste
Generation along with Plant layout plan.

FORM II
[See paragraphs 11 (2) and 12 (1)]

APPLICATION FOR CONSENT TO OPREATE AN INDUSRTIAL PLANT, UNDER SECTION 25 OF THE
WATER (PREVENTION & CONTROL OF POLLUTION) ACT, 1974

From
To
The Member Secretary
State Pollution Control Board / Committee
Sir,

I / We hereby apply for consent to operate an industrial unit or renewal of consent under section 25 of the Water
(prevention & control of pollution) act, 1974 (6 of 1974) or for amended product, operation or process, or treatment
and discharge of sewage / trade effluent.

from a land / premises owned by M/s.

at location

as per the details given below:

TO BE FILLED IN BY APPLICANT
PART A: GENERAL ..

S.No. | Required Details | : | 4 7 N § E‘L U)o
1.0 Project Details : CERN == _“":’-_",-;.w:\.
1.1 | Name of the Project / Industry /| : |/ TS RRDEN \F |
TSDF | ')
— - - ] l_} [ :{? .:
jod
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1.2 | Project Proposal Expansion / Renewal / Validity Extension / Transfer
1.3 | Details of Environment Clearance
1.4 | Address of the Site / Unit Plot / Survey No
Village
Tehsil
District
State/UT
Pin code
2.0 Applicant / Occupier Details :
2.1 | Name of the Applicant / Occupier
2.2 | Designation
2.3 | Nationality of the Occupier
2.4 | Correspondence Address Plot / Survey No/
Street Name
Village / Town / City
Tehsil /Taluk
District
State / UT
Pin code
2.5 | Contact Details of Plant Head with Name & Designation: l.
Alternate details ’
e-mail address 1.
2;
Landline Number 1.
2,
Mobile Number 1.
2.
3.0 Legal Status of the Company :
3.1 | Individual / Proprietary concern /
Partnership  fir/  Joint  family
concern / Private Limited Company /
Public Limited Company / Foreign
Company / Limited Liability
Partnership.
Note: Registration Number and
Authority shall be mentioned.
3.2 | Central Govt. / State Govt./ Central
PSU / State PSU / Joint Venture (Pvt.
+ Govt.), (Govt.+ Govt.), (Pvt.+ Pvt.) )
4.0 Location of the Project / Industry / Activity : AN K\
. Ry 1
4.1 | Location UploadKML -~ S&§ &\
4.2 | Bounded Latitudes (North) From y v
( 8 digit after decimal) To T
e |
;J o ]r
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4.3 | Bounded Longitudes (East) From
( 8 digit after decimal) To
44 | Located in Eco-Sensitive Zone of
Protected Area, Coastal Regulation
Zone, Biosphere, Reservoir, Forests,
Mangroves, Rivers, Archeological
monuments, Critically Polluted Area,
Non-attainment Cities, Polluted River
Stretch, Hill stations (altitude > 600
M), Major towns and Cities
4.4 | Survey of India Topo Sheet Number
4,5 | Land details (as per Panchayat, Owned / Leased
Tehsil, District
ehsil, District) Total Area in Ha
a) Non— Forest in Ha
b) Forestin Ha
Annual Lease Value, in case of
Leased in Rs.
Build up Area in Sq. M.
Green Belt cover in % of total area
4.6 | Extent of Land in Sq. m Own-Agricultural
Industrial
Converted
Industrial Area
a) Applied and not allotted
b) Applied and allotted
¢) Leased
5.0 Category & Classification of the Project / Industry / Activity :
5.1 | Category of Industry (Red, Orange, Category
dG
and Green) Pollution Index
5.2 | Industrial Sector /Type
5.3 | Grossly Polluting / 17 Category /
Others
5.4 | Scale of Industry based on Capital Total Capital Investment (Rs.)
Investment (Micro/ Small / Medium / Scale / Classification
Large)
5.5 | Products / By-Products Products / By-products Capacity
manufacturing capacity (TPD/ TPA)
,_';;"" - e
5.6 | Raw  Materials /  Chemicals Ra_v;f-ﬁ’iage‘f_‘ialj_,__‘_" {j # * | : | Consumption
Consumption for manufacturing - = \i\ &
capacity (TPD & TPA) — ——
" A
AH
§
|
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5.7 | Brief manufacturing Process with To be Annexed
process flow chart and Material
Balance, Advantage of Technology
etc.
5.8 | Date / Expected date of
commencement of production
5.9 | Number of people to be employed /
employed
5.10 | Industry Shifts / Weekly off Shifts (I/11/1II') & in Hours
Weekly off in days
5.11 | Use of Hazardous Chemicals as per S. | Chemicals HS Storage Daily
MSIHC Rules No Code . consumption
capacity
1.
2
3.
5.12 | Insurance under PLI Act, 1991 a) Policy No. & Year for which taken:
b) Insurance Company:
¢) Validity:
d) Indemnity Limit (Rs) :
e) Contribution to ERF (Rs):
PART B: WASTEWATER ASPECTS
6.0 Water Consumption and Wastewater Generation
6.1 Source of Water Ground Water / River / Industrial Estate Supply / Private Tanker
/ Sea / Recycled / Any other, if any
6.2 | Authority Granting permission & Authority:
Quantity permitted Quantity :
6.3 | Water Consumption (KLD) for
manufacturing capacity
6.4 | Water Usage for manufacturing Purpose KLD
capacity. Domestic
(Attach Water Balance showing
quantity with TDS at different Process
points) Boiler
Other Utilities (pl. specify)
6.5 Wastewater Generation (KLD) for KLD
manufacturing process
Wastewater from various sources Purpose KLD
Domestic
e 4 —
Procesy”, €2 Y FC .~ %
Bo?ler s | \\,\‘{;_ \
Other Utilities (pl. specifi)y \ Al £
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6.6

Wastewater Treatment systems

Type of Effluent : | KLD

Treatment System

Bio-degradable

Non- Biodegradable

Boiler blowdown

Others Utilities

Any other

Total

6.7

Details Sewage Treatment Plant(s)

S. No. Capacity of STPs

KLD

Mode of disposal of treated effluent

6.8

Details Effluent Treatment Plant (s)

Capacity of ETPs

KLD

Mode of disposal of treated effluent

6.9

Capacity of treated effluent sump,
Guard Pond, if any

6.10

Schematic diagram of the treatment
scheme with inlet / outlet
characteristics of each unit operation
/ process

To be Annexed

6.11

Quality of Effluent before & after
treatment (at the final outlets) in
respect of pH, SS, TDS and
constituting major ions, BOD/COD,
Oil & Grease, and relevant metals
and nutrients as per the process/
standards. (Attach analysis report of
untreated and treated effluent from
the EPA recognized Lab)

Note: For proposed unit furnish
expected characteristics of the
effluent

To be Annexed.

6.12

Name of River / Creek, Estuary /
Drain (owner of sewer) / Sea / Land /
connected to ETP

6.13

Details of Solid Wastes separately
for ‘Hazardous’ and ‘Other’ wastes
covered under H&OW Rules, 2016
and other solid wastes not covered
under H&OW  Rules, 2016,
including their management system

To be Annexed

6.14

Details of treatment-performance
and environmental-compliance
monitoring and reporting system

To be Annexed

6.15

Any relevant information not
covered in the above items
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PART C: AIR EMISSION ASPECTS

(Information required in case of industrial establishments having chimneys)

7.0 Type of Fuels
7.1 Fuel Consumption per Hour and S. No Fuel Quantity Ash% S$%
TPD for manufacturing capacity 1. Coal
2 Diesel
3. Furnace Oil
4. Natural Gas
S: Wood
6. Others, if any
7.2 Details of Stack (Process, fuel, D.G):
e) Number of stacks and vents with height and diameter (m)
f) Quality and quantity of stack emissions from each stack and vent
g) Major industrial processes / sources of fugitive emission
h) Brief account of air pollution control units to deal with the emission
Stack | Attached | Fuel | Height Diameter Pollutants | Control Port Hole &
to (m) (m) system Platform
7.3 D.G. Sets S. No. KVA | Acoustic status Height (m)
74 Quality of source emission (before To be Annexed
treatment/ control) and  after
treatment/ controlled emission (at
stacks/vents) in respect of PM, SO2,
NOx, and other relevant air
pollutants as per the process/
standards. (Attach analysis reports of
stack emissions from the EPA
recognized Lab)
Note: For proposed unit furnish
expected characteristics of the
emissions
7.5 Odorous compounds, if any and
control measures provided
7.6 Details of treatment/control-
performance and environmental-
compliance monitoring and reporting
system —
== 2y =
7.7 Any relevant information mot | L|Ts TN T T\
covered in the above items 7 ; Q PA
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PART D: HAZARDOUS WASTE ASPECTS
(Information required in case of industrial establishments generating Hazardous Waste)

8.0 Hazardous Waste Management
8.1 Process generating Hazardous S.No. | Process Clause of | Quantity/
waste Schedule I Annum
8.2 | Consent / Authorization required S.No. | Activity Please tick
f
or 1. Generation
2, Collection
3 Storage
4. Transportation
5k Reception
6. Reuse
7. Recycling
8. Recovery
9. Pre-processing
10. Co-processing
I1. Utilization
12. Treatment
13. Disposal
14. Incineration
8.3 | Technical Capabilities / Facilities S. No. | Capabilities
1. Storage Area
2. Storage Quantity
3. Method of storage
4. Special handling
requirement, if any
5. Emergency Response
Procedure
6. Leachate treatment
8.4 | Nature (Characteristics of wastes) a) Handled per annum:
s QUGG b) Stored at any time:
8.4 | Mode of Management / Disposal S.No. | Disposal Please tick
of above Wastes —
1. Secured storage within
industrial unit
2 Utilization with in the
. plants (if_.not, please
| piovide ledetails  of
7 ™ ut]ﬁzauahf‘ ":-—.'-"I g
£ | Gommon TSbF
_Wi.lhin the State \ 7\
18) 2>
- rj 1
8 /A y
P s
<y 291
>
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Outside the State
4, Others
8.5 | Arrangement for transportation of
H.W. to actual users / TSDF
8.6 | Details of the environmental

safeguards and  environmental

facilities provided for safe handling

of all the wastes;

8.7 | Hazardous and other wastes

generated as per these rules from

storage of hazardous chemicals as

defined under the Manufacture,

Storage and Import of Hazardous

Chemicals Rules, 1989.

8.8 | For Treatment, storage and disposal 1. Please provide details of the facility including:
facility (TSDF) operators a) Location of site with layout map

b) Safe storage of the waste and storage capacity

¢) Treatment processes and their capacities

d) Secured landfills

€) Incineration, if any

f) Leachate collection and treatment system

g) Firefighting systems

h) Environmental management plan including monitoring and
i) Arrangement for transportation of waste from generators.

2. Please provide details of any other activities undertaken at

the TSDF site:

Note:

1. In case of renewal of authorization previous authorization numbers and dates and provide copies of
annual returns of last three years including the compliance reports with respect to the conditions of Prior
Environmental Clearance, wherever applicable.

2. Provide copy of the Emergency Response Plan (ERP) which should address procedures for dealing with
emergency situations (viz. Spillage or release or fire) as specified in the guidelines of CPCB. Such ERP
shall comprise the following, but not limited to:

» Containing and controlling incidents so as to minimise the effects and to limit danger to the persons,
environment and property;

» Implementing the measures necessary to protect persons and the environment;

» Description of the actions which should be taken to control the conditions at events and to limit their
consequences, including a description of the safety equipment and resources available;

» Arrangements for training staff in the duties which they are expected to perform;

» Arrangements for informing concemed authorities and emergency services; and

» Arrangements for providing assistance with off-site mltlgatory action.

3. Provide undertaking or declaration to comply w%\wonh 4ncluding the scope of  submitting
bank guarantee in the event of spillage, leakaggaf m\‘ﬁ > hazardous and other waste

8.9 | For Recyclers or pre-processors or | : |a) Natura*ami qd.mmy of dﬂ‘f’;b.re‘(ﬁ wastes received per annum
co-processors or:users of hazardous ﬁ' d;a;:neshc sourﬁﬁ gu' mpbgﬂdnor both

i Gliegdes b) 'Installed Lapadity ‘as.per reglsﬁ‘:en issued by the District

[ndustrtea Cemre orany. olher*aglg )flzec] Government agency.
< Ir !
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¢) Provide details of secured storage of wastes including the
storage capacity.

d) Process description including process flow sheet indicating
equipment details, inputs and outputs (input wastes, chemicals,
products, by-products, waste generated, emissions, waste
water, etc.).

e) Provide details of end users of products or by-products.

f) Provide details of pollution control systems such as Effluent
Treatment Plant, scrubbers, etc. including mode of disposal of
waste

g) Provide details of occupational health and safety measures:

h) Has the facility been set up as per Central Pollution Control
Board guidelines? If yes, provide a report on the compliance
with the guidelines.

1) Arrangements for transportation of waste to the facility:

8.10 | Any relevant information not

covered in the above items

PART E: PAYMENT DETAILS

9.0 Payment Details

9.1 Payment Mode : | Online / Offline

9.2 Transaction Details in case of online | : | Transaction No:
Date:
Status:

9.3 Draft details in case of offline : | Amount (Rs):
Draft No:
In favour of:
Bank Name:
Date:

94 Amount of Fee paid : Rs.

DECLARATION
a) I/ We declare that the above furnished information is true and correct to the best of my / our knowledge. 1/ We

b)

d)

am / are aware that furnishing any wrong information is punishable under Section 42(f) of the Water (Prevention
& Control of Pollution) Act, 1974.

I / We hereby submit that in case of any change from what is stated in this application in respect of raw
materials, products, process of manufacture and treatment and/or disposal of effluent, emission, hazardous
wastes etc. in quality and quantity; a fresh application for Consent shall be made and until the grant of fresh
Consent is granted, no change shall be made. 1/ We am/are aware that the violations of Section 25 attract penal
provisions under the relevant provisions of the Water (Prevention & Control of Pollution) Act, 1974.

I/ We herewith submit an affidavit on # K&( t for establishment will be issued to me/us and I/
Wewill be held responsible under Sgct: (‘E’rcvennon & Control of Pollution) Act, 1974 or
any misleading / wrong representati

I/ We undertake to furnish any oiflgir_m fénnaﬁyﬁ,w&lﬁq Qne fn?l;h of its being called by the State Board.

Zfr\e 4.No 13&@2/1& F’a
\ \ FXOIR‘({)ATE - *IJ
\*‘a 311228 ?’
W g / &
& . ?}\ & 293
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Date:
Name & Signature of the Occupier/
Place: Authorized Signatory

Mandatory Documents to be enclosed for grant of Consent to Operate:

Licenses / Certificates:
(a) Legal Status of Company:
i. Partnership / Proprietary / Company etc.; or
ii. SSI/MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;
(b) Location of the Project:

i. Industrial Area: Allotment letter from the respective Industrial Area Development Board / Corporation / Land
Possession Certificate; or

ii. Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from concemned Authority /
Rent (or) Lease Agreement in case of the property is on rent/ lease;

(¢) Mining Project: Mineral Mining Lease permission granted by the Department of Mines SS & Geology, if
applicable;

(d) Environmental Clearance granted by Central Government or State Environment Impact Assessment Authority,
if applicable, under the notification of the Government of India number S.0.1533 (E ), dated the 14™ September,
2006 issued under the Environment (Protection } Act, 1986 (29 of 1986);

(e) Investment: Charted Accountant Certificate about proposed Capital Investment.
2. Technical Details:

i. Environmental Impact Assessment Report, submitted to the Central Government or State Environment Impact
Assessment Authority under the notification of the Government of India number S.0.1533 (E), dated the 14™
September, 2006 issued under the Environment (Protection) Act, 1986 (29 of 1986); or

ii. Project report comprising manufacturing process (write up with flow chart), raw materials, products, by-
products, extent of land, water source and consumption for various purpose, wastewater generation from various
activity, effluent treatment plant (write up with flow diagram), Water Balance, Fuel used, Sources of emission and
air pollution control devices proposed, D.G. sets and hazardous and other waste generation along with plant layout
plan.

3. Compliance report of the consent to establish / consent to operate for expansion and renewal, as
applicable.
THE SECOND SCHEDULE
[See paragraph 3(1)]

A. Annual Fees applicable for Consent:
1. Capital investment slabs. - The Capital Investment slabs are as follows: -
(a) Rs. 1 Crore and below
(b) Exceeding Rs. 1 Crore but not exceeding Rs. 10 Crore
(c) Exceeding Rs. 10 Crore but not exceeding Rs.50 Crore
(d) Exceeding Rs. 50 Crore but not exceeding Rs.250 Crore
(e) Exceeding Rs. 250 Crore but not exceeding Rs.500 Crore
(f) Exceeding Rs. 500 Crore but not exceeding Rs.1000 Crore

o

(g) Exceeding Rs. 1000 Crore 2N o

0
2. Annual Fee for Industrial units. — (a) The anfiual fee fOt grany o cppsent is determined based on the capital
investment and categorization of the industrial plant, using the t_h,‘ll'owing fermula, as follows: -

Y ’ﬂc ?/" 294
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CF =CI * SF * PIF

Where,
e CF : Annual Fee for consent (in Rs.)
e (I : Capital Investment (in Rs.)
e SF : Scale Factor (based on Capital Investment)
e PIF : Pollution Index Factor (based on category)
(b) The Scale Factor (SF) according to capital investment slabs is as under: -
S. No. Capital Investment SF
¢y 2 3
) Rs. 1 Crore and below 0.100%
(i1) Exceeding Rs. 1 Crore but not exceeding Rs.10 Crores 0.080%
(iii) Exceeding Rs. 10 Crores but not exceeding Rs.50 Crores 0.060%
(iv) Exceeding Rs. 50 Crores but not exceeding Rs.250 Crores 0.040%
(%) Exceeding Rs. 250 Crores but not exceeding Rs.500 Crores 0.030%
(vi) Exceeding Rs. 500 Crores but not exceeding Rs.1000 Crores 0.020%
(vii) Exceeding Rs. 1000 Crores 0.010%

(c) The Pollution Index Factor (PIF) based on categorization of Industry is as under: -

S. No. Category of Industrial PIF
M 2) 3)
i) Green 1.00
(i) Orange 1.50
(iii) Red 2.00

(d) The maximum annual fee of the preceding slab shall serve as the base fee for the next slab, with the Scale
Factor (SF) applicable on the difference amount. The details are as under: -

Annual Fee (CF) = Max. fee of the preceding slab + {(Diff. of CI) * SF * PIF}

(e) The minimum annual fee for grant of consent shall be Rs.5,000, Rs. 7,500 and Rs. 10,000 for Green, Orange
and Red Category industry / activity respectively.

3. Annual Fee for local bodies and infrastructure projects (residential and others). - (a) The capital investment
for the purpose of determining annual fee for consent to establish w.r.t. infrastructure projects, as covered under the
notification of the Government of India number S.0.1533 (E), dated the 14® September, 2006, as amended from
time to time, shall be based on the capital investment during the establishment phase. This includes Residential
(Standalone Apartment / complexes), Layouts, Integrated projects, Commercial Complex, Office Complex,
Education Institutions, Township and Local Body including Water Supply and Sewerage Board. The annual fee for
Consent to Establish shall be calculated using the formula adopted for the industrial units, as above at para. 2
above.

(b) The annual fee for consent to operate of the projects at sub para (a) above, shall be based on the quantity of
sewage generated / handled, as given below: -

ﬁ‘;, ==. _Annual Fee for Consent to Operate
S. Sewage generated /handled/ “ éf@ odi d Other than
No. ge g /?. * Bodies an
- / . Res'ldén?a.l (Rs.) Residential (Rs.)
SKRse

) @ e / NrTa oy Op | @

1 Upto 10KLD il "G- i"'s"‘ f ;,p[]lt." ‘ 7,500

i s

i
WA /1&/

"’) ‘.._/
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2 Above 10 - 50 KLD 15,000 22,500
3 Above 50 - 100 KLLD 25,000 37,500
4 Above 100 - 300 KLD 35,000 52,500
5 Above 300 - 500 KLD 55,000 82,500
6 Above 500 - I MLD 65,000 97,500
6 Above 1 to 5 MLD 75,000 1,12,500
7 Above 5 to 10 MLD 1,00,000 15,00,00
8 Above 10 MLD to 25 MLD 2,00,000 30,00,00
9 Above 25 MLD 4,00,000 60,00,00

4. Annual Fees for mining projects. — (a) The annual fee for grant of consent for mining project / activity will be
determined based on the consented capacity of the mineral to be mined, the type of mineral, the mining area, and the
type of mining. The fee shall be calculated using the following formula -

CF=CC * MF * AF * TMF
Where,
¢ CF: Annual Consent fees (in Rs.)
e CC: Consented Capacity of Mineral to be mined (in Tonne / Annum)
e  MF: Mineral Factor (based on type of Mineral)
e AF: Area Factor (in Rs. based on mining area)
e TMEF: Type of Mining Factor (based on type of mining)
Note: Minimum fees: Rs. 5,000 per annum

(b) The Mineral Factor (MF) based on type of mineral mined are:

S. No. Minerals Mineral Factor (MF)
1 Manganese, Chrf)mite, Steatite, Barites, Mica, Gold, Uranium, Silver, 1.0
Copper, Lead, Zinc
2 Iron, Bauxite, Coal 0.8
3 Dolomite, Limestone, Gypsum, Feldspar, Garnet, Quartz,
Silica State Stone, Bentonite, Pyropylite, Graphite, Phosphorite, Clays — 0.6
China, White, Fire and Ball
4 Other minerals such as stone quarry, Granite, Marble, River Sand /
River bed 0.4
material etc.
(c) The Area Factor (AF) based on mining area:
S. No. Lease hold area in ha Area Factor (AF)
1 Upto5 1.0
2 Above 5 to 25 1.2
3 Above 25 to 100 1.4
4 Above 100 to 500 1.6
5 Above 500 1.7

(d) The Type of Mining Factor (TMF) based on typeﬁ' of‘mlmﬂ‘g‘ -
-
S. No. Types of Mining / ) B '\Jl" Typés of Mining Factor (TMF)
1 Open cast mining _ ',-.}1‘ > AR e ‘\:— o \ 1.25
i L J =14 [ _l \ ¢
2 Underground minin [ oy | \ v, \ 1.00
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5. Annual Fees for coffee pulping activities. - (a) The annual fee for coffee pulping shall be determined on the basic
fee and pulping factor, taking into account the types of pulping (i.e. wet and dry pulping) irrespective of capacity of
operation, as it is a seasonal production. The fees is calculated using the following formula -

CF =BF *PF

Where,

e CF: Fee (in Rs)

o BF: Basic Fee (i.e. Rs. 2,500 per annum)

e PF: Pulping Factor (based on type of pulping)
(b) The Pulping Factor (PF) based on the type of pulping:

S. No. Types of Pulping Pulping Factor (PF)

1 2 3

1 Wet pulping 1.25

2 Dry pulping 1.00

6. Annual Fees for Aqua Culture activities. — (1) The annual fee for aqua culture shall be determined based on the lease

hold area, and the fees as follows : -
S. No. Lease hold area Fees (Rs.)
1 Up to 5 Ha Nil
2 Between 5 to 25 Ha 5,000
3 Above 25 to 100 Ha 25,000
4 More than 100 Ha 1,00,000
7. Incentives to industrial units. - The industrial units that adopt environmental conservation measures to reduce

water, air and land pollutions, conserve natural resources (resource consumption per unit production) and undertake
voluntary initiatives without directions of the Central Board or State Board to protect the environment using best
technologies, cleaner technology, achieving levels below the national or location specific standards, shall be
identified. Further Incentives may be given by the State Board after consulting the Central Board.

Fee for consent to Establish: The fee for obtaining consent to establish shall not exceed twice the annual fee of
consent as prescribed in this Schedule.

Fee for consent to operate: The fee for obtaining consent to operate shall not be more than that determined by
multiplying annual fee of consent and period of consent as given in para 4(3) of these guidelines.

[F. No. Q-15012/1/2022-CPW(e-240803)]
VED PRAKASH MISHRA, Jt. Secy.
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To,

"J"

The Hon’ble Chief Minister ,Odisha,

At- Loka Seva Bhawan ,Sachivalaya Marg
,Bhubaneswar, Odisha ,PIN-751001.

Email Id- cmoe@nic.in.

Shri Nikunja Bihari Dhal ,IAS

Addl. Chief Secretary ton Hon’ble Hon’ble Minister
Lok Seva Bhawan , Bhubaneswar.PIN-751001

The Chief Secretary -Cum- Chairman State Pollution,
Control Board. Loka Seva Bhawan ,Bhubaneswar

Email Id- ¢sori@nic.in

Deputy Director of Mines, At/Po Jajpur Road, Dist-
Jajpur , Pin-758001

Email: ddm.jajpurroad@orissaminerals.gov.in

Director of Mines, Head of Department Building, - Unit -
V, Bhubaneswar - 751001

Email - dirmines_odisha@rediffmail.com

Member Secretary,

Odisha State Pollution Control Board, Nilakanthanagar,
Unit-VIII, Nayapalli, Bhubaneswar, 751012

Email Id- Paribeshl@ospcoard.org

The Secretary, Ministry of Environment and Forest
Climate Change, .Indira P,ﬂ.l‘]é/ﬂ{faLﬁn Bhawan, Jorbag,

New Delhi 110003. / f ,;j K%‘:._;
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8.

10

11.

The Member Secretary, Central Pollution Control

Board, Parivesh Bhawan, East Arjun Nagar, Delhi -
PIN- 110032 Email: mscb.cpcb@nic.in,
cch.epeb@nic.in , nazim.cpcb@nic.in

Deputy Director General of Forests (C), Ministry of
Environment, Forest and Climate Change, Regional
Office (EZ),A/3, Chanderseckharpur, Bhubaneswar.
PIN- 751023

Email: roez.bsr-mef@nic.in
Member Secretary, SEIAA ODISHA mailto:seiaaodisha@gmail.com

Pradeep Bal Samanta Minister of State for Cooperation,
Handloom and Textiles Government of Odisha.

Subject- Regarding Proper Inquiry and reassessment of

Dear Sir,

1.

Penalty imposed for Illegal extraction of Morrum
Which is about 40 Crore rupees from the land
leased out to VCI Chemicals in Mouza ~Jakhpura,
Kilsam - Sal Jungle, Jajpur without Environment
Clearance. & illegal storage of thousand trips of morum.
same photo copy attached

The undersigned are the Villagers of Jakhapura want
to bring your kind attention about the ongoing illegal
excavation, lifting of thousands of truck loads with
morrum in Jakhapura Mouza by the VCI CHEMICAL,
a Coal Tar Distillation Plant.

M/s. VCI thm;g.al;’m(lustnes Private Limited (VCI)
has pr o‘éc{w&d to bet L‘Lp {_rreenheld Coal Tar processing
capac;,t;rpf L, 00, 0"00 TP\‘X}{obated at Mouza: Jakhapura
& K ac%ﬂl&ariwdon ’T‘héfféiﬁ' D‘a dg,cldl at District Jajpur in

H\!’
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In the mean time in the name of leveling of the land
large scale morrum has been excavated and sold to a
Railway contractor for its use in doubling of Jakhpur-
Banspani 2nd line. [t is pertinent to mention that no
land levelling work can be started prior to grant of
environment clearance

Further morrum 1ining also requires prior
environment clearance and Consent of State Pollution
Control Board, being one minor mineral, hence require
environinent clearance under EIA notification 2006
and same has not been fulfilled. As such the morrum
in the name of land levelling” can not be extracted and
diverted for other construction work.

This issue has been widely covered in various news
papers from 3rd March 2024 till 14th April 2024 and
pursuant to that once it was raided by the Mining
Department on 12/04/2024.1t is till continuing from
the land leased out to VCI chemical. Though the govt
guideline of 26/04/2019 prescribes 72 hours the
maximum period to inquire and take action in case of
illegal mining continuing for more than a month.
Though Collector directs 100% penalty in other cases
but in this case no such action has taken and officials
are trying to settle the matter .The copy of the
photographs and media report published in the Odia

daily newspaper sﬁ;’%k 3‘3&\ Dharitri is attached

herewith as Anp S {“'ﬁ 3.
A/ ASIS KR SEN \\‘}*"
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After several media reports the Mining Department
issued a letter to Director VCI to pay 37,98,113 as a
penalty though more than 40 crore morrum is illegally
excavated. The copy of the media report in Pragatibadi

is attached herewith as Annexure- 2

Since the land schedule is of forest category and any
kind of non-forest activities including the land levelling
requires prior approval of Central Government under
Section 2 of Forest Conservation Act 1980, hence this
is a violation of the said act.

It is surprising to note that all the illegalities such as
extraction of soil/ minor mineral from sources without
environment clearance, commencing the construction
work without consent to establish from state pollution
control board. Since in the present instance no such
approval has been obtained and the mining of morrum
in the name of levelling work has already started in
violation of the law of the land necessary steps may be
taken to restrain the project proponent from moving
ahead with construction and steps be taken to restore
the land to its original status. By issuing letters
authorities are remain silent and due to nexus of
higher officials in Mining department no stringent
action is taken which is a matter of deep concern as
more than 40 Crore _rupees_ amount of morrum is

looted ,state has occin\l*ecf" ‘a‘xhﬂce loss and which is
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\ ._-.- TEAY

{D \||| 'A_‘.

{2z | | > };

SXPIRY DATE i

*‘*’ 3112.28 // *

"\ ” &
-)

0
L Ty

301



continuing. The copy of the photographs taken on

14.09.24 is attached herewith as Annexure-3.

In the name of Industries and development work illegal
work can not be done when laws and rules are
prescribed by the Govt. it is the duty of the Officials to
enforce it in letter and spririt or else state will loss
revenue and corruption will rise .Hence the
intervention of Hon’ble Chief Minister and Chief
Secretary , Addl Chief Secretary is needed in this case.
There should be zero tolerance against the Corruption
and it should deal with iron hand.

It is requested the quantity of mineral extracted may
be assessed the cost of mineral extracted and
environment compensation may be computed and be
imposed apart from prosecution for theft of minor
mineral and construction without environment
clearance .The role of higher officials including
Hemanta Sharma ,IAS ,Principal Secretary Industries
Department ,Govt. of Odisha be inquired and a proper
Investigation required to extract the truth and

regarding huge corruption.

PRAYER

Therefore it is humbly requested to your goodoffice
to take cognizance of the above rampant illegal excavation
and lifting of mo )_m ajiddirect a high- -level Inquiry, after

a proper Inve&t{ggnﬁﬂ—{ﬂ?& st ngent action against the

YA/ ASISKRSEN \"§2 \
,- O; NOTARY oA
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Govt. officials as per Law involved in this huge scam
which is about 40 crore lor which state has occurred a
huge revenue loss.

And if stringent action is taken then there will be

fear among the officials and Company involved in

corruption for which the People of the state will be highly

obliged.
Place-
Dt- 16-05-2025 Yours Faithfully
A e~ — °_<a.ﬁ~‘ o\
b /5?}(/2’[5\»,;,7' 9‘?(\“ ‘M/L)
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To,

1. Chief Minister of Odisha,
Lok Seva Bhawan, Sachivalaya Marg,
Bhubaneswar, Odisha 751001

Email: cmo@nic.in

2. Director General of Police,

Buxi Bazaar, Cuttack, Odisha

3. Director General, Crime Branch cum CBCID,
Cuttack, Odisha

4. Chairman, State Environment Impact Assessment Authority (SEIAA),
Odisha, Bhubaneswar 5RF-2/1, Acharya Vihar,
Unit — IX, Bhubaneswar, Odisha 751022

Email: seiaaorissa@gmail.com

5. Member Secretary, Odisha State Pollution Control Board,
A/118, Unit- VII, Nilakantha Nagar, Bhubaneswar,
PIN-751012, Odisha,

Email; paribeshl(@ospcboard.org

6. District Collector, Jajpur
At/Po/Dist- Jajpur

Email dm-jajpur@nic.in

7. Deputy Director of Mines, = gt
V
At/Po Jajpur Road, Dist-Jajpur, PLnM?%BOO’t JOK’

Email: ddm.jajpurroad@ 101|ssammerals go» ipsan" }—\
— {p o, 3 -7‘1 :i _’4

'. - 13 *0‘02/13 ]I_
8. Director of Mines, Head of Deparfmem Belgﬁdﬁqg* /
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Unit - V, Bhubaneswar - 751001

Email - dirmines odisha@rediffmail.com

9. Superintendent of Police,
Jajpur At/Po/PS —Panoikoili, Pin- 755043

Email: sp- jajpur@nic.in

10. Deputy Director General of Forests,
Ministry of Environment and Forests, Climate Change,
Integrated Regional Office, Bhubaneswar,
A/3 Rail Vihar, Chandrasekharpur,
Bhubaneswar, Odisha — 751023

Email- roez.bsr-mef{e@nic.in

11. Divisonal Forest Officer, Cuttack
At/po/Dist- Madhupatana, Cuttack, Odisha, 753010

12. Superintendent of Police, STF,
Bhubaneswar, Odisha

Subject: Allegation against the illegal extraction as well as theft of Minor

Minerals from the forest land leased out to VCI Chemicals Pvt. Ltd.
Respected Sir,

We, the Villagers of Jakhapura, District - Jajpur and other nearby
villages bring to your notice that a piece of land measuring Ac.22.00 Dec.
was allotted in favour of VCI Chemicals Pvt. Ltd., (hereinafter referred to
as ‘Company’) Wthh 1&,& Q@a‘l‘hjm Distillation plant within our Village.
Though the land Was alldafted fo the Génipany through IDCO but at the time
of acquisition of Land thﬁ hxsam (S*f ‘tﬁ; LLand was “Shala Jangal” and we
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villagers were dependents on the said forest. Without converting the land
from forest land, the aforementioned land was allotted for Industrial

purpose.

That, it was subsequently ascertained that the Land falls under the
Minor Minerals category as substantially huge quantities of Morrum were
available thereon. However, after entering into the lease agreement with
IDCO, the said company failed to disclose regarding the availability of
Minor Minerals to IDCO, despite the fact that the lease was granted to the
said company solely for the purpose of establishing Plant over the Land.

That during the lease period, it was observed that a huge quantity of
Morrum has been excavated by the company and was sold to a railway
contractor and crores of rupees has been transacted between the parties. Such
extraction and sale of Morrum has been carried out without disclosing the
availability of Minor Minerals either to IDCO or to the Mining Department.
It is pertinent to mention that mining of a Minor Mineral, i.e., Morrum
requires prior environmental clearance and consent of the State Pollution
Control Board as stipulated under the EIA Notification 2006. The same has
not been fulfilled by the Company and Morrum has been extracted and diverted
by the Company under the garb of land levelling. Furthermore, it has also been
ascertained that huge quantities of Morrum amounting to approximately 40
crores is present at the said land and the same could potentially be used by the

Company for illegal gains.

Though several prior allegations were made to the concerned
authorities, however, without bemg ascertalned about the quantity of the
illegal excavations, the mmeb depattmt‘mtﬂnly imposed a minimal penalty

of Rupees 37 Lakhs upon;the conuactol o‘t.-f.he company. Meanwhile, the
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excavation/ illegal mining work was carried out for a prolonged period. It is
now ascertained that the company has excavated the Minor Mineral to the

tune of over 70 crores.

That it has also come to light that subsequent to the execution of the
lease deed with IDCO, the company has cut more than 40,000 trees from the
said Land, which is classified as forest land, without informing IDCO,
Revenue Authority, Forest Department or the Mining Department. It is
alleged that thereby the company has earned illegal money amounting to
more than 100 crores. Despite the said land being a forest land, the land has
been leased out by IDCO to the company without making conversion of the
Jand into non-forest land. It is ascertained that IDCO has also not obtained
any forest clearance for doing industrial activities as any kind of industrial
or non-forest activity is prohibited on the said land under the Forest

Conservation Act, 1980.

That VCI Chemicals Pvt. Ltd has committed theft and stringent
criminal action should be taken against the company by registering an
appropriate case. It is further requested that necessary recommendation
should be made for cancellation of the lease granted in favour of the
Company and that the amount involved must be recovered from the
Company. Additionally, the minor minerals present at the land may also be
seized by the appropriated authorities in order to stop the illegal mining at

the said area and hence obliged.

Yours’

B A9 Aty

9 W Kumm/&p!.f rz
&) q;-,;;n..\ SIRVARS o

f K'Mpfi!i CJ]JM ea J Jﬁ?

CRAMS el 1;?
=~ 307




VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH AT KOLKATA

ORIGINAL APPLICATION NO.  OF 2025
Q ks oy, Kumwen-Sadoo APPLICANT

-Vs-

Qote ¢ Odjche £0v3 - RESPONDENTS

Know all men by these presents that I, ne &'{\’P U coont do hereby in my name and
my behalf constitute and appoint as
my true and lawful Pleader/Advocate & Attorneys To act, appear and plead in the above-noted case in
this Hon’ble Tribunal or in any other court in which the same may be tried or heard and also in the
appellate court including High Court subject to payment of fees separately for each court by me/us. To
sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for
each stage. To file and take back documents, to admit and/or deny the documents of opposite party. To
withdraw or compromise the said case or submit to arbitration any differences of disputes that may arise
touching or in any manner relating to the said case. To take execution proceedings on paying separate
fee. To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other
acts and things which may be necessary to be done for the progress and in the course of the prosecution
on the said case. To appoint and instruct any other Legal Practitioner authorizing him to exercise the
power and authority hereby conferred upon the Advocate whenever he may think it fit to do so and to

sign the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as my/ous own acts, as if done by me/us to all intents and purpose.

I sign and execute this Vakalatnama on this the 03/2) day of §€/’P Jeeid 42025,

MR, KAMRAN  HUZCAIN , Adve carte
2, Honet— Sheek ,Nicco Houst
1 Fleoyy Rog Noo 2.3
Kol Rete-~ Pvo 60/
(v ) Fo44U4e 6 416
F‘/ zg%}/ 202/ ‘
Hetmounkasmpomm, §62 @ Prstdr Com

Signature
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Received the Vakalatnama from the
Executant / Executants and satisfied and
accepted

L/_O\\AA)\_Q.‘?—\QW\MN\
Advocate
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Before the Hon’ble National
Green Tribunal
Eastern Zone Bench, Kolkata
Original Application No.
of 2025/EZ

(Under Sections 14 and 15 of

The National Green Tribunal Act,
2010)

In the matter of:
Subrat Kumar Sahoo

... Applicant
-VS-

State of Odisha and Others.
...Respondents

APPLICATION

Kamran Hussain, Advocate
2 Hare Street, Nicco House
1% Floor, Room No. 23
Kolkata — 700001
Mobile: 7044940416
Hussainkamran882@gmail.com
Enrollment No. F/2829/2021
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